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LEGISLATIVE ASSEMBLY. 

Monday, 14th July, 1930. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

Mr. D. K. Lahiri Ohaudhury: Sir, may I ask the question which 
r:.tands in the name of Mr. Das, with your permission T 

Mr. President: I have received no information from the Honour-
able Member. Before the answer is given, I should like to point out to 
the Honourable Member that the practice of my Honourable predecessor 
was that, if any Honourable Member wanted another Honourable Mem-
ber to put the question standing in his name, he should intimate that 
fact ill writing to the Honourable the President. In this instance, I have 
received no written requisition from the Honourable Member, but a~ 

1he Secretary says he has received some letter, I allow the question to 
be put on this occasion. But in future the rule which was in force during 
the time of my predecessor should be observed. 

DISCHARGE FROM THE PO}J:CE SERVICE OF MR. GHULAM KASIM KHAN, DEPUTY 
SUPERINTENDENT OF POLICE, PESHAWAR. 

1. "Dr. Nand Lal (on behalf of Mr. B. Das) : 1. (a) Is it a fact that 
Mr. Ghulam Kasim Khan, Deputy Superintendent of Police, Peshawar, was 
recently discharged from the Police Service ? 

(b) What were the causes which led to his leaving the sel'vice pre-
maturely' 

( c) Were there any charge 01' charges against him and, if so, were 
they enquired into, and by whl)m and with what result T 

2. (a) Did the case ever come up before the Public Service Com-
mission of the Government of India T If so, what was the finding of the 
Commission , 

(b ) Was the finding of the Commission unanimous Y If not, was 
the question referred to the Government of India f 

(o) Did the Government of India back rip the majority decision or 
the minority decision T 

3. (a) Is it a fact that shortly after this case was decided, Sir 
Philip Hartog, a member of the Public Service Commission, proceeded to 
England on leave and from there submitted his resignation T 
. (b! .Was there any correspondence, prior to his resignation. between 
SIr PhIhp and the Government· of India T 

(c) ~ it a a~t that throughout in this correspondence, Sir Philip 
r,tressed hIS contentIOn that the Government of India should, as a general 
role, support the majority view of the Commission T 

( 225 ) 
L6CPD(LA) 
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(d) Is it a fact that in spite of Sir Philip's contention, the minority 
Tie:w was upheld , 

4. (a) Will Government be pleased to state what has been. the practice 
all along in cases of difference of opinion in the Commission f 

(b) Does the majority opinion prevail m every case Y 
(c) In how many cases, since the establishment of the Commission 

has the majority view not been upheld Y 

5. Are Government of India prepared to lay down for the future 
that in all cases of differences of opinion in the Commission, the majority 
view shall prevail 1 If not, why not Y 

The Honourable Mr. H. G. Haig: 1. and 2. Mr. Ghulam Kasim 
Khan, late a Deputy Superintendent of Police, was removed from the 
service in February, 1928, by the Chief Commissioner, North-West 
Frontier Province, after a Commission appointed to hold a public enquiry 
lUlder the Public Servants' (Inquiries) Act, 1850, had found him guilty 
of the charges of having acquired during his service a large sum of money 
by illegitimate means, of having bought land without permission, and 
Daving failed to report such purchases. 

An appeal against the Chief Commissioner's order was received and 
referred by the Government of India to the Public Service Commissioll 
lor advice. The majority of the Commission considered that the oiLly 
'~ ar e proved against him was that he failed to report his acquisitions of 
land. The minority eonsidered that the main charge was also proved 
bt>yond any reasonable doubt, namely that he had obtained by illegitimate 
means a large sum of money with which he had purchased land. On 
receiving these two different opinions the Government of India made a 
thorough examination of the case and accepted the conclusions of the 
Commission of Enquiry supported by the minority view of the Public 
Service Commission. 

3. (a) Yes. I must make it plain, however, that Sir Philip arto r~ 

resignation was submitted on personal grounds and was not connected with 
thiJ; case. 

(b) No. 
(c) and(d). Do not arise. 

. 4. and 5 .. 'Yithin the Commission the decision of the majority prE--
valls, though It IS open to any member to write a note of dissent which 
may be forwarded to the Government of India at the discretion of the 
Chairman. In regard to the acceptance by the Government of India of 
the advice tendered by the Public Service Commission, a convention exists 
that in regard to certain classes of cases their advice should be accepted, 
save in exceptional circumstances. It is the desire and the practice of the 
Government of India that departures from the convention should be as 
few as possible, and it is only in very rare cases, such as the one now under 
consideration, that they have d~parted from it. 

REVENUES OF THE INDIAN MUSEUM, CALCUTTA. 

2. ~ r. S. C. Mitra : 1. Will Government he pleased to state 
what is meant by a grant-in-aid institution, and the difference between l\ 
ra~t n a d institution and a Goyernment institution, anel whether the 
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revenues of a grant-in-aid institution are credited to Government, and 
~ et er grant-in-aid institutions submit their detailed annual budgets to 
GOYCl'llmelJt for sanction T 

2. Will Govcrnment state (a) whether the Indian Museum of Cal-
cutta is a grant-in-aid institution or a Government institution, and when 
the said Museum was built, and at what cost, and who provided the money, 
and whether the revenues of the Indian Museum are credited to Gov-
ernment, and (b) whether the Trustees of the Indian Museum can have 
any private income, in view of Resolution No. 19 of June, 1916, 
Goyernmcnt of India, Department of Education, and (c; whether the 
'l'rustees of the said Museum submit their detailed annual budget to 
Government for sanction, and (d) whether the Trustees are empowered to 
reappropriate frOID one head to another within the sanctioned grant 1 

3. Will Government be pleased to say (a) what ~ meant hy a lump 
annual grant-in-aid, and whether a lump annual grant-in-aid mows any 
details as to how that grant should be utilised under different minor 
heads, and (b) whether the ~ t ate  for Demand for the Central Gov-
ernmcllt for Hl30-31 (pages 303-3(4) show a detailed statement of the 
number of staff, with their ,respective pay, and a provision for leave 88.lary 
of the estahlishment of the Indian Museum r 

Mr. G. S. Bajpai : 1. As the name indicates a grant-in-aid in.Utu-
hon is an institution which receives financial aid from Government, but 
for the management of which Government are not primarily responsible. A 
Government institution differs from an aided institution in that its anll. ~

TIlent rests exclusively with Government. 

There is no hard and fast rule regarding the crediting to Govern-
ment of the income of grant-in-aid institutions. Such institution. are 
110t ordinarily required as a rule to submit detailed annual budgets to 
Government. 

2. (a) The Indian Museum is a grant-in-aid institution. Informa. 
tion regarding the Museum building, its cost and the source from which 
it was met is contained in the centenary memorial volume entitled " The 
Indian Museum, 1814--1914 " issued by the Trustees. 

(b) There is nothing to prevent the Trustees deriving income from 
sources other than those mentioned in the Resolution referred to by the 
Honourable Member. So far as Government are aware the Trustees do 
derive a small income now from the rent of a shop that they have leased. 

(c) and (d). The replies are in the affirmative. " 

. 3. (a,) A lump grant-in-aid is intended to cover hroadly the whole or 
part of the expenditure of an institution or on a part ul~r objprt, and 
may cover expenditure under several minor heads. 

(b) Yes. 

REDUCTION OF THE PAY OF THE HEAD CLERK OF THE INDIAN lMuSEUM, 

CALCUTTA. 

3. *Mr. S. C. Mitra: 1. (a) Will Government be pleased k itate 
(a) whether the Trustees of the Indian Museum are e po er~d tf) 
Ilreate any new post, or alter the salary of any officer, without the previous 
L6CPB(LA) A2 
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l:Ianction of the Governor General in Council, and (b) whether the holder 
of a ministerial office is an officer, and (c) whether the pay of the late 
Head Clerk of the Indian Museum was reduced with the previous sanetion 
of the Governor General in Council 7 

2. Will Government be pleased to state (a) the conditions of ser-
vice in the Indian Museum, and who determined those conditions, and 
whether !>ervice, the conditions of which are determined by Go\'ermnent, 
is Government service, and (b) whether a Government servant for the 
time being in " foreign service " can draw his pay from the General reve-
nues? 

3. Will Government pleas'e state (a) the difference between" appoint-
ment " and " employment ", and (b) whether the Public Service Commis-
siou and the Heads of Government Departments, who are authorised to ap-
point officers in the service of the Crown in India, also employ the officers 
appointed by them, and (c) whether the Trustees of the Indian Museum 
are empowered to employ officers, as distinct from appointing them T 

4. Will Government be pleased to state whether the Devolution Rules, 
under which a Central subject can receive aid from the Central revenues, 
provide that the charge of the cost of the establishment of a Central 
subject, which is not a Government epart~ent, e.g., the Victoria Memo-
rial, Indian lnstitute of Science, Bose Research Institute and the Asiatic 
Society of Bengal, falls on the Government of India ~ 

5. Will Government be pleased to state (a) whether the late  Head 
Clerk of the Indian Museum held a substantive and permanent appoint-
ment in the Zoological Survey Department before his service'> were 
transfen'ed to the office of the Trustees of the Indian Museum; and (b) 
whether trallsfer of service means resignation or termination of service, 
and (C) whether the late Head Clerk -of the Indian Museum was a (}ov-
ernment servant, and whether his memorial shall therefore be considered 
by Government ') 

:Mr. G. S. Bajpai: 1. (a) There is no objection to the Trustees 
creating a new appointment, or altering the salary of an existing oue, 
without the prior approval of Government provided that they bear full 
rE,sponsibility for the financial consequences of their action. 

(b) The incumbent of a ministerial post under Government is a public 
!!E;rvant but is npt described as an officer. 

(c) No. 

2. (a) I would invite the Honourable Member's attention to section 
13 of the Indian Museum Act, No. X of 1913. 

(b) I would refer the Honourable Member to rule 9 (7) of the Funda-
mental Rules. 

3. (a) The appointment of a person is a condition precedent to his 
cmployment by the appointing authority. 

(b) and (c). rr:he Public Service Commission do not make appoint-
ments, except to theIr own staff. Other appointing authorities includlnl7 
the Trustees of the Indian Museum are obviously competent to employ 
those whom they can appoint. 

4. There is nothing in the Devolution Rules to prevent 8 grant-in-aid 
fl'om, ~entral revenues being e pend~d upon establishment, so long as the 
condItions; of the grant do not prohIbit this. 
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5. (a) No. 

(b) Not necessarily. 

(c) The late Head Clerk of the Indian Museum was not a Govern-
ment servant. If Government receive a memorial from him through 
proper authority,  they will certainly consider it. 

COMMUNAL DISCRIMINATION IN THE APPOINTMENT OF SUPERINTENDENTS OF 

POST OFFICES IN MADRAS. 

4. ·Rao Bahadur P. T. Kuma.raswami Chettiyar: Ca) Will Gov-
el'ument please state whether there is any foundation for thc rumour that 
the r~ den  Postmaster, Madras, had recommended only the names of 
Brahmins to sit for competitive examination for the post of Superin-
tendentR of Post Offices in spite of the fact that there were men of other 
communities with full qualifications, some of them with better qualifics-
tiolls. and with greater seniority than the fortunate candidates who had 
commended themselves to the Postmaster ? 

(b) If so, what remedial measures do Government intend to :'lke to 
sup pres,; this kind of invidious distinction Y 

(c) Is the communal G. O. applied in filling up vacancies in the 
posts of the Superintendents of Post Offices? If not, .vhy not ? 

Mr. B. A. S&lD8: (a) No. 

(b) Does not arise. 

(c) The appointments of Superintendents of Post Offices and Rail-
way Mail Service are filled by promotion alternately from qualified Proba-
t.ionary Superintendents and qualified departmental officials. Direct re-
cruitment is made to the cadre of Probationary Superintendents from 
amongst candidates who have attained qualifying marks in the Indian 
Audit and Accounts Examination, and in making these appointments the 
orders regarding reservation of vacancies for the redress of communal 
inequalities are followed. These orders do not apply to the promotion oe 
departmental officials to the cadre of Superintendents. Only officials of 
outstanding ability are selected to appear at the Superintendents' examina-
tion, irrespective of the community to which they may belong. 

DISCHARGE OF A CLERK BY THE TRUSTEES OF THE INDIAN MUSEUM, CALCUTTA. 

5. *Mr. S. C. Mitra: (a) Will Government be pleased to refer to die 
-answer to ite,m.s (e), (f) and (g) to question No. 77, given on the 25th 
September, 1929, in the Council of State, giving the name of the Trustees' 
Clerk, a non-gazetted Government servant, which was omitted from the 
Annual Return of Establishment of the Indian Museum for 1928-29, in 
accordance with article 62 of the Civil Account Code, and rcconcile the 
same with the answer to my starred question No. 474, items (j) and (k), 
in the Legislative Assembly on the 5th March, 1930, stating that the 
memorial of the Trustees' Clerk was not considered by the Government on \ 
the gro1fnd that he wa,s not a Gove1-nmenf ser'vant Y 

(b) Can any Government servant, holding a substantive and perma-
nt'nt appointment, be discharged unless his appointment has been abolished f 
Ii so, under what article of the Civil Service Regulations Y 
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.<c) Why was the Trustees' Clerk discharged when his appointment 
was not abolished t 

(d) Under what clause of the Indian Museum Act, 1910 (X of 1910), 
are the Trustees of the Indian Museum specifically empowered to discharge 
a Government servant Y 

Mr. G. S. Bajpai : (a) The reply to parts (e), (f) and (g) of question 
No. 77 in the Council of State asked on the 25th September, Ul!:!9, referred 
to matters relating to the Indian Museum, Calcutta, dealt within that ques-
tIOn, and did not imply that the clerk concerned was a "non-gazetted 
Government servant ". 

(b) The reply to the first part of the question is in the affirmati" c . 
.All civil servants hold office at the pleasure of the Crown subject to such 
rules as may be made under section 96-B of the Government of India Act. 

_ (c) The clerk was discharged 'on refusing to serve on his original 
r.alary, or, in the alternative, of retiring on compensatory pension. 

(d) The Trustees of the Indian Museum have no power under ~ e 

Indian Museum Act, 1910, to discharge a Government servant. 

PERMANENCY OF THE CREW SYSTEM OF TICKET CHECKING. 

6. *Dr. Ziauddin Ahmad : When will Government decide the 
pm'manency of the crew system ? 

Mr. A. A. L. Parsons: A committee has been appointed by the 
Railway Board recently, to enquire into the working of the crew system. 
On receipt of their report a decision will be reached whether the crew 
sY5tem should continue. 

HOURS OF WORK OF MEMBERS OF CREWS AND GRANT OF COMPASSIONATE 

ALLOWANCE IN CASES OF ACCIDENT. 

7. *Dr. Ziauddin Ahmad: (a) How many hours each day are the 
members of crew expected to work? Are they allowed overtime allrw-
ances T If not, why not T 

(b) Have Government given any compassionate allowance to the 
families of the crew and the crew-in-charge who accidentally died on 
duty Y 

(c) Is the compassionate allowance reserved for persons who bear 
EUl'opean names? If not. will Government be pleased to state the names 
of persons to whose families compassionate allowances or pensions were 
given after their accidental death Y 

Mr. A.  A. L. Parsons: (a), (b) and (c). The Honourable Member 
is referred to the reply given to his unstarred question No. 351 on 31st 
March, 1930, and the information supplied to him in Railway Board's 
letter No. 261-L. of 30th April, ] 930. 

ABSORPTION OF RESERVE DEPRECIATION FUNDS IN WAYS AND MEANS 

BALANCES. 

8. ·Dr. Ziauddin Ahmad: (a) Are the Reserve Depr,eciation 
Flmds, amounting to about Rs. 30 crores, absorbed in the Ways and Means 
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Balances of the Government of India, and have the Government of India 
considered the question of the soundness of this as a financial policy Y 

(b) Was the Auditor General ever consulted about it ? 

(c) If not, do Government propose to consult him now f 

The Honourable Sir George Schuster: (a) Government consirler 
-that the particular arrangement referred to is financially sound provided 
that the general financial position of the Government is maintained, as 
it has been hitherto, on a sound and stable basis. 

(b) and (c). 'l'he Auditor General is fully aware of the present posi-
tion. 

_ PURCHASE OF THE BENGAL AND NORTH WESTERN RAILWAY. 

9. *Dr. Ziauddin Ahmad: (a) What steps have Government taken 
to purchase the Bengal and North Western Railway T Will Government 
lay the correspondence on the table Y 

(b) Are Government contemplating floating a loan in India, or partly 
iL India and partly in England, for the purchase of the Bengal and North 
Western Railway f 

(c) Will Government clearly mention whether they intend to purchase 
the Railway after the expiry of their contract in 1931 Y Are they aware 
of the strong public feelings about its purchase ? 

Mr. A. A. L. Parsons : The Railway cannot be taken over until the 
lst of January, 1933, and notice of intention to terminate the contract 
need not be given before the 31st December, 1931. Government have not 
yet come to any conclusions on the question, but its consideration is now 
heing taken up. They are aware of the expression of opinion on the .sub-
ject. 

Mr. Gaya Prasad Singh: May I know, Sir, when a decision on this 
Flatter is likely to be arrived at ? 

Mr. A. A. L. Parsons: The matter is now under consideration, Sir, 
and the Honourable the Railway Member gave, last Session, an nnder-
ta ~n  that this House would.have an opportunity of expressing its 
views on the u~ t on. No decision can therefore be reached until 
this House has had an opportunity of expressing its views, that is nntil 
ail er the next Session. 

:Mr. Gaya Prasad Singh: Are Government aware that the improve-
ment of the system is to some extent arrested owing to the uncertainty 
which overhangs the fate of this Railway T 

Mr. A. A. L. Parsons: No, Sir; I do not think I can recollect any 
occasion when proposals which had been put forward have been delayed 
merely because the possibility of Government acquiring the system is 
under consideration. 

Mr. Gaya Prasad Singh: May I know when did the Honourable 
gentleman last travel on that Railway T 

.. Dr. Ziauddin Ahmad: Are Government alVare that this Railway is 
glvlllg the maximum profits by reducing expenditure on its establUih-
ments' 
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Mr. A. A. L. Pa.rsous :  I should not like categorically to accept the 
reason given by the Honourable Member for profits declared by the 
Bengal and North Western Railway. 

Mr. Gaya Prasa.d Singh: Are Government aware that Col.onel . ~at, 
in one of the meetings of the Boa,rd of Directors, expressed hIS opmIOn 
at the commencement of this year that the improv:ement of the system 
is to some extent arrested on account of the uncertainty which over-
hangs the fate of that Railway, and I think I quoted that in course of 
my speech on the Railway Budget in Delhi Y 

Mr. A.  A. L. Pa.rsons : I do not re~all it, but I am perfectly prepared 
to take it from the Honourable Member. 

Dr. Ziauddin Ahmad : Will Government consult the Assembly before 
taking any final step in the matter ? 

Mr. A. A. L. Pa.rSOillS : As I have already explained, that is the in-
tention of the Government. 

UTILIZATION OF UNCLAIMED INTEREST ON GOVERNMENT SECURITIES. 

10. *Dr. Ziauddin Ahmad: (a) Will Government please state the 
action they have taken on the Resolution passed by the Council of State 
on the 16th February, 1927, about the expenditure of unclaimed interest for 
Muslim education Y 

(b) What is the amount of unclaimed interest accumulated till 31st 
March, 1930 in : 

(i) The Post Office Savings Bank; 

(ii) War and other bonds that have been matured; 

(iii) Government Securities and Government Guaranteed Securities; 

(iv) Deposits in the Imperial Bank ? 

(c) Are Government prepared to show in their annual Budget the 
aggregate amount of unclaimed interest under each head ? 

The Honourable Sir George Schuater: (a) The attention of the 
Honourable Member is invited to the reply given in the Council of State 
on the 12th September, 1927, to the Honourable Sir Haroon Jaffer's ques-
tion 1.'0. 118. It will be seen from this reply that Government were pre-
pared to take action provided that a scheme was prepared by a representa-
tive body of Muslims. Government have, however, received no applfca-
lions for action on the lines stated. 

(b) and (c). The Honourable Member's attention is invited to my 
reply to his unstarred question No. 355 on the 31st March, 1930. 

Mr. Anwa.r-ul-Azim: Will  the Honourable Member kindly tell us 
whether  this matter was not agitated here on the floor of the Assembly 
a couple of years ago ? 

The Honoura.ble Sir George Schuater : Is my Honourable friend in-
forming me that this matter has been before the Assembly for two yetirs 7 

Mr. Anwa.r-ul-Azim: Yes. 

The Honourable Sir George Schuater :  I am quite prepared to take 
it from the Honourable Member. -
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DISCONTENT AND IlARDSHlP CAUSED BY DUTIES lJ(POSED UNDER THE SALT 

ACT. 

11. ·Mr. B. N. Misra : Are Government aware of the great discon-
tent and hardship caused by the duties imposed under the Salt Act of 1882 
and the subsequent Acts amending the same Y 

The Honourable Sir George Schuster : Government do not consider 
that the existing salt tax is the cause either of hardship or legitimate 
discontent. 

Mr. N. G. Ranga : Are not Government aware that there is wide-
silread discontent in the country 1 

Mr. President: This is not a supplementary question. 

CONVICTIONS UNDER THE SALT ACT. 

12. *Mr. B. N. Misra: (a) Are Government aware that there have 
been several convictions under the Salt Act in different provinces of India f 

(b) If so, will Government be pleased to state: 

(i) the total number of convictions under tbe said Act during 
the last six months in British India ; 

(ii) the number of convictions in which sentences of fine only 
have been imposed; 

(iii) the number of convictions in which sentences of imprisonment 
up to six months have been passed ; aud 

(iv) the number of convictions in ,yhich sentences of imprisonment 
of over SIX months have been passed Y 

The Honourable Mr. H. G. Haig : The information required is being 
(·ollccted and will be furnished to the Honourable Member in due course. 

Mr. Gaya Prasad Singh: In view of the importance of thil'l question, 
may I request that the answer be laid on the table of the House ? 

The Honourable Mr. H. G. Haig : Certainly. If I can get the in-
formation before the end of the Session, it will be laid on the table of 
the House. 

ASSAULTS ON SATYAGRAHIS BY THE POLICE. 

]3. *Mr.B. N. Misra: Are Government aware of the discontent on 
aecount of the dealings with and assaults on Satyagrahis by the police and 
other officials of Government T 

The Honomble Mr. H. G. Haig :  I would recall to the Honourable 
:.e ~r the observations made in this matter· by His Excellency the 
VIceroy in his speech to the Indian Legislature on the 9th July, 1930. 
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RESIGNATIONS OF MEMBERS OF LEGISLATURES AS A PROTEST AGAINST 

REPRESSIVE MEASURES. 

14. ~ r. B. N. Misra : Will Govemment be pleased to state the num-
ber of Members who have resigned as a protest against the repressive mea-
sures of Government : 

(a) in this Assembly; and 

(b) in the several Provincial Legislative Councils during the last 
six months ~ 

The Honourable Mr. H. G. Ba.ig : (a) Eight, I should judge so far af> 
l'easons for resignation have been given. 

(b) With regard to Provincial Legislative Councils a statement is 
lald on the table giving the information so far as it is known to the 
Government of India. 

Statement giving the number oj Member8 oj the Provincial Legialative GO'Ilncil8 who reaigned tU a 
proteat againat the repreaMve mea8'llrea of Government during the laBt 8iz mO'IlthB. 

Madras 8 

Bombay 

Bengal 
United Provinces 

Punjab 
Burma 
Bihar and Orissa 

Central Provinces 
Assam 
Coorg 

Total 

ARRESTS UNDER ORDINANCE No.1 OF 1930. 

20 

8 

7 

8 

3 
Nil 

57 

15. *Mr. S. a. Mitra: (a) Will Government be pleased to lay on 
the table a list of names, which details as to their date of arrest, previous 
.convictions, or internments, if any, present state of health, the plaee of 
detention, the amounts of personal and family allowance granted to the 
persons who have been proceeded against under Ordinance No. 1 of 1930 , 

(b) \Vill Government please state how many of the persons who were 
first arrested under the Ordinance have u e uentl~  been released by 
the police or by the scrutiny of the Judges Y 

(c) How many houses were searched under the said Ordinance, and 
in how many cases were incriminating articles seized, and what was the 
nature of those articles Y 

(d) 'Vill Government please state in how many cases persons once 
rfll€.ased were arrested shortly after, and the reasons therefor? 

The Honourable Mr. B. G. Baig : I have made enquiries from the 
Government of Bengal in regard to this and the next questi()D and will 
furnish the Honourable Member with a reply in due course. I am not 
ftl'6, however, that I shall be able to supply all the information asked 
for. I think the practice was established in the past that details re-
garding individual prisoners were dealt with in the Loeal Legislatift 
Council rather than here. 
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IITEBVIEWS WITH ORDINANCE INTERNEES. 

tI6. *1Ir." C. Mitra; (a) Are Government a.ware that an officer 
of the InteUigenee Branch is always present when interviews are granted 
with Ordinance internees Y 

(b) If the answer to part (a) be in the affirmative, will Government 
please explain why interviews with certain persons are rejected by police 
officers? 

(c) Is ita faet that sometimes pol icc officers demand the grounds 
and reasons for which interviews are sought and then refuse interviews 
without giving any reasons 1 

Cd) Is it not it fact that, during interviews, police officers sometimes 
object to certain discussiOM which are then stopped T If so, will Govern-
ment please explain ~ interviews are now and then rcfused Y 

(e) Will Government please inquire if interviews sought on business 
grounds in the presence of police officers have also been refused by the 
Bengal Criminal Intelligence Department Y 

NEWSPAPERS 81J1>PLIED TO POLITICAL PRISONERS. 

17. *Mr. S. C. Mitra: (a) Are Government aware that only Anglo-
Indian and pronounced anti-nationalist papers are allowed to political 
prisoners and papers like the T"ibune, Leader, Hindusthan Times, Hindu, 
Bombay Chronicle, Liberty and -:1mrita. Bazar Patrika are banned Y 

(b) If so, will Government state the reasons for such discrimination Y 

The Honourable Mr. H. G. Haig : The Government of India have no 
luformation as to the newspapers which are supplied in the jails of the 
different provinces. Their general policy on this subject was an-
nounced in a communiquet published on the 19th February last. 

---------------------------

tFu]' answer to t.his question, see answer to question No. 15. 

tExtract f1'0111 a communique issued by the Government of India on the 19th Febru<lTY, 
1930. 

The Gow'nlment of India accept the principle that reasonable facilities, subject 
to ~a e uard , 8hould be provided by the Government for the intellectual require-
ments of the educated and literate prisoners. Local Governments will be requested 
to examine the condition of Jail Libraries in the provinces and in cases wherl' thuee 
are non-existent or defective, to take early steps to establish or improve them. 
Literate prisoners may he allowed to read books and magazines from outside 8ubject to 
the approval of the Jail Superintendent. 

NewBpapers will be allowed to "  A  " clas8 prisoners on the same conditions as 
under the existing rules, they are allowed to special class prisoners, that is, in special 
eircumstances f,nd with the approval of the Local Government. As reprds literate 
pet'8ons generally, where the Local Governments publish a Jail newspaper or where 
t ~  intend to publish it, this publie-ation will be available once a week for literate 
prlsoners. 'Vherl' the Local Governments are unable to publish a weekly newspaper, 
the Government of India have deeided that a few copies of a weekly paper approved 
by the Local Government should be provided at Government exnense for' A  ' and' B  ' 
&_8 of pri!4oners. -
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NEWSPAPERS AND PRESSES REQUIRED TO FURNISH SECURITY. 

18. *Mr. S. O. Mitra: (a) Will Government please state: 

(i) the namell of the presses nnd papers against which security 
has been demanded under Ordinance II of 1930, with the 
amollnt of security demanded in each case ; 

(ii) the names of presses and papers that have ceased to exist due 
to the demand of the security ; and 

(iii) the names of the papers and presses that have been warned' 

(b) Will Government please explain if security has been demanded 
of papers for their opinion published before the promulgation of the 
Ordinance? If not, will Government please state whether some of the 
Local Governments, immediately with the promulgation of the Ordinance 
and without waiting to see t~ effect, or giving any warning, at once 
demanded security from certain papers and presses T If so, why Y 

(c) Will Government pkase state the amount of security deposited 
by different presse!'! and papers Y 

(d) Has there been IIny occasion for confiscation of the securityf 
If so, in what cases? 

(e) Have Government in some cases lowered the amount of security , 
If so, in what cases? Is it of their own motion or on a representation of 
the interested parties ? 

The Honourable Mr. B. G. Baig: Local Governments have bt'en 
Elddressed, but I am afraid the. information is not yet quite complete. 
I hope to be able to lay a statement on the table before the end 01 the 
Session. 

PROSECUTIONS FOR RECENT POLIl'ICAL OFFENCES. 

19. *Mr. S. O. Mitra: (a) Will Government be pleased to supply 
a list showing the number of persons in different provinces up-to-date who 
have been prosecuted or punished for the infringement of the salt laws, 
civil disobedience or sedition Y 

(b) Will Government please give the names of the ladies who have 
been punished under the said laws ? 

The Honourable Mr'. H. G. Baig : The information in my possession 
shows that from the 6th April to the 15th June, 1930, the number of 
rersons convicted in connection with the Civil Disobedience Movzment 
is approximately 4,377. I regret I have no detailed information about 
the number of women convicted or the offences for which the persons 
referred to above were convicted. 

Mr. S. O. Mitra: Does the Honourable Member consider that they 
are not important enough ? 

The Honourable Mr. B. G. Baig: Not necessarily. We have not 
got the information. We have heen able to collect the information as 
to the total number of people from t.he Local Government.s, hut we have 
;no information available about the number of women convicted. U 
the Honourable Member attaches sper.ial importance to it, I will certain· 
ly address the Local Governments on the subject. 
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Mr. A. H. Ghumavi: Will Government be pleased to state how 
many of those gentlemen who have been cOll'Victed for civil disobedi-
ence are Hindus and how many Mussalmans Y 

The Honourable Mr. H. G. Haig : I am afraid I have no information 
on the subject. 
Mr. A. H. Ghuznavi: Will Government kindly give us the informa-

tion at a later date as to the number of Mussalmans that have been 
convicted for civil disobedience 1 

The Honourable Mr. H. G. Hair: I should be prepared to make 
enquiries from Local Governments and furnish the information to the 
Honourable Membffl". 
Dr. Nand La.l : May I ask how many persons were convicted in the 

Punjab? 
The Honourable Mr. H. G. Baig: I think I should require notice 

for that. I have no information, but I have no doubt I could get the 
information. 

CASES OF FIRING ON DEMONSTRATORS. 

20. *Mr. S. C. Mitra: (a) Will Government please state the cases 
where firing had to be resorted to and the number of casualties in each 
case 1 

(b) Will Government state the circumstances under which responsible 
officers were compelled to open fire in each case ? 

The Honourable Mr. H. G. Haig: (a} Complete information is only 
available for the months of April and May and is contained in the state-
ment laid on the table. 

(b) Resort to firing was necessary either in self-defence or to disperse 
un!awful assemblies under Chapter IX of the Code of Criminal Pro-
cedure. So far as Government are aware, the unlawful assembly was 
in every case guilty of yjolence before resort was had to firing. 

Casualties during the month of April, 1930. 

--------
I ~~alt e  among the puhlic. i 

I i 

I Remarks. 
Killed. Wounded. 

Provinces. 

I 
~ 'I Madras-

Madras City, April, 27th. 

Bombay Victoria Terminus, 
4th April (Railway 
strike). 

Bhusawal, 6th April (Rail. 
way strike). 

2 6 i Warning given by Commissioner 
(One died sub-: of Police. 

*1 

sequently.) 

7 
(One died sub· 
sequently.) 

*2 

19 rounds were fired by the Police 
on Railway strikers in self-de-
fence. No time to give warning. 

* These casualties were a resnlt 
of accident. A gun which was 
being snatched from a constable 
went off. This happened during 
Railway strike. 
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.% 

I Casualties among the public. \ 
I I , 

I I I 
Killed. Wounded. 

I 

ro n ~. Rema.rb. 

___________________ 1 __________ , ____________ : ________________________ _ 

I 
Kurla, 6th April (Railway 
strike). 

Karachi, 16th April 

Bengal-
Calcutta, 1st April 

Calcutta, 15th April 

24·Parganas, 24th April 

Chittagong, 18th, 
and 22nd April. 

NoakhaJi (Feni), 
23rdApril. 

19th 

I 

7 

10 
(Terrorists) 

Chittagong, 24th April.. 1 
(Terrorist). 

N. W. F. Province (Pesha. 
war),23rd April. 

:Madras, May, 1930 
Bombay-
Sholapur, 7th May 

Sholapur, 8th May 

Wadala Salt Pans, 24th 
May. 

Bhendy Bazar, 26th and 
27th Hay. 

Bengal--
Howrah, 6th May .. 

30 

May, 1930. 

12 

5 

6 
(One of whom 
died subse· 
quently). 

59 

·3 

3 

2 
, (Terrorists, 
1 both died 
subsequent· 
ly). 

i 4 or 5 rounds were fired in .If. 
I defence against Railway strikerB 
, by the Police wounding ODe per. 
son. 

Police fired on Magistrate's order 
after warning given. 

Warning of firing given. 

• Slightly wounded. Sergeant fired 
in e de en~. 

Warning given. 

Attack by armed terrorilf.e. 

1 

33 I See report of Peshawar Enquiry 
(approximate): Committee. 

2 

28 

67 

5 

Warning given. 

Disturbances started on 7th at 
Sholapur. no firing resorted to on 
that day but members of the 
Police were attacked. 

Firing at intervals on six separate 
occasions. Warning given on aU 
occasions except one when almost 
immediately after the first firing 
police lorries had to be stopped 
in order to rescue excise sub· 
inspector and his peon who were 
on the point of being murdered. 

, Warning given before firing. 

Firing at internls. Warning 
given. 

Warning given. 
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Provinces. 

Casualties among the PUbIiC.\ 

I I 

Ii I Killed. Wounded. 
Remarks. 

r ' 

Be-ng-a1--------:·---
3
--

1

1 1 Armed rebelll·on. 

Chittagong, 7th May 

Mymensingh, 14th May. 

Dacca, 25th and 27th MaYI 
(Communal riot). I 

Lillooah, 29th May 
(E.!. Railway strike.) I 

Midnapur (Pratapdighi), 
31st May. 

United Provincea--
Lucknow, May 26th. 

Punjab-

Kalu, Jhelum District, 
May 18th. 

Burma-

Rangoon, last week of 
May. 

N.W.F.P. 

Delhi, 6th May 

insurgents i Insurgent 1 I 
and 1 other. I (who died' 

, subsequent. 
Iy and 5 
others two I 
of whom: 
died subse· i 
quently). 

I 

1 

2 

I Between 
: to 40. 

30 I Warning given. 

1 

5 Warning given to strikers. 

2 2 

1 , About 42 (2 

5 

17 

4 

died subse-
quently). 

37 

37 

40 

! Warning given. 

A mob attacked Aminabad out. 
post. Three Lathi charges with 
warning on each occasion before 
firing was ordered. 

District Magistrate declared assem-
bly unlawful and gave order of 
dispersal. On refusing to 
<lispel'Jle order of firing was given, 

Warning was given whenever possi-
ble and firing was resorted to 
only to save the lives of the 
public. 

The figures include 9 killed and 18 
wounded on the 31st May at 
Peshawar. 

I The police fired in self-defence. 

DETENTION OF MAHATMA GANDHI. 

21. *Mr. S. O. Mitra.: (a) Will Government please explain the 
reasons why Mahatma Gandhi has been detained under Regulation 25 of 
Bombay and not prosecuted under the Indian Penal Code 7 

(b) Was there no specific case against him t 
(c) Is it not a fact that Mahatma Gandhi openly said that he was 

guilty of f.;edition and there was enough evidenae to prove it f 
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Th£ Honourable Mr. B.G. Baig: (a), (b) and (c). Government' 
have no doubt that there was adequate material on which Mr. Gandhi 
might have been successfully prosecuted under the ordinary Criminal 
Law. They consi.dered, however, having regard to all the circum-
stances, that the public interest would be better served by his detention 
under the Bombay Regulation. 

Mr. Gaya Prasad Singh: May I ask what were the _ circumstances 
which Government took into consideration before deciding not to launch 
a regular prosecution against Mahatma Gandhi? 

~ e Honourable Mr. B. G. Haig : One of the considerations ..... 

Mr. Gaya Prasad Singh: I want to know all the considerations 
if possible. (-Laughter.) 

The Honourable Mr. H. G. Baig : It is difficult always to give all 
the considerations, but I think one of the main considerations present 
in the mind of the GOYCrnmcllt was that thfY thought that on the whole 
it would be more in accordance with public feeling, certainly in the 
Bombay Presidency . 

.AMNESTY f'PR POLITICAL PRISONERS. 

22. *Mr. S. C. Mitra: Do Government propose to grant a general 
amnesty to political prisoners to ease the politic&! tension ? 

The Honourable Mr. H. G. Ha.ig : While the civil disobedience moye-
ment is in progress, no question cf this nature can arise. 

WITHHOLDING OF TELEGRAMS ADDRESSED TO THE BENGAL PROVINCIAL 

CONGRESS COMMITTEE. 

23, *Mr. S. C. Mitra: (a) Is it a fact that Mr. R. H. D. Parret, on 
behalf of the Postmaster General, Bengal and Assam Circle, issued circulars 
that all telegrams addressed to (i) the Bengal Provincial COllgress Com-
mittee or any member or office-bearer theliCof, (ii) Maulana Abul Kalam 
Azad, (iii) Sj. Purna Chandra Das, should be detained and immediately 
disclosed to the Deputy Inspector General of Police, I. B., C. I. D. of 
Bengal? 

(b) If so, under what authority and how many telegrams haye been 
withheld under the said orders T 

The Honourable Mr. H .G. Haig : The Telegraph Act provides Gov-
ernment with power to intercept tclegraphic correspondence. They 
cannot undertake to disclose details regarding any action that may be 
taken by them in the exercise of those POWC'l"S ; but the powers have 
been used against certain orgllnisations and individuals cO'llcerned in 
the civil disobedience movement. 

CASUALTIES IN THE BAKR-ID RIOTS AT DIGBOI, ASSAM. 

24. *Mr. Anwar-ul-Azim: (a) Will Government be pleased to state 
how many Muslims and Hindus have been killed or wounded in the 
Digboi Bakr-id riots (Assam) f 
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(b) Is it -a fact that the local authorities allowed the rioters to get 
prepared for the attack on the Muslims on Saturday, the day of Muslim 
festival T 

(c) Is it a fact that a non-Muslim gentleman.,. :who h8f! elients 
amongst the non-Muslim accused and suspects, is conducting the prose-
cution, in spite of the representation of the Muslims, and that against 
their desire 1 

The Honourable Mr. H. G. Ha.ig: (a) and (b). I would invite 
the Honourable Member's attention to the Communique issued by the 
Government of Assam on the 21st May, 1930. 

(c) I have no information. 

Mr. Anwar-ul-Azim: Will the Honourable Member kindly make 
inquiries on his own initiative in the interests of public justice and 
safety and get the information that I want in (a) and (b) without rely-
ing on the commuuique of the Government of Assam 1 

The Honourable Mr. H. G. Haig : I think the imarmation required 
by the Honourable Member with regard to (a) and (b) is very fully 
given in the Local Government's communique. 

Mr. A. H. Ghuznavi : Are Government aware that in Bengal 
and Assam it was said that the rioters in the Assam trouble were sup-
plied with arms and ammunition and other materials by the Chittagong 
rebels to fight the Mussalmans ! 

T;he JlonourableJlr. H. G. Haig: I have heard no suggestion of 
that sort, and I think it is quite clear from the communique of the Assam 
Govcrnment that they have no information to that effect. 

Mr. A. H. Ghumavi : Will Government kindly make enquiries into 
this matter! 

The Honourable Mr. H. G. Jlaig: 1 don't think that it is really 
necessary. There was no question, I think, of munitions being used. 
This was one of those deplorable but not infreqllent communal dashes, 
and I do not think that there was any question of special munitions being 
employed. 

Low STANDARD OF ARCHAEOLOGICAL REPORTS. 

25. *Mr. S. C. Mitra: (!) a~ the attention of Government been 
drawn to Circular No. 333-69, dated the lst July, 1929, issued by the 
Director General of Archreology, in which that officer admits that many 
of the contributions to the Anl11.llll Report were lamentably poor, drawn up 
carelessly and illogically and in such indifferent literary style that it 
h(/.& been necessary to re-write them' Is this criticism intended to be a 
reflection on the calibre of Superintendents appointed to hold charge of 
provinces! 

(b) What steps do Government intend to take to raise the standard 
of scholarship in the Archreolog-ical Department t Do the Government 
of India intend to thresh out the whole question of appointments in this 
Department, if necessary with the help of an' eipert committee , 

L6CPB (LA) l! 
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:Mr. G. S. Bajpai: I would invite the Honourable Member's atten-
tion to the answers given to Shaikh Mushir Hosain Kidwai's questions 
Nos. 548 and 549 on the 12th March, 1!l30, in this House. 

APPOINTMENT OF DIRECTOR GENERAL OF ARCHAEOLOG),. 

26. *Mr. S. C. Mitra: Have Government eonsidered the question of 
appointing a successor to Sir J olm Marshall, as Director General· of 

~olo  What are the names and qualifications of the officers who 
have been appointed to act in his place during the last three years' 

:Mr. G. S. Bajpai :  I would invite the Honourable Member's atten-
tio<n to the answer given on the 12th March, 1930, to Shaikh Mushir 
Hosain Kidwai's question No. 550 in the Legislative Assembly. 

EXTENSIONS OF SERVICE GRANTED TO ARCHAEOLOGICAL OFFICERS. 

27. *Mr. S. C. Mitra: (a) Will Government be pleased to state the 
names, if any, of officers of the Archreological Department who have been 
granted extensions after they had completed 55 years of age, and if so, 
for what reasons T 

(b) Is it a fact that the Superint('ndeni: of tilE' A " ~(,l (,11 Section 
of the Indian i\iuseum Wl:lS granted an extension after a serious illness-
ehronic rheumatism and high blood pressure T Will similar extensions 
be granted to him upto the sixtieth year' 

Mr. G. S. Bajpai : (a) A statement giving the information asked for 
by the Honourable Member is laid on the table of the o~e. 

(b) Rai Bahadur Rama Prasad Chanda was granted leave on medical 
certificate for three months from the 15th of October, 1928, on account 
of high blood pressure, but was certified by the Civil Surgeon, 24 Par-
ganas, as fit to resume his duties in Government service on his return 
from that leave. No mention was made in. the medical certificate of 
chronic rheumatism. The question . of granting him a further exten-
sion has not yet arisen. 

Statement git>iitg Ule names of officers of the Archaeological Department who have 
been granted rxtell8WJn of ... ervice after attai'!ing the age of 55 years and the 
rea on.~ fhenfol'. 

(1) on~. Charles Duroiselle, Superintendent, Archmological Survey, Burma Circle, 
The Aronda Temple at PaJan. was granted an extension in order to enable him 

l::'~ rllln~,"1 SliWezigon Bell Inscrlp- to 8ce throu?:h the p.ress t ~ monographs noted 
'rhe 550 plaques at P"gan Illustrating on the margm on WhICh he IS engaged and to 

the Jatakas. . -. . undertake exten,sive touring to complete a photo-
The Note, on the Dlscovefles at Hmawza O"Taphic record of wall paintings in Burma. 

(Old Prome). "'.. . 

(2) Rai Bahadur Rama Prasad Chanda, Superintendent, Archreological Seetion, 
_ Indian Museum, Calcutta, was granted an extension owing to the shortage of officerll 
in the A)'ehmoiogical Department, which made it impossible. to arrange for the train· 
ing of an officer to succeed him without serious dislocation of work, and to permit 
him to (·()Jl]pletc a Guide to the Sculptures in the Archmological Section, Indian 
Museum, that he was preparing. The Guide will be published in three volumes; 
the first "olume will deal with the pre-Sunga and Sunga sculptures, the second with 
the ~ ulpture  (If Gandhara, Mathura and Amaravati, and the third with the Gupta 
and Medill'val sculptures. In addition, owing to the de;tth of Mons. Senart, to whoin 
the work was migiually entrusted, the Rai Bahadur will now have to edit the 8&Dehi 
inaeriptions for the Sanchi Monograph. 
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S •• VICI: FOR PENSION OF THE ASSISTANT CuRATOR, ARcBllOLOGICAL SECTION, 
INDIAN MUSEUM. 

28. *Mr. S. O. :Mitra: Will Government be pleased to state whether 
the Assistant Curator of the Archreological Section, Indian Museum, who 
bas been granted pension last year, served under the Trustees of the 
Indian Museum T -. If so, for how many years? Has that service been 
reckoned in calculating his pem.ion? What contributions, if any. 
have the Trustees made to~ ard  the cost of his pension T 

1Ir. G. S. Bajpai : Pandit Binode Bihari Bidyabinod, the Assistant 
Curator referred to served under the Trustees of the Indian Museum 
from 14th June, 1901, to 28th February, 1911. This period has been 
taken into account in calculating his pension. The question of recover-
ing contributions from the Trustees is still under consideration. 

PROMOTIONS IN THE POSTAL DEPARTIIENT. 

29. *Mr. Anwar-ul-Azim : (1) Will Government be pleased to state: 

(a) whether prior to the 1st September, 1927, there were three 
grades, viz., Rs. 100-175,145-170 and 175-225 in the Post 
Office Department ; 

(b) whether the Inspectors and Divisional Heac1 Clerks to the-
Superintendents of Post Offices were in the grade of 
Rs. 100-175 ; 

(c) whether the officials in the grade of Rs. 1~1  ul'erl to get 
promotion to the grade of Rs. 175-225 ; 

(d) 

(e) 

(f) 

(g) 

wbetber the passed candidates whose names 'Were borne on the 
waiting list of different Postal Circles for promotion to the 
cadre of Inspectors of Post Offices and Divisional Head 
Clerks to the Superintendents of Post Offices used to be pro-
moted in vacancies caused by the promotion of officials re-
ferred to in Co) above to the next higher grade of Rs. 17i---
225 ; 

whether the above three grades of R<;. 100--175, 145-170 and 
175-225 were amalgamated into one grade of Rs. HI0--250 
with effect from the 1st September, 1927 ; 

whether, due to tbe above amalgamation, the vacancies which 
used to OCcur in the cadre of Inspectors and Divisional 
Head Clerks by promotion of the latter to the next higher 
grtide of Rs. 175-225 ceased to occur from the date of 
amalgamation ; and 

whether sueh cessation of occurcnce of vacancies blocked the 
prospects of promotion of the passed candidat.es referred to 
in part Cd) above' 

. (2). (a) If the replies to the above questions are in the affirmative, 
"WIll Government be pleased to state what steps, if any, they have taken to 
protect the interests of the passed candidates who are deprived of an 
avenue to promotion due to administrative arrangement ? 

(b) If nothing was done in that directlon, will Government be plea!jcd 
to fttllte whether they now propose to provide some meaSllre of relief to 

J,6CPB(LA) B2 
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compensate those officials from the loss of promotion already sustained. 
by them from the 1st September, 1927, to date, aud whether they pro-
pose to take any steps to protect such officials from any further losi pf 
promotion in future T 

Mr. B. A. 8ams: (1). (a) to (e). Yes, Sir. 

(!) and (g). The replies are in the negative. With the ntro~u t ~n 
of the lowest selection grade of Rs. 160-10--250 both for offiClals m 
the general line of the Post Office and for Inspectors of Post Offices and 
Head Clerks to Divisional Superintendents of Post Offices a separate 
cadre for the latter classes of officials ceased to exist, but the actual 
posts have not ceased to exist and vacancies in these posts therefore 
occur. Officials who had passed the former examination for promotion 
to thl' cadre of Inspectors and Divisional Head Clerks in the grade of 
Us. 100-5-175 are eligible for promotion to any of the posts included 
in the revised grade of Rs. 160--10--250 in order of seniority along with 
those who have passed the new departmental lower selection grade exa-
mination, and they also have the chance of entering the next '~r 

grade of Rs. 250--20--350 earlier, seeing that they will not have to 
pass through an intermediate grade 9f Rs. 175-10--225 which existed 
before. Their promotion has not therefore been blocked though their 
prospects have been affected to a certain extent. 

I have the matter in hand. I propose to take certain steps in the 
jnterests of these passed men. 

(2). (a) and (b). Do not arise in view of my reply to parts 1 (n 
and (g). 

PROMOTIONS IN THE POSTAL DEPARTMENT. 

30. *Mr. Anwar-ul-Azim : (1) Will Government be pleased to state: 

(a) whether in the Post Office Department the names of the passed 
candidates used to be arranged on a waiting list for promo-
tion to the cadre of Inspectors and Divisional Head Clerks in 
order of merit displayed by each in the departmental exa-
mination ; 

(b) whether the Director General, Posts and Telegraphs has, in • 
paragraph 6 of his memorandum No. E. A.-279128, dated the 
11th February, 1928, ruled that the names of the above 
officials will be rearranged in a new waiting list according to 
the seniority. of service, along with those who have passed 
the. recent lowest selection grade examination held in the 
month of December, 1929 ; 

(c) whether the officials who salt for the lowest selection· grade 
examination referred to in (b) above, were selected accord-
ing to strict seniority in the ordinary clerical time-scale 
grade of different cadres; and 

(d) whether the officials who passed the departmental examination 
of Inspectors and Divisional Head Clerks were nominated 
irrespective of seniority, by the Supervising Officers as being 
most suitable men for the special appointments (If Ins-
peetors and Divisional Head Clerks , 
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(2) If the replies to the above questions are in the affirmative, will 
Government be pleased to state, whether they propose to place the 
names of such officials on the top of those who passed the lowest selec-
tion grade examination' If not, why not ? 

Mr. H. A. Sams : (1). (a) In some Circles the names of the passed 
officials used to be arranged in order of merit ; in others they were 
arranged according to seniority in the, gradation list. 

(b) Yes. The names have been ordered to be arranged' in the new 
waiting list in order of seniority in the gradation list of the Circle 
concerned. 

(c) and (d). Yes. 

(2) Government do not consider it necessary to take the action 
suggested by the Honourable Member. The officials who formerly passed 
the Inspectors and. Head Clerks' Examination were eligible for pro-
motion exclusively to posts of Inspectors and Divisional Head Clerks, 
while by including them in the same list with the officials who recently 
passed the Lowest Selection Gradil Examination they will be eligible 
for promotion to any of the posts included in the new Lowest Selection 
Grade of Rs. 160-10-250, whether in the Inspectors' line or in the 
general line. As both classes of officials are qualified for promotion 
to the selection grade posts, the former cannot be accorded the special 
treatment suggested by the Honourable Member. As, 'however, the 
prospects of promotion of the men who were on the waiting list of 
Inspectors .and Head Clerks to Superintendents have been somewhat 
affected, I propose to introduce measures to give them a certain amount 
of protection. 

PROMOTIONS IN THE POSTAL DEPARTMENT. 

31. *Mr. Anwar-ul-Azim: (1) Will Government be pleased to 
state : 

(Il) whether in the Post Office Department the appointments of 
Inspectors and DivisiomLl Head Clerks used to be filled up 
exclusively by such officials who came out successful at a' 
departmental examination held for the purpose ;. 

(b) whether the names of such successful candidates used to be 
borne on a waiting list for promotion to the cadre of 
Inspectors and Divisional Head Clerks ; 

(c) whether there are a suffident number of such officials whose 
names are still borne on the waiting list of different Postal 
Circles ; and 

Cd) whether it is a fact that there are a good number of 
such officials in each Postal Circle still unprc.vided for who 
have been waiting for a long period, ranging from seven 
years to three years, and whether, in spite of this fact the 
Director General of Posts and Telegraphs has issued ~o e 
orders throwing open the appointments ,)f Inspector and 
Divisional Head Clerks to t o~e who pa'Ssed the recent lowest 
selection grade examination 1 
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(2) If the replies to the above questions are in the affirmative, will 
o e~n ent be pleased to state the justification for taking such atti-
tude towards the passed candidates waiting for promotion to the cadre 
of Inspectors and Divisional Head Clerks T 

Mr. B. A. Sams: (1). (a) and (b). Yes, Sir. 

(c) There are about 30 officials only of this class in the whole of India 
and Burma, and in some Circles there are no officials at all of this class. 

(d) The statement contained in the first part of the qlrestion is in-
accurate in view of what is stated in my reply to part (c). The reply to 
the second part is in the affirmative. 

(2) I would invite the Honourable Member's attention to the reply 
just given to pa~a rap  2 of his question No. 30. 

ApPOINTMENT OF A BRITISH MILITARY CHIEF CLERK IN THE RAWALPINDI 

ARSENAL. 

32. *Mr. Anwar-t:l-':::.zim: (a) Is it a fact that a British military 
Chief Clerk has been appointed as a trial in Rawalpindi arsenal and 
that the Indian Head Assistant will liave to take orders from him T 

(b) If so, will this not lower the status of the Head Assistant, although 
it may not affect his pay and allowances. T 

(c) If a military Chief  Clerk has been appointed in Rawalpindi as 
a trial only, is it a fact that similar appointments have also been created 
in the Quetta and Kirkee arsenals, where British warrant officers have 
been appointed as Chief Clerks under local arrangements 1 

Mr. G. M. Young: (a) and (c). As an experimental measure, the 
British warrant officers, known as Chief Clerks, in charge of the Ord-
nance Branches of the Arsenal offices of Rawalpindi, Quetta, Kirkee, 
Ferozepore and Allahabad have been made responsible for the general 
supervision of certain branches for the detailed and immediate super-
Tision of which Head Assistants are responsible. The Head Assistants 
will therefore receive orders ill SOllle matters from the Chief Clerks. 
No addition haf> been made to the establishment of British other ranks, 
nor is there any intention of increasing the pay of the Chief Clerks. 

(b) It is not intended that the status of the Indian Head Assistant 
should be lowered. He will continue t'o have the same a e .~ to the 
Chief Ordnance Officer as he has had in the past. 

PAY AND ALLOWANCES OF BRITISH WARRANT OFFICERS. 

31. *1&. Anwar-ul-.AziJn : (a) What are the pay and allowances of a 
British warrant officer T 

(b) Is it a faet that the pay and allowances of a senior warrant offi-
cer before the war were Rs. 190, while the maximum the Head Assi&tant 
drew was Rs. 240 per mensem 1 

(c) Does the pay of a warrant officer compare favcmrably with that 
of the Head Assistant after the war f 
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(d) Is it a fact that a Head Assistant now draws less pay than a 
junior warrant officer? If so, what is the reason T 

Mr. G. M. Young: (a) The pay of a Conductor is Rs. 420 a month 
and that of a Sub-Conductor Rs. 380. Both receive allowances amount-
ing to Rs. 125 a month. 

(b) The pay and allowances of a senior warrant officer ~ ore the war 
amounted to Rs. 220 a month. The pay of a Head Assistan1 was as 
stated by the Honourable Member. 

(c) Yes. 

(d) Yes, because the Head Assistant does not require to have the same 
technical no led~e and training as a junior warrant officer. 

PROMOTIONS IN THE ARMY. 

34. ~' r. Anwa.r-ul-Azim : Is it a fact that British other ranks rise 
to commissioned rank at the close of their service, while no clerk in the 
Ordnance Corps has ever risen to gazetted rank , -

Mr. G. M. Young: If the word " may" is inserted between the 
words" ranks" and "rise ", the answer is in the affirmative. The 
matter has been thoroughly investigated on more than one occasion 
and it has been decided that the work performed by the highest clerical 
grades in arsenals does not warrant the grant of gazetted rank. 

~ . .  DISCRIMIN..lTION IN THE ADMISSION OF CYCLES TO ARsENALS. 

35. *Mr. Anwar-ul-Azim: Is it a fact that Indian clerks are not 
permitted to take their cycles into the arsenal, while British non-commis-
lioned officers can take their motor bicycles inside T 

Mr. G .•. Young: I am sending the Honourable Member a copy 
of a letter No. 68-Y., dated the 1st May, ]930, which I sent to Sardar 
Kartar Singh in continuation of an answer given on the 17th February, 
1930, to his question No. 161, dealing with the same subject. A copy 
of the letter ~ also in the IJibrary. 

PROMOTION OF INDIANS IN ARSENllS. 

36. *Mr. Anwar-ul-Azim: (a) Is the Establishment Officer in an 
arsenal promoted from the ranks ? 

(b) Is it a fact that Indian clerks, whatever their service and qualifi-
cations, are not. ra ~ed to an officer's rank, as in other Departments' 
If 10, why T 

Mr. G. M. Young: (a) Yes. 

(b ) Yes, Sir, for the reasons given in my reply to question No. 34. 

PROMOTION OF INDIANS IN ~ . 

37. *Mr. Anwar-ul-Azim: (a) Are British warrant officers beinl 
tried 8'1 Chief Clerks in ar8enals? If so, is it intended to try Indian 
Bead Assistants as gaze.tted officers T 
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(b) Is it contemplated to give gazetted rank to Indian clerks in the 
. near future, or are they to serve on as mere clerks ? 

(c) Is it a fact that clerks in arsenals are prohibited from seeing any 
Member of the Legislati.veAf:sembly with regard to their grieyances ? 
. If so, what are the objections ? 

l'ttr. G. M. Young: (a) and (b). The answer to the first part of 
(a) is in the affirmative. I have already explained why it is not pos-
sible to grant gazetted rank to clerks in arsenals. 

(c) No, Sir. 

ALLOWANCES OF RAILWAY ACOOUNTANTS. 

38. *Mr. Muhammad Raftque: (1) Is it a fact: 
(a) that the accountants borne on the list of Director of Railway 

Audit get compensatory and house rent allowances when 
posted to Bombay, Calcutta and Rangoon; 

(b) that all such accountants when transferred to the administra-
tive control of the Financial Commissioner of Railways con-
tinue to get the said allowances ; 

(c) that the accountants recruited by the Financial Commissioner 
of Railways for the accounts' side are debarred from this 
privilege when posted to the towns above mentioned; and 

(d) that the duties of the three classes of accountants mentioned 
above are quite similar in nature' • 

(2) If the answers to the above be in the affirmative, will Goyern-
ment be pleased to state the reasons for wit.hholding the. privileges of 
compensatory and houSe rent allowances from the accountants mention.-
cd in class (c) of part (1) ? 

(3) Is it. a fact that. the accountants recruited by the Financial 
Commissioner of Railways have memorialised for the grant of compen-
satory and house rent allowances? If so, what action has been taken 
or is proposed to be taken ~ 

Mr. A. A. L. Parsons: 1. (a) YeR. 

(b ) Yes, when and if post.ed to these places. 

(c) e ~ But accountants taken over from the Great Indian Peninsula 
and Burma Railways Companies, who retain t.heir old scales of pay 
continue to get the allowances they used to get previously. 

(d) This is generally correct. 

2. "Compensatory and house rent allowances" are not granted 
in consideration of the nature of duties discharged. The accountants' 
cadres in accounts offices under the Financial Commissioner of Rail-
ways are local, and these accountants, unlike those of the Audit De-
partment, are not ordinarily liable to transfers all over India. 

3. Certain memorials have been received from accountant.s on one 
railway and they are under disposal. 
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PAY OF RAILWAY ACCOUNTANTS. 

39. *Mr. Muhammad Rafique : (1) is it a fart : 
(a) that the scale of pay of the accountants borne on the list of the 

Director of Railway .Audit is Rs. 15{}-15-270\30{}-2o-
550 ; 

(b) that all such accountants when transferred to the administra-
tive control of the Financial Commissioner of Railways 
continue to enjoy the scale mentioned above ; 

(c) that 'the scale of pay of the accountants recruited by the Finan-
cial Commissioner of Railways for the accounts side is. 
15{}-15-270\29{}-20-450 ; 

(d) that the duties of the three classes of accountants mentioned 
above are similar in naturE' ; 

(e) that the accountants ment.ioned in clauses (a) -and (b) 
are so appointed after their pat;sing the subordinate rail-
way aecounts service examination held by the Director. 
Railway Audit., in which the minimum pass percentage is 
40 in individual papers and 50 in the aggregate; and 

en that the account.ants mentioned in clause (c) are so posi·ed after 
their passing the subordinate railway accounts service exa-
mination held by the Financial Commissioner of Railways, 
in which the minimum pass percentage, is 50 in the ordinary 
papers and 66 in the special papers? 

(2) If the answers to the ahove be in affirmative, will Government 
be pleased tOo state the reasons for reducing the scale of pay of the 
accountants mentioned in clause (c), in spite of the fact that their 
duties are similar to those of the accountants mentioned in claUses (a) 
and (b), and that they are required to pass a stiffer examination ? 

Mr. A. A. L. Parsons: 1. (a) Yes. 
(b) Yes. 
(c) Yes. 
(d) This is generally correct. 
(e) and (/). Yes. 

2. The Honourable Member is referred to my reply to starred question 
No. 530 put on the] 2th March, 1930, by the Honourable Mau]vi Muhammad 
Yakub. • 

ACCOUNTANTS UNDER THE FINANCIAL COMMISSIONER OF RAILWAYS. 

40, Mr. Muhammad Raftque : Will Government be pleased to state 
by communities the total number of accountants, grades I and II, separate-
ly, under the administrative control of the Financial Commissioner. 
Railways? 
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Mr. A.  A. L. Parsons : 

Hindus 

Muslims 

Others 

Grade 

55 

2 

10 

67 

[14TH JULY 1930. 

I. Grade II. 

88 

8 

10 

106 

NON-EKPLOYHENT OF MUHAJ(1fADANS IN THE IMPERIAL LIBIURY, CALCUTT .... 

41. *Mr. Muhammad Baflque: (a) Will Government be pleased to 
state the total number of clerks and sorters employed in the Imperial 
LibraJ·y, Calcutta, year by year, since 1926 to date, according to the 
nrious communities T 

(b) Is it a fact that one Maulvi Ihsan Ali of 'the Imperial Library, 
Calcutta, was invalided in 1927, and if so, is it a fact that the vacancy 
thus caused was not filled up by a Muhammadan T 

(c) If the answer to part (b) be in the affirmative, will Governmeni 
please state the reasons therefor , 

Sir Frank Noyce : 
Claks. Sorters, 

Hindu. Muslim. Hindu. Mnslim. 

1926 13 2 11 1 
1927 13 2 11 1 
1928 14 1 11 1 
1929 14 1 11 1 
1930 13 2 11 1 

(b) The answer to both questions is in the affirmative. A non-Muslim 
who was officiating in a leave vacancy was ap-pointed. 

NON-EKPLOYMlINT OF MUHAM:1fADANS IN THE IMPERIAL LIBRARY, C ... LCUTT .... 

42. *Mr. Muhammad B.aftque : Is it a faet that Babus U. C. Dey 
and A. K. Ghosh were appointed as clerks in 1928 in the Imperial Lib-
rary contrary to the Home Department Circular No. F. 176125-Ests., dated 
the 5th February, 1926, reserving one-third of the appointments for the 
minorities , 

Sir Frank Noyce: Mr. IT. C. Dey was appointed because he had 
acted in leave vacancies both before and after the issue of the Circular 
referred to by the Honourable Member. It does not appear that the 
instructions in that Circular were followed wlien Mr. A. K. Ghosh was 
appointed. 

NON-EMPLOYMENT OF MUlLUIMADANS IN THE IMPERIAL LIBRARY, CALCUTTTA. 

43 *Mr. Muhammad Rafique : (a) Is it a fact that one Babu U. C. 
Dey of the Imperial Library, Calcutta, resigned his post in December, 
1929 , 

(b) Has the post been filled up and, if so, by whom! 
(c) Is it a fact that one Mr. \Vasim Hussain was recommended by 

the Puhlic Nervic·e Commission for appointment as clerk in 
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the Imperial Library in place ~  the said a~u y. C. Dey, and th8;t he has 
not been appointed by the fJlvrary CoullcIl m place of the srud Babu 
U. C. Dey T 

(d) If the answers to part CC) are in the affirmative, will o ~rn ent 

piease state the reaSOns for not appointing a Muhammadan, partIcularly 
when he was recommended by the Public Service Commission T 

(e) Is the Imperial IJibrary Council compet.ent to set aside the recom-
mendations of the Public Service Commission T 

Sir Frank Noyce: (a) He resigned in November 1929. 

(b) The post has not yet been filled. 

(c) Yes. 

(d) The Council of the Library was of opinion that it was necessary 
to select from a wider field. It resolved that the Public Service Com-
mission should be requested to advertise the vacancy, stating that prefer-
ence would be given to a member of a minority community and that if no 
suitable candidate was forthcoming it should be asked if it had any 
objection to the Coun'Cil itself advertising and filling the vacancy. The 
Council has advertised the a an ~' and it will be filled at its next 
meeting. 

(e) The question does not arise as the Coundl has acted with the con-
currence of the Public Service Commission. . 

NON-EMPLOYMENT OF MUHAMMADANS IN' THE IKPERIALLIBRARY, CALCUTl'A. 

44. *Mr. Muhammad Raftque : (a) Is it a fact: 

(i) that Muhammadans are in a hopeless minority in the Imperial 
Library of Calcutta ; and 

(ii) that no satisfactory effort has been made in t.he appointments 
of the pa8t few years to remedv this state of affairs in 
spite of the Home Department circular No. F. 176125-Ests., 
dated the 5th February, 1926 T 

(b) If the repli{'s to (i) and (m of part (a) are in the affirmative, 
are Government prepared to issue orders reserving all future recruit-
ment for Muhammadans till such time that they are adequately repre-
sented on the staff , 

Sir Frank Noyce: (a) (i). Out of 27 posts of clerks and 80rters 
two are filled permanently and one te porar l~  by Muslims. 

(a) (ii). No. 

~ b) Instructions have already been issued that duly qualified members 
of mlllorit! o ~un t e , including Muhammadans, should be appointed, 
when poSSIble, wIthout sacrifice of efficien'Cy, in preference to members 
of those communities which are already fully represented on the staff. 

NON-EMPLOYMENT OF MUHAMMADANS IN THE hlPERIAL LIBRARY, CALCUTl'A. 

45. *Mr. Muhammad Raftqne : (a) Is it a fact that four temporary 
PORt" of clerks have recently been slIl1ctioned for the Imperial Library' 
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(b) How many Muhammadans have been taken in these posts 1 

(c) If sufficient representation has not been given to Muhammadans, 
will Government please state reasons for their not doing so T 

Sir Frank Noyce: (a) Yes. 

(b) The posts have not yet been filled. 

(c) Does not aris8. 

EXCLUSION OF MUHAMMADANS FROM THE COUNCIL OF THE IMPERIAL LIBBARY, 

C..u.cUTl'A. 

46. ':'Mr. Muhammad Rafiquc: (a) Will Government please state 
by communities the composition of the Council for the Imperial Library 
of Calcutta which was formed in 19:19 T 

(b) Is it a fact that Muhammadans have been totally excluded from 
the Council of the Imperial Library and, if so, will Government please 
-state reasons for doing soY 

(c) Will Government please state the si)ecial reasons, if any, for giving 
two seats to the Calcutta University on the Imperial Library Council 
in preference to other Universities? 

Sir Frank Noyce: (a) The Council of the Imperial Library, as at 
present constituted, consists of six Europeans and two Hindus. 

(b) Muslims are not excluded from the Council, but it has just 
happened that none of them is a Muslim. 

(c) Two seats on the Council have been anotted to the Calcutta lTni: 
versity. owing to the importance of the Library to that University con-
sE'quent on its location in Calcutta . 

.AJ>POINTMENT OF MUHAMMADANS TO THE STAFF OF THE ZOOLOGICAL SURVEY 

OF INDIA. 

47. *Mr. Muhammad Rafique: (a) Will Government be pleased to 
state in a tabular form the total number of the permanent employees, 
both in the gazetted and the non-gazetted ranks, in the Zoological Survey 
of India by communities from 1920 to date? 

(b) If the number of the Muslims has decreased during these years, 
will Government state the reasons therefor, and the steps they propose 
to take in order to remedy this defect in future? 

Mr. G. S. Bajpai : (a) A statement is placed on the table. 

(b) The decrease by one in the number of Muslims on the non-gazetted 
staff during the current year is due to the retirement of a Laboratory 
Assistant. The vacancy was filled by a tanning expert for special work 
in the taxidermist section. ~ had received special training for 
the work. I may add, however, that Government propose to look into 
the question of appointments to the gazetted and non-gazetted staff ,)f 
the Zoological Survey of India. 
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APPOINTMJ:NT OF MUH£J(MADANS TO THE ST-'.FF 01' TH1I: ZoOLOGICAL SURV.Y 

OJ'INDIA. 

48. *Mr. Muhammad Ratique: (a) l~ it a fact that a temporary 
vacancy occurred recently in the Zoological Survey of India on account 
of proce.eding on leave out of India of the permanent Superintendent 
of the Department ~ 

(b) If it is so, will Government be pleased to state why the claims of 
a Muhammadan, who has been officiating for the last five years, have e~n 

ignored and an outsider, non-Muhammadan, has been taken in the 
vacancy T 

('c) Was due publicity given to the said vacancy' If not, why 

not' 

(d) Are Goyernment prepared to consider the desirability of getting 
all gazetted or non-gazetted a an~ e  filled up in future, whether t€m-
porary or permanent, through the agency of the Public Service Com-
mission, as is done in other Departments ! 

Mr. G. S. Bajpai: (a) Yes. 

(b) The claims of the Muhammadan who had been officiating for the 
last 5 years were not ~nored. The Muhammadan gentleman in ques-
tion is still officiating III a vacancy caused by one of tbe Assistant 
Superintendents (Hindu) who proceeded on leave in 1929, and will 
continue to hold this officiating vacancy till September 3, ]930, as the 
temporary vacancy caused by tbe permanent . Superintendent proceed-
ing on leave had, in view of the recent discovery of a very· profitable. 
shf'll-fisbery in tbe Andaman and Nicobar Islands, to be fIlled by a 
Zoologist thoroughly acquainted with the marine fauna. The Muham-
madan officer's original officiating appointment was vice the Director, 
Zoological Survey of India, who proceeded on leave on the 23rd March, 
1929. The term of this appointment would have expired on the 11th 
January, 1930, but in order to give him more time to complete his studies 
on the Fleas, he was rransferred to officiate for one of the Hindu 
Assistant Superintendents. . 

(c) No. The vacancy was temporary and the Director, Zoological 
Survey of India, who .is in tonch with all prominent Zoologists in India, 
l'Ielected the best qualified man. The officer selected by him was a 
Lecturer in Zoology in the Royal Institute of Science, Bombay, and a 
Ph.D. of Cambridge and has had six years practical experience of marine 
biological work in India as well as Europe. 

(d) Permanent vacancies in the gazetted staff are .filled on the advice 
of the Public Service Commission. Temporary vacancies in the gazet-
ted staff and all non-gazetted vacancies are filled by the Director, 
Zoological Survey of India. I have already informed the Honourable 
Member that Government propose to examine the question how far it is 
feasible to secure the adequate representation of the minority commuru.-
ties in the Zoological Survey of India. The results of this examination 
cannot be anticipated. 



QUESTIONS AND ANSWER!!. 

APPOINTMENT OF MUHAMM.A.DANS'l'O THE STAFF OF THE ZoOLOGICAL SURVEY 

OF INDIA. 

49. *Mr. Muhammad Ra1ique : (a) Is it a fact that the only Muslim 
gazetted officer who has been working in the Zoological Survey 'of India 
binct October, 1925, in a series of temporary and officiating vacancies hal> 
been refused the next officiating chance 1 

(b) In case the answer to part (a.) be in the affirmative, will Govern-
ment be pleased to state the reasons for getting rid of the only l\Iuham-
madan officer on the staff 1 

(c) Is it a fact that the work of the Muhammadan officer has been 
appreciated many a time by the permanent Director, but that when 
there is a prospect of a permanent Yllcancy in the near future, he has 
been turned out of the Department T 

Mr. G. S. Bajpai: (a) and (b). I would refer the Honourable 
Member to the answer given by me to parts (a) and (b) of his immediately 
preceding question. 

(c) The work of this officer on Ticks and Fleas has been satisfactory. 
I have already explained to the. Honourable Member that this officer is 
still in Government employ. If a permanent vacancy occurs in the 
Zoological Survey of India his claims will undoubtedly be considered 
in filling it. 

ApPOINTMENT OF MUHAMMADANS TO THE STAFF OF THE ZOOLOGICAL SURVEY 

OJ'INDIA.. 

50. *Mr. Muhammad. Raflque : (a) Is it a fact that seven new non-
gazetted posts were added to the staff of the Zoological Survey of 
India in April, 1929 ? 

(b) Were any Muhammadans taken in these posts T If not, why 
~  . 

(c) How many Muhammadans did actually apply for these p08ts and 
what were their qualifications , 

(d) What are the qualifications possessed by the men actually 
appointed' 

(e) In case the qualifications of any of the men appointed to the said 
posts be inferior or equal to those of the Muhammadan applicants, will 
Government be pleased to state the reasons for preferring non-Muham-
madans over Muhammadans T 

Mr. G. S. Bajpai: (a) Yes. 

(b) No. No suitable Muhammadan candidates applied. 
(c) and (d). Thirteen. A statement showing the qualifications of 

these thirteen Muslim candidates as well 8S of those apJXlinted is placed 
o~ the table. A comparison of the qualifications of t o~e appointed 
WIth the qualifications of the Muslim applicants will show that the 
selected candidates had ·the higher technical qualifications. 

. (e) Honourable Member would observe from tbe statement I am lay-
mg on the table tbat the selected candidates were superior to those 
-rejected. 



LEGISLATIVE ASSEMBLY. [14TH JULY 1930. 

LVt of Mvhammadan applicants with their q-ualijiootions for the sellen lIaoanciu 
occurred in 1ge9. 

8M the posts of Laboratory ~ tant . 

1. Mr. Badrvadin Hasan Zuberi.-" Passed the High School examination in 
1924, the Intermediate examination in 1926 and the B.Sc. examination in 
1928 with Chennstry, Botany lind Zoology as my subjects from the 
Aligarh n er t~  each in the first division, standing second in order 
of merit in t.he High Sf·hool examination and first in the Intermediate 
nnd B.Sc. examinations." 

2 . .Asauulla Khall.-" I am a youngman of 23 with active habits and hard work-
ing. I appeared in the B.Sc. examination of the Muslim University held 
in tht· month of. April, with Zoology llS one of my subjects. I am ~ure 
to get through." 

. .3. Mu"·affaruddin Taha.-" I passed the Matrie.ulation exunrination of the Cal-
cutt:. University in the first division and studied up to 2nd year into Inter-
rnt>diate of Science (LSc.) class in the Presidene.y College." 

4,. Ashiq .Ali Quraishy.-" I appeared in the B.Sc. examination of the Aligarh 
u~l  University held in April 1929. I hope to get through. My 
optional subjects in the B.Sc. were Zoology, Botany and Chemistry." 

.5. ~ dul Ho.mid Khan.-" I am working in the Department of Zoology, Muslim 
university, Aligarh, as Laboratory Assistant since 1911. I am well 
versed in the art of Taxidermy, preparation of skeletons, mounting and 
pl'eservation of specimens." . 

-6. Abdu-r Ra"man.-" I passed the B.Sc. examination with Chemistry, Physics 
and at at ~ . in the year 1928 from the Calcutta UniTersity." 

7. Jilmil AlImed.-" I passed the B.Sc. examination taking Zoology, Botany 
lind Chemistry, in the 2nd division from the Muslim UniTersity, Aligarh 
in 1924. At present studying M.A. and Law in this University." 

B. Syed Y·<is1.taq .Ali.-" I passed my Matriculation exanrination in 1922 in 
scc,ond diviRion. I passcd my Intermediate Science examinatioll. in second 
division in 1924 getting a distinction in Zoology for which I was awarlled 
n gold medlll by the Vice-Chancellor of the University (Aligarh MU8um 
University). I passed my B.Sc. degree examination and was placed in 
the second division "ith asterisk topping the list of 8ucce88ful examinees. 
I worked for somE' months in the Government Agricultural College under 
til(" Entomologist. I also worked as Demonstrator in the Department of 
Z(.ology, . Muslim University, Aligarh." 

11. MoM. Ataullah Fazli.--" I have appeared in the B.Sc. examination with 
Zoology, Botany and Chemistry as iny subjects. I hope that I will get 
through as I have somc papers quite satisfactory." 

For the posts of Gal1erJI .ti8sistal'.ts. 

10. Nadir Hossain Sircar.-" I completed the course of the B.Sc. examination with 
l' ~' , Chemistry, and Mathematics. I have got office experience having 
sEorved as a clerk of the Distrlet Inspector of Schools, Murshidabad. I 
lwvl' got 11. fair knowloJdgl' in Persian. I possess a good physic and 
"cielt, expart ", play football and other indigenous and foreign 
gaInes.' , 

11. .Shaikh Abd·ul Halim.-" I re\ld up to the Matric. standard and have for 
eOIllC' titnl' worked as an engraver in Ammunition Factory at Dum Dum 
and also worked for some time as a draftsman' as well as clerk to Kome 
pleaders. ' , 

12. Kozi Golom Nabi.-" I have read up to the Matriculation standard at the 
Caleutta University, and have fair knowledge in English and Urdu." 

13. M. Abdul Faiz.-" I have picked up a fairly good knowledge of English and 
Urdu. Since my early years I have becn to the Museum times without 
number and it has been my habit to take a keen interest in all sons of 
things: Besi?es I have always taken part in sports and I am a young boy 
of actIve habIts." 



QUES'lIONB .lND .ANBWDB. 

~, l at o", of the seZected oan,d.id"teB for the BRleta ~ OOCltl"eG '" 1911, 

FOR THE POSTS OJ' L.uGa\TORY ASSISTAN'l'S. 

1. J. L. B,had!lri.-L< I pa8sed the ~at~eul~t on aDd ~~~ed1: te. Beie¥6 
eUJnlllatlOD8 of the Calcutta Umverslty In the first diVlBlon In the yean. 
1920 and 1922 respectively. I obtained the B.Sc. degree in 1924 and 
occupied the first place in the first ~la  honours in Zoology. The post· 
graduate Jubilee scholarship, tenable for two years, was accordingly 
awarded to me. In my M.sc. examination in Zoology, held in the year 
1926, I topped the lut of successful candidates, and was placed first in 
the second class, no one securing first class that year. Since then I have 
beeL engaged as a Teaching Asaistant in the Zoology Department of the 
Calcutta Universi;y, and I am at present drawing a monthly"ulary of 
R!! . .140. One of my duties is that of demonstration work both in the 
l'ndergraduate and Postgraduate Practical classes. Since my appoint-
ment in the University I have been carrying on research work. Titles 
of papers already published and in the course of preparation are attached. 
Besides anatomical work I have been studying the systematic AnurlUl 
fsUDa of Bengal in the Indian Museum. I am thoroughly conversant 
with the theory and practice of Zoologieal technique in all its branchet, 
including microtome work, staining, slide preparation, ete." 

Hir,dll. M.Sc. of the Calcutta University. P088e8S considerable ex· 
perience in Zoological technique and already published some papers oa 
the results of his original research in Zoology. 

2. Jl. N. Datta,.-" I am a research scholar in the Zoology Department of the 
Allahabad University and got the Empre811 Victoria Readership of Ra. 100 
per month for 3 years. During this time I have written two research 
p:.pers, (i) 'On Echi1tor1lynchUll 'rObUlltUR (n. sp.) from CODUllOll. crows 
of Allahabad " (ii) • On a new species of Acanthocephala from a com· 
mon fish Maoronis gulio of Calcutta '. At present 1 am eagaged in 
resear<:h work on the intestinal parasites of birds and fishes for the 
series of papers on 'New series' of Acanthocephalen parasites of 
North India. I have got thorough knowledge of Zoological technique 
iAeluding Microphotography, Microtomy, preparation of microscopical 
slides, preserving and /Dounting zoological specimens. I have passed the 
)t.Sc:. examiDation of the Allahabad University from the Agra Collere ill 
thf' 1924 in the II dhision and stood second in .der of merit in tlae 
University. I have pasReil the B.Sc. examination of tillS university 
with Zoology, Botany and Chemistry as compulsory subjects and stood 
1st, 2nd and 3rd in order of merit in the University practical examina· 
tionti in these subjects respectively. I have won many prizes in the ope. 
cf!mpetitions of the Agra Scientific Association for the preparation of 
mi(:)'oseopieal slides of Botanical and Zoological specimens. I served as 
a Demonstrator  in Biology in the Agra College for 3 years (1921·1924) 
and after taking the M.Sc. degree I served as a Senior Demonstrator on 
Zoology in the St. J olm 's College, Agra." 

Hi,.du. M.Sc. of the Allahabad University. Fully qualified and ex: 
perienced in zoological tel'hnique. Already published some papers on the 
results of his original research. 

3. K. N. Do&.-" I passed. the Matriculation and LSc. examinations of the 
Cal('utta University in the first division in the years 1921 and 1923 
rcspt't'tively. I obtaiued second class honours in Zoology in my B.Se.. 
examination held in 1925 standing second in order of merit. I passed 
the M.Sc. examination in Zoology in 1927 and oceupied the first posi. 
tion in the first Diyision. I was awarded the University prize and two 
goM medals, the University and Brahmamohan MiITIit.k, the latter for 
standing first in the whole thesis group of the University. Sinee the 
publication of the results of the University M.8c. namination I· have 
been carrying on research work on Protozoology and was granted the 
Unh'ersity Research. Scholarship for the session 1928·29. I possess a 
thorough knowledge of the microtome technique, slide preparations and 
Ill! other laborntorv T,orI:." 

L6CPB(LA)' c 



LBGISLATIVE ASSEKBLY. 

Hindu (Deprhsed Clau). M.Sc. of the Calcutta University. '1'11.0-
r~u l  experieneed and c0Dtpetent in all branches of zoological tech-
roque. 

4. J. C. Fernandez.-" I am lit present Senior Taxidermist in the Go.t. 
Museum, Madras, and have put in a service of about 19 years here ". 
By the Director of the Swiss Zoologieal Expedition to South India he 

'''was recommended as follows :-" He combines great ability in the Zoolo· 
gical Field work with vivid personal interest and he proves an inde-
pendent, resourceful ano indefatigable worker. Last but not least we 
arc glad to mention he is a good character and thoroughly trustworthy 
pl'I"Aon. We are very obliged to the Government Museum in Madras to 

~. have allowed Mr. Fernandez to join our Expedition. " 
Indian Chriatian. Highly qualified in the art of Taxidermy, Animal 
AnlJtomy, Modelling, Preserving zoological specimens and painting th£'m 
ill natural colour. 

FOR THE POSTS OF GALLERY ASSISTANTS. 

6. ·M. N . ..If.charjie.-" I took my B.Sc. degree from the University College of 
Seienee, Calcutta, in 1926 having Zoology as one of my subjects, and in 
1928 I passed M.Sc. examination of the same University in Anthropology 
U1i<1 was plac£'d in the second class." 
M. Sc. of the Calcutta University. Hindu. In addition to qualifica-

tionA in Zoology has a sound training in Anthropology as well. 
6. J. N. Majumdar.-" I (lm serving as a Laboratory AMistant for the last two 

ear~ under the Indian Research Fund Association in the Protozoology 
Department at the Calcutta Scnool of Tropical Medicine". Lt.-Col. R. 
Knowles, LM.S., of the Protozoology Department of the Calcutta School 
of 'I'ropical Medicine re~o ended Babu J. N. Majumdar as "has 
done very good work in this Department during the last two years". 
Hindu. The candidate was selected for special practical experience in 

Protozoology. 
7. G. Matthai.-" I am an IndIan Christian. I passed the School Leaving Cer-

tificate Examination of the Madras University in the year 1927, As for any 
training in Zoology, I beg to submit, that in the curriculum of studies 
prescribed for the English School Leaving Certificate, students are required 
to have a general kno"l"ledge of zoology, geology and botany, which 
GUilt' under the section ' Natural Study' and as such I had to study 
theSe subjects for three years, and for which I had special taste. I 
might add in this corol('t·tion, that in the Asiatie Society of Bengal, 
where I am working at present, has a miniature museum 
"." here I ha ve had occasion to notice the curious articles, zoological and 
llntl!ropological specimens at the Society's monthly and annual meetings 
"hereby I have gained sufficient knowledge to arrange and exhibit things 
ill 11 Gallery." 

btdian Chriatian. Possesses an excellent preliminary training in zoolo-
gy and anthropology. 

APPOINTMENT OF MUHAMMADANS TO THE STAFF OF THE ZoOLOGICAL SURVEY 

OF INDIA, 

51. *Mr. Muhammad Ratlque: (a) Will Government kindly state 
the number of the menial employees employed in the Zoological Survey 
of India by communities , 

(b) In case the Muhammadans are inadequately represented on "the 
staff, are Government prepared to take necessary steps to stop the re-
cruitment of members of the non-Muhammadan communities until such 
time the Muhammadans get the due share T 
Mr. C. 8. Bajpai.: (a) A statement giving the information required 

is laid on the table. 
, (b) Government will examine the question as to what steps can be 
taken to give adequate representation to minority communities on the 
menial staff of the Zoological Survey of India. 
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[Um JULY 1980. 

A.PPoIlC'l'lON'f OF MUHAJ(lIAJ)ANS TO THE STAFF O:r TIlE ZoOLOGICAL SUBTn 

OF INDIA. 

62 .••. Muhammad Raflque: (a) Will Government be pleased to 
Itate how many officiating and permanent vacancies, :both in the gazetted 
and the non-gazetted ranks, 'have occurred in the Zoological Survey of 
India since January, ]930, and how they have been filled up , 

(b) Were these posts advertised' If not, why not T 

(c) Were any Muhammadans taken in these posts T If not, why 
. not T 

Mr. G. S. Bajpai : (a) Permanent vacancies-
GHzetted appointments.-Nil. 

Non.gazetted appointment.s.-l ;  a Hindu was appoint.ed. 

Olficiating vacancies-
Gazetted appointments.-l ;  a Parsee was appointed. 

Non-gazetted appointments.-12 ; of these 3 were not filled up, 
7 were filled by temporary promotion within the depart-
ment, 2 were filled up by outsiders. Both were Hindu. 
with special qualifications.' 

(b) The posts were not advertised as advertising would have meant 
delay. 

(c) No Muhammadans were t.aken as none possessing suitable qualifica-
tions wall known to the Director, Zool{)gical Survey of India. I have 
already informed the Honourable Member that the question will be 
)ooked into. 

APPOINTMENT OF MUUA.lllKADANS TO THE STAFF OF THE ZOOLOGICAL 

SURV'lY OF INDIA. 
53. -Mr. Muhammad Rdque : (a) Will Government be pleased to 

state the number -of vacancies, both in the gazetted and the non-gazetted 
ranks, that were filled up during the periods when the Hindu permanent 
Superintendent of the Zoological Snn·cy of India officiated as its 
Director' 

(b) Were any posts given to Muhammadans' If so, will Govern-
ment please state the number and the names of persons holding the posts , 

(c) In case no vacancies were filled up by the appointment of u a ~ 

madans, or they were taken in an inadequate number, do Government 
.,ropose to make inquirie<; about the responsibility of the said officer for 
lbeuuae L-... . .-.. ... ---.. 

(d) Is it a fact that, since the appointment of the said officer in 1920 
not a single Muhammadan has been permanently taken both in th; 
jazetted and the non-gazetted ranks 1 

"I (e) If the answers to parts (c) and (d) be in the affirmative, are Gov-
t~ ent prepared to on~ der the adYisahility of appointing a non-. 
tImdu to the post of the DIrectOr when the next opportunity arise8 , 

Mr. G. S. Bajpai: (a) A statement giving the information required 
is pIved on the table. 
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(b) One temporary gazetted appointment was filled by a Muhammadan, 
Mr. Mohammad Sharif. .' 

(c) Non-gazetted per an~nt appointments were filled after-advertise-
ments and full consideration of the qualifications of applicants. Officiat-
ing vacancies were filled by' the officiating Director with the most 
suitable persons known to him. . 

(d) Yes. This, however, is merely a coincidence and has nothing to 
do with the appointment of the permanent Hindu 'Superintendent to the 
Zoological Survey of India in 1920. 

(e) Honourable Member may rest assured that in making appoiniments 
to the headship of a department Government will pay due regard to 
the importance of securing an officer who counts impartiality among his 
qualifications. 

VIICGtte'u ,,.,he GazeUeJl and NoftogautUd ranU of lhe Zoological Survey of India lhat were filktl up dunflg 
lhe periotU whetl Hindu Saper.,.,endent officiateJl ... Diredof'. 

From 16th May. 1924 10 26th July. 1926. 

Gazetted. Non-gazetted. 

, -
Permanent. Temporary. I Permanent. Temporary. . 

~ ~ ~

_v ___ nc_y_. _1_H_O_W_fill_ed...:,.U_.P_' 1 ae . O:p~ I Vacancy. How filled up. vacancy.j How filled up. 

1  I (Sikh) ap-
pointed by 
the Govern· 
mentol In· 
dia. 

1 I Not filled I 
I up. I 

:  I 
! 

Prom 181 July. 199'1 10 29th September. 1927. 

28 13 (outsiden) 
Hindus. 

6 temporary 
promotion 
t wit!\in the 
'I' I>ei1&rtment. 
119 not filled. 

Gazetted. N on.gazetted. 
, , 

Permanent. Temporary. Permanent. Temporary. 

How filled 
... 

Vacancy. How filled up. Vacancy. up. Vacancy. How filled up. Vacancy. How filled up. 

I 
, 1 (outsider) 

Hindu. 

1 temportoty 
promo t ion 
within the 
DejlU"tment. 

" 2 _-.wed up. 
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~ .. NOD.guetted. 

----- ~ ~ ~ ---:----

Perm&llent. Temporary. Permanent. Temporary. 

V_ncy. How filled! vac&lloy.1 How filled up. I o ~. ! -HO"'-=: up. I Vacancy. How filled up. 
up. I ,I 

!  ' 
-------1------,-------------- ---------------1---------, 

II Muhamma-dan (out-
I sider). 

I 

9 i 6 Hindu. 

I 2Indi&D 
Christian. 

,  I Depresoed i 

C1&88 (Hindu).' 

FATE OF SADHU SUimAR SINGH. 

19 8 Hindus. 

7 temporary 
promotion 
within the 
Department. 

4 not filled up. 

54. *The Revd. J. O. Chatterjee: (a) Are Government aware that 
Sadhu Sundar Singh, a Christian Missionary well known and respected in 
India as well as in ilurope, left on a missionary tour for Tibet over a year 
ago and has not been heard of since that time T 

(b) Are Government aware that the complete absence of news from 
Sadhu Sundar Singh himself and the various rumours regarding his fate 
ha,e been causing deep anxiety to his co-religionists and admirers, and are 
Goyernment prepared to make inquiries regarding his safety, from the 
Tihetan Government, or through their own frontier officials T 

JIr. B. B. Howell: With your permission, Sir, I will answer both 
questions together. Inquiries were made last year by a Government 
officer who visited Tibet on duty but there was no trace of Sadhu 
Sundar Singh nor is there any proof that he ever entered Tibet. 

Inquiries are however being made again this year and  any infor-
mation obtained will ,be. .lll~un llt.ed to the JIonourable Member in 
due course. 

The Revd. J. O. Ohatterjee : Are Government aware that Sadhu 
Sundar Singh, before he started, definitely said that he was going into 
Tibet for a year's tour , 

Mr. B. B. Bowell: I was not previously aware of that fact, Sir. 

,ApPOINTMENT OF INDIANS AS Goons INSPECTORS ON TBl!: EAST INDIAN RAILW AT. 

55. *Dr. Ziauddin Abmad: (a) Will Government please state 
what is the number of Goods Inspectors in the East Indian Railway und 
~o  mnny of them are Indians , 

(b) If there is not a single Indian, what are the reasons for it , 

1Ir. A.  A. L. Parsons: (a) There are four Goods Inspectors on the 
:RAst Indian Railway. Two of them are statutory Indians. 



QUESTIONS AND ANSWERS. 

(bj The posts 8.re generally filled by seniority, and three of the men 
are the most senior subordinates in the Commercia] Department of the 
East Indian Railway. The f(}urth appointment is graded much lower 
than the other three, and is held by a man who was selected because 
he was considered specially suitable for the post. 

APPOINTMENT OF INDIANS AS STATION MASTERS OF FIRsT CLAss STATIONS ON 
r"f'."" THE EAST INDIAN RAILWAY. 

56. -Dr. Ziauddin Ahmad: (a) Will Government please state 
if Indialls are eligible for appointment as station masters on first la~  

railway stations on tbe East Indian Railway ? 

(b) Was any experiment tried' 

Mr. A. A. L. Parsons: (a) Yes. 

(b) It is n(}t a question for an experiment. 

MINIMUM EDUCATIONAL QUALIFICATIONS REQUIRED FOR RAILWAY SERVICES. 

57. -Dr. Ziauddin Abmad: (a) Will Government please state 
what is the minimum educational qualification for appointment in the rail-
way services T 

(b) Who are exempted from this qualification , 

Mr. A.  A. L. Parsons: (a) The minimum qualifications for appoint-
ments in the Superior Services arc laid down in the Regulations for 
Recruitment, copies of which are in the Library. I shall be very plerured 
to send them to the Honourable Member if he would like to have them. 
The minimum qualifications for posts in the subordinate and inferior 
services arc prescribed generally by Agents of the railways and vary 
for posts of different character. 

(b) Where a minimum qualification is prescribed it applies to all candi-
dates. 

RECRUITMENT OF" A" GRADE GUARDS ON THE EAST lNDIAN RAILWAY. 

58. -Dr. Ziauddin Abmad: ('3) Will Government please state 
if the guards in the" A  " grade of the :East Indian Railway are recruited 
direct or are promoted from those in "  B  " grade T 

(b) What are the qualifications for direct appointment in "  A  " 
grade T 

(C) What is the total number of guards in "  B  " grade .md how 
many of them are non-Indians? 

Mr. A. A. L. Parsons: (a) Guards' posts of" A  " Grade, i.e., Grade 
I, are filled by promotion from lower grades of Guard, from other 
classes of staff and by direct recruitment. 

(b) The main qualifications required of a candidate for direct appoint-
ment in Grade I as prescribed by the East Indian Railway are as 
follows: 

(i) He must be of good physique and eye-sIght, well set up, and of 
smart appearnnce. 
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(H) He muSt be able to understand and express himseltf easily and 
(\learly in English and he able to write English with rea-
sonable orre, tne~  and speed. 

(Hi) He must possess mental alertness, powers of observ'ation and a 
good memory. 

(iv) He must be tactful and of good address and have decision of 
character. 

(v) He u~t possess the power of controlling staff working under 
him. 

(c) I have called for the information and will communicate with the 
Honourable Member on its receipt. 

TERMS OF EMPLOYMENT OF CREWMEN. 

59. ·Dr. Ziauddin Ahmad: (a) Will Government please state 
if it is Ii fact that : 

(a,) Crewmen are allowed sick leave without pay only; 

(b) Crewmen are given one day off after working for 13 ,days ; 

( r) Crewmen are not given the benefit of the Provident Fund 1 

Mr. A. A. L. Parsons: I presnme the Honourable Member refers to 
the crewmen on the East Indian Railway. The replies to the questions 
are: 

(a) No. Temporary crewmen appointed prior to 1st September, 
1928, are granted leave in accordance with Supplementary 
Rule 285. 'l'hose appointerl on or after 1st September, 
1928, are granted leave in accordance with Annexure IT 
of the new Leave Rules promulgated with Railway Board's 
Resolution No. 8373-E., dated the 20th February, 1930. 

(b) They are given 24 bours rest after 56 hours of work. 

(c) Yes, as temporary employees are not allowed to subscribe to 
the Provident Fund. 

AMALGAMATION OF STATE-OWNED RAILWAYS. 

60. *Dr. Ziauddin Abmad: (a) Will Government be pleased to state 
the reasons for building a number of railway stations and two Jumna 
bridges in close proximity in Agra Y Is it not due to the competition of 
three different lines running into Agra ? 

(b) How much money do Government spend every year in adjusting 
the accounts of various railways owned by the Government T 

(c) Have Government considered the desirability of amalgamating 
the State-owned railways into one common concern , 

:Mr. A. A. L. Parsons: (a) The construction of the second bridge 
was necessitated by the Secretary of State's decision that the East 
Indian Railway should be allowed direct access to the business quarter 
of Agra and to the Agra-Delhi Chord line. The crossing of the river 
by a new route some distance away from the former bridge entailed the 
provision of additional stations. 
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Competitive considerations influenced, to a certain extent, the deci-
sion to construct the new bridge. 

(b) I am afraid the information is not procurable. 
(c) Government do not consider the amalgamation desirable. 

PRINCIPLE ADOPTED IN FIXING THIRD Cuss RAILWAY FARES. 

61. ·Dr. Ziauddin Ahmad : (a) Are Gov.emment aware of the theory 
of railway economists that for the prosperity of a business it is best to 
look for small profit per unit repeated several times on a large volume of 
business than to p large profit for unit on a small volume of business Y 

(b) Have Government followed this principle in fixing the third class 
rail,\'ay fares T 

(c) ·Will Government be pleased to give reasons, supported by statisti('iJ, 
for fixing railway fares on distance scale 1  ' 

Mr. A.  A. L. Parsons: (a) and (b). Government are aware of the 
theory that, subject to certain very necessary limitations, railway re-
venues are more likely to be enhanlled by low than by high rates. Sub-
ject to the limitations referred to, this principle is followed in fixing 
third class fart's. 

(c) It is believed that the incidence of railway rates for fares 
operates more against the development of long than o>f short distance 
traffic Ilnd Indian Railways, therefore, generally concede a lower basis 
of charge for passengers carried for lon~ distances. Statistics of the 
number and earnings of passengers carried for varying d tan ~  have 
not been llHdntained by Railways for a sufficient number of years to 
enable conclusions to be arrived at as to the effect of the latest reduc-
t on~ in rates for long distances. 

OCCUPATION BY MEMBERS, WHEN THE LEGISLATURE IS NOTSITl'ING, OF HOUSES 

PROVIDED FOR THEM IN SIMLA. 

62. ·Dr. Ziauddin Ahmad: (a) Will Government be pleased to 
mention the number of houses built or purchased by them for the use of 
the Members' of the Legislative Assembly and the Council of State at 
Simla ~ 

(b) Are the Members of the Legislative Assembly debarred from living 
in these houses at a time when the IJegislative AsSembly is not sitting, even 
if the houses are nnoccupierl and the Members are willing to pay full 
economic· rent of t.he house ? 

(c) If so, who has made this rule Y 

(d ) Was this rule made in the interest of the hotel proprietors of 
Simla Y If so, why T 

(e) Are Government prepared to consider the question of changing 
the existing 1'nle and make the houses available for the use of the Members 
of the Legislative Assembly if they happened to be vacant at a time when 
the Legislative Assembly is not in session Y 

The Honourable Sir Joseph Bhore: (a.) 57 quarters have been 
built or set aside for the use of the Members of the Indian Legislature 
at Simla during the .Session periods, viz., 20 quarters at Cart Road and 
37 at Longwood. 
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(b) Not at Longwood, if they arc '~ ll n  to pay rent for the ol~ sea-
son. But Members are only permitted to occupy. ua~ter  at elt ~ 
place on payment of rent for the period of occupatIon If they are tn 
Simla on duty. -

(c) and (d). Prior to 1924 the Public Works Department attempted 
to obtain tenants for such qtiartersas remained empty; but this prac-
tice was discontinued as Government felt that it interfered unneces-
sarily with private enterprise. 

(e) The question of changing the existing rules is under consideration. 

SUBSCRIPTIONS COLLECTED THROUGH SALARY BILLS FROM RAILWAY EMPLOYEES. 

63. -Lieut.-Colonel B. A. J. Gidney: (1) Is it a fact that on various 
railways the following subscriptions, among others, are collected by the 
Railway Audit Department through the salary bills of railway employees: 

(a) Mutual Benefit Fund; 
(b) Store's Bill (where stores exist) ; 
( (;) Institute Bills (where Institutes exist) 
(d) Credit and Loan Society refunds ; 
(6) Medical Officer's fees ; 
(f) Court attachments on salaries; and 
(0) Cost of social functions, e.g., Christmas trees, St. Dunstans sub-

scriptions, etc. , 

(2) Is it a fact that the Railway Board have definitely refused to 
eonsent to the collection of Railway Union subscriptions via the salary bills 
of employees Y 

(3) If the amwer to part (2), be in the affirmative, will Government 
reconcile their refusal in the one case and their acceptance, as a general and 
recognised measure, in the caSfl of other deductions as enumerated in part 
(1) T 

Mr. A.  A. L. Parsons: (1) Yes. 

(2) Yes. 

(3) As a railway union is an organisation independent of the 
railway, Government C'Onsider that it should make its own arrangem'ents 
for the collection of subs('riptiom; from its members. 

RESTORATION OF STIPENDS OF MEMBERS OF THE CARNATIC FAMILY. 

64. "'Maulvi Mohammad Bhafee Daoodi: (a) Will Government be 
pleased to state whether they have given effect to the resolution passed in 
t ~ Af>sembly in January last recommending that the stipends of the mem-
bers of the Carnatic Family who took part in the Khilafat Movement be 
re~tored to them with retrospective effect f 

(b) If no effect has yet been given in spite of the Government accept. 
ing it on the floor of the Honse, will Government kindly state the reasons 
for it ? 

Mr. E. B. Howell: (a) No, 
(b) The matter has been under correspondence with the Madras Gov-

ernmf'nt. which is not yet concluded, 
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Maulvi Sayyid Murtuza SalJeb Bahadur: May I ask why, when & 
period of six month'! has rolled on, 110 reply has yet been received from 
the Government of Madras , . 

Mr. E. B. Howell: T (~ d not say. that the Government of Madras 
had not replied j I said that the corre:.pondence was not yet concluded. 

Mr. M. K. Acharya : Is there any char.ce of the matter concluding 
at an early daie T 

Mr. E. :po Howell: I hope so, 8ir. 
Mauivi Mohammad Shafee Daoodi :  I believe, Sir, it is a Central 

Ilubject. Why then should the GOHrnment of l'l8.dras be consulted 
before a (leeision is given effect to T 

(No reply was given). 

Maulvi MohlJ.mmad Shafee DII.oodi: Sit·, no answer is given to my 
question, which is a very relevant question. I think. 

Mr. E. B. Howell: I think, Sir, in a matter of this importance it is 
obviously necessary to c:onsult the I,ocal Government before a final 
order can be given by the Government of India. 

Mr. S. O. Mitra: Is it not h fact that when the Government of India 
accepted the responsibility of granting the!>e allowances, they said they 
would give very sympathetic considerCition to the subject 1 

Mr. E. B. Howell: 'l'Jley are duing so. 

PERCENTAGE OF BURMANS IN THE IRRIGATION DEPARTMENT. 

65. ·U. Dwe : Will Governmf'nt be pleased to state the number 
of officers of the Indian Service of Engineers serving in the Irrigation 
Department, in various provinces in India including Burma, and specify 
the nllmbcr of Burmans therein and their percentage to other nationali-
ties T 

The Honourable Sir Joseph Bhore : The information asked for by 
the Honourable Memher is being eolle(·ted and will be supplied to him 
s&pllra tely. 

PERCENTAGE OF BURHANS IN CERTAIN DEPARTMENTS IN BURMA. 

66. ·U. Dwe : Will Gove:-nment be pleased to state the number 
of officers serying in the following Departments in u~ and specify 
the number of Bnrmans, (a) in the superior services, (b) in the subordi-
nate services, llnd «(') the percentage of BurmanR to other nationalities : 

(1) ~to  Department. 
(2) Burma Railways. 
(3) Audit and Accounts Department. 
( 4) Posts and Telegraphs. 
(il) Ineome-tax Department T 

The Honourable Sir George Schuster: The information asked for 
by the Honourable Member is being collected ani!. will be furnished to 
him as Boon as possible. 
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DISBANDED BummsE REoDIBNTS. 

67. ·U. Dwe : Do Government contemplate to re-mobilise the dis-
banded Burmese regiments T Are Government aware of the strong. desire 
expressed in Burma on that behalf T 

Mr. G. M. YOUDg: Since the strength of the post-war arnxy was 
fixed, only onc Burmese unit, namely, a Sapper and Miner Company, 
has been disbanueu. The reduction wus due to tbe return of a  Com-
pany from overseas, as the result. of which the sanctioned st.rength of 
the army was e~ e ded by one Sapper and Miner Compauy. The unit 
would be surplus to our actual requirements, and it would not there-
fore be justifiable to incur the expense of re-creating it. 

IlARDSIDPS OF BURMAN CANDIDATES FOR TRAINING ON THE" DUFFERIN ". 

68. ·U. Dwe : Are Government aware of the hardships caused to 
. BurttUlll l~and date  wishing to obtain entrance as pupils into the Train-
ing Ship " DIlfl'erin " by holding the Selection Board Examinations at 
Bombay? If so, do Government propose to make arrangements for con-
ducting the selection of Burman candidates at Rangoon T 

The Honourable Sir George Rainy: Government have not received 
any representation on the suhject and they hrc doubtful whether it 
would be possible to make arrangements for the selection of candidates 
from Burma at Rangoon. They will, however, obtain the opinion of the 
Governing od~' of the Training Ship " Dufferin " by whom candi-
dates for admission to the Training Ship are selected at present on a 
consideration of the results of the entrance examination and of personal 
interviews. 

RAILWAY CONNECTION BETWEEN BURMA AND SIAM. 

69. ·U. Dwe : Will Government be pleased to state when they 
intend constructing the railway connection between Burma and Siam ~ 

Mr. A.  A. L. P&l'Sons : The possibility of constructing a railway 
connection between Burma and Siam is remote. Investigations have 
shown that the cost of such a connection would be high, and no ade-
quate return on the capital involved could be obtained. 

TENURE OF OFFICE OF MEMBERS OF PROVINCIAL GOVERNMENTS. 

70. ·U. Dwe : Will Government be pleased to state what the 
tenure of offic!' of Executive Members of Provincial Governments nnder 
the Governmcnt of India Act is, and to state the authority for this 1 

The Honourable Mr. H. G. HRig: Members of a Covenwl"s Execu-
tive Council are appointed by His Majesty by Warrant under the Royal 
Sign Manual. There is no statutory provision limiting the term of office 
of a Member of.a Governor's Executive Council, but it is an accepted 
principle that the tenure is limited ordinarily to five years unless it is 
expressly renewed or continued by His Majesty or by the Secretary of 
State for India. 
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EKPLOY](ENT OF BURMANS ON THE PuBuc 8DVICE Co](](I88ION. 

71. .0'. »We : (a) Will Government be pleased to state how many 
Burman!; there are on thfl Public Services Commission 1 If the answer 
is ill the negative, will Government kihdly state. what attempts have been 
made to securc the services of Burman!!, and if su.eh attempts haye been 
made, why no BurmaDB have so far been secured 88 members of the Com-
milirionT 

(b) Will Government be pleased to state if they intend to on~t tut. 

a separate Public Services Commission for Burma f If 50, when ; if not, 
why not' . 

'!'be Bono1l1'&ble Mr. B. G. Haig: (a) There is no Burman on the 
Public Service Commisllion. It is not pO!lsible to provide for represen-
tation of provinct'S on the Commission. 

(/,) Under the Classification Rules which have recently ~en pub-
lished it is now open to the Local Legi!llature of any Governor's pro-
vince to make laws for the establishment of a commission to regwilate 
the public services of the province. 

APPOINTMENT OF MUIIAlIKADANS AS SUPERINTENDENTS OF POST 0nICE8 

IN MADR&8. 

72. -Mr. Abdul Latif 8abeb Pa.rookbi: (a) Will Government 
be pleased to state when t. eJ" t.,no~pat 9J  of departmental canrlidaw 
for the examination for tlie. pOst of Supenntendent of Post Offices were 
made from the Madras Presidency! What was the total number of these 
nominations, and how many were Muhammadans among the candidates 
so nominated! .. 

(1,) Will Government be pleased to ~ate whethcr nominations of de-
partmental candidat.es for the above examinatiol\. were made this year' 
If so, how Uluny were selected-to sit for the examination from the l\fadraa 
Presid(!IlCY, and how many were Muhammadan!! among thf' candidates so 
selected' 

(e) Will Government please state how many Muhammadan candidates 
were rt.'Coll.m.c;nded this year for nomination by the Presidency Post 
Master, Madras, and by the Divisional Superintedents? How many of 
them were l'.clected! If none, why , 

(d) Are Government a.ware of a resolution passed by the Madras 
Presidency Muslim League on the 10th February, 1930, pointing out the 
inadequate representation of the Muslim community in the higher offices 
of the Postal Department in the Presidency of Madras, and urging. Govern-
ment to recognise the claims of Muslims in the future nomination of candi-
dates for the examination of Superintendents of Post Offices in the Madras 
Presidency ? 

)Jr. R. A. Sams: (Il) J am obtaining the information and will fur-
nish it to the Honourable Melfluer in due course. 

(b) Yes. Two of the candidates nominated from the Madras Circle 
bave  been seleeted to appear at the next examinati('n. None of them 
is a Muhammadan. 
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(c) Only two Muhammadan candidates were ,recommended to the 
Postmaster-General, Madras, for nomination, one by 'the Presidency 
Postmaster, Madras, and the other by a Divisional Superintendent. 
They were not, however, nominated by the Postmaster-General because 
one of them was over 36 years of age, ~~  was the limit of age pres-
cribed for tb.",.se candidates, and had poor educational qualifications, 
while the other was too jWlior in serviee and lacked experience. 

Cd) Yes. As el l~t on to appear at thc Superintendenh,' e a nll~ 

tiOll affords an opportunity of accelerated promotion to the staff, the 
nomination is not cfl'eeted on a commUllal basis but on the selection of 
the best. . 

Mr. Abdul Latif Saheb Farookhi : May I ask if the Honourable 
Member will give me the information dW'ing the sittings of this As-
sembly or after it is dissolved' 

Mr. H. A. Sams: Will tbe Honourable Member kindly repea.t bill 
question T . 

Mr. Abdul La.tif Saheb Farookhi: Will the Honourable Member· 
supply me with the information during the life of this Assembly or after 
its dissolution' 

Mr. H. A. Sama : I hope to .be able to give it during the life of the 
Assembly. 

t73.-

Tm: ARMED RAID AT CmTTAGONG. 

74. *B.ai B&badUT 8. C. Dutta: (a) Will Government place before 
the Legislative Assembly a statement, describing the armed outbreak at 
Chitt.."lgong·, the operations carried on against the insurgents and the results 
ach;:.'ved so far, including the casualties on both sides T 

(b) What is the ~ ern ent estimate of tbe number of insurgents 
concerned in the entire opera.tions , 

(c) How many motor and otber conveyances were employed by the 
insurgents during the course of the operations' Have Government 
traced the owners and drivers of these vehicles T How many of these 
drivers have been killed and by whom' Do Government propose to prosecute 
any of these owners and drivers , 

(d) Is it a correct information that numbers of licensed guns were 
llsed in the operations! How many licensed guns were missing and how 
many have been recovered 1 Do Government propose to take any step8 
against any of these licencees , 

(e) How many insurgents have beE'n captured during the course of 
operations, while fighting or fleeing or concealing with arms and how 
many have been arrested on suspicion, with or without arms' Do 
Government propose to bring any of t.hem to trial , 

(f) What was the strength of the armed sentries deputed to guard 
armouries at the time of the attack T What steps have Government 
taken or propose t.o take to strengthen the forces for protection of such 
armouries and Government treasuries in future against such attacks t 

tSE'e pagel! 280-81. 
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(g) Apart from the action of the Local Government, what special 
sreps have the Government of India taken in this. matter Y 

The Bo21ourable ·lIIr. B. G. Haig: I regret that the Government of 
India are 110t in possession of material from which a complete reply can 
be given to the Honourahle. Member's question. A qumber of com-
muniques were issued by the Government of, Bengal shortly after the 
outbreak which gave the mum facts of the cuse. I add to this the follow-
ing information. The number of insurgents concerned in the 
actual outbreak is estimated at about one hundred. Sixteen wel'e 
killed in the operations and four captured of whom two subsequently 
died. One hundred and twelve persons have been an'ested on sus-
picinn of having been concerned in the conspiracy, including twenty-
nine arrested in the connected case at Feni. The number of insurgents, 
engaged in the actual outbreak who are still at large is believed to be 
twenty-three. The accused in the case will be tried by a tribunal under 
the Bengal Criminal Law Amendment (Part Continuance) Act, 1930. 
The trial is fixed to commence on the 16th July. 

Further details referred to in the Honourable Member's question 
will no doubt be dealt with in the final report which the Government of 
Bengal will submit after the completion of the enquiry they propose to 
hold. I will forward a copy of tIlt' Honourable l'lember's question to 
1he Local Government with reference to that enquiry. 

THE SHOLAl'UR DISTURBANCES. 

75. *R8.i Bahadur S. O. Dutta: (a) Will Government inform the 
House of all the incidents of the Sholapur disturbances, day by day, 
from the beginning to the assumption of the control of the city by 1ite 
military cutnorities ? 

(b) Was the.re any order passed under section 144 of the Code of 
Criminal Procedure at Sholapur, and if so, what were its terms, on what 
date was it promulgated, by whom was it passed, and what were the 
rea'3ol1lS--facts and ('Iirculllstances,-justif.ving the same? For what 
time was it to operate T 

(c) 'Vas the order under section 144, effective or was the application 
of the provisions of Chapter IX further found necessary ! 

(d) Was any assembly ordered to disperse under the provisions of 
that chapter Y If so, on how many occasions and with what effect T 

(e) Was the crowd in Sholapur fired at in order to disperse them, 
and on how many occasions? "Tho was the officer in each case that 
ordered the assembly to disperse, and for what reasons and under what 

r u ~tan e~ 1 What was the time given to disperse, and what was the 
number of the crowd in each case, after what interval T In each case, 
of order to disperse, was actual force used, and if so, what was the nature 
of the force 'used in the first instance 1 \Vas firing resorted to in the first 
instance, if so, under what justification, and under what authority' 

(f) Was the force that was used under section 128 (civil force) 
or under seetion 129 (military force) TWas the firing also part of 
civil fo:ce! W ~ t ~e,a .  the party that aetually fired, any officer 
or soldIer III HIS MaJesty 's army or a volunteer enrolled under the 
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Volunteers Act f What was the actual status of the different aeetioJl8 
of the parties that actually fired ! 

(g) Who -w:as t~~o er in each case that ordered the, firing f Wu 
any fresh wal'Illllg gIven before fire was opened , Was the crowd in-
formed that they will be fired at unless they dispersed T Were they 
informed of any, time ~ t t n, ~ ~ e  ,were to disperse on paill 
of being fired at 7 If sownat was. the 'time limit and the size of the crowd 
in each case' 

(h) Was not quiet restored in the city before control was made OTer 
to the military , 

(i) Who was the officer responsible for making over the control to 
the military' Was the Bombay 'Governinent consulted beforehand r 
If not, why not TWas any information given to the Bombay Government 
or the Government of India before the control was taken by the military 
on the 12th of April T On what date was the assent of the Bombay 
Goyernment given T On what date was the Government of India informed 
and on what date was the Martial Law Ordinance promulgated' 

(j) What were the reasons for the making over the' control to the 
Ulilitary , 

(k) Was the patrolling of the . streets by the volunteers of the 
Congress or the party of civil resistance the only ground for making 
over the control of the city to the military or introduction of martial 
law' What was the strength of the Congress volunteers in the city , 
Is there /lny truth in the statement made in the Statesman of Calcutta 
that the military authorities refused t.o help the civil authorities in 
restoring or maintaining order unless full control was made over to 
them' If so, who was the officer or authority responsible for this 
attitude and what was the jw;tificaiion for the same T 

The Honoura.ble Mr. H. O. Hair: (1) I would refer the HonouI'-
able 1\lt'mber to the communique issued by the Government of Bombay 
on the 19th of May, wbich contains the greater part of the infonnfttio:n 
he desires. 

(2) In regard t.o part (kj of the question, the District Magistrate 
of Sholapur, for the reasons given in the communique, handed over the 
control of tl.iC situation to the military authorities at 8-30 P.M., on the 
12th ·of May. He had informed the Bomhay GC>\'ernment that afternoon 
of his intention, and the latter on the same evening approved of his 
action. The Government of India received information the next morn-
ing, and the Sholapur Martial Law Ordinance was promulgated on the 
15th of May. 

(3) In regard to part (h) of the question, section 128, Criminal Pro-
cedure Code, waR enacted in its present form in 1882. Government do 
not propose to amend seclion 128 and section 129 of the Code in the 
direction indicated. 

FLOGGING. 

7f;. *Rai Bahadur S. C. Dutta : Is flogging a punishment prescribed 
in the martitillaw regulations promulgated at Sholapur' . If so, for what 
o1tencE¥! T Have Government come to know that this mode of punishment 
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is considered very abhorrent in this country and is being resented as 
being unsuitable for political offences and insulting from a foreign Govern-
ment? Do Government propose  abolishing such punishment 1 

The Honourable Mr. N. G. Haig : 1\ e"p'y of the t;hoiapul" lIiarrial 
Law Ordinance of 19aO and of the Martial Law Hegulations made ihere-
under have been placed in the Libral'y of the House. From section 8 
of the Ordinance and Martial Law RegulatIOIl No.3 it ",-ill be seen that 
no offender could be sentenced to whipping-unless he had used criminal 
force in the commission of the offence for which he was convicted and 
that a sentence of whipIJing could not be passed in additioll to allY other 
punishment. Since martial law is no longer in force in Sholapur, no 
question arises of amending the Hegulations in the direction suggested 
by the Honourable Member. 

DISTURBANCE AT PESHAWAR. 

77. *Rai Bahadur S. O. Dutta: (a) Will Government be pleased to 
state the results of the inquiry that has been directed into the affairs at 
Peshawar and the trial by O l"t art~al of certain soldiers charged with 
disobedience? 'What was the number of persons killed and wounded on 
that date on both sides Y 

eb) Will Government be pleased to give an up-to-date statement of all 
the principal incidents at Peshawar? 

(c) Why did not Government appoint any Hindu or any non-official 
lawyer in thc committee of inquiry 1 

The Honourable Mr. H. G. Haig: (a) and (b). I would invite the 
Honourable Member's attention to the finding of the Court Martial in 
the case to which he refers, and as regards the incidents at Peshawar to 
the communique issued by the Government of India on the 5th of May 
and to the Heport of tIle Peshawar Enquiry COlllmittee and the Resolu-
tion thereon issued hy the Gov('rulllent of India recently. 

(c) Government considered that a eommittee consisting of two 
High Court Judges was tlie most suitable. 

Dr. Ziauddin Ahmad: May I ask, Sir, if the Honourable Member 
will circulate the Report of the Sulaiman Inquiry Committee among the 
Members of the Legislature 1 

The Honourable Mr. H. G. Haig : If Honourable Members generally 
desire to have a copy of thc Report, I am sure Government will be very 
glad to cireulate it ; bnt we do not want to circulate it unnecessarily. 
I am entirely in the hands of the House. 

Dr. Ziauddin Ahmad: Have the Government accepted the majority 
opinion or the minority opinion in that Report? 

The 'Honourable Mr. H. G. Haig: I think it is difficult to have a 
majority and a minority in a Committee consi§ting of two only. 

Dr. Ziauddin Ahmad: I understand that in case of equality of 
votes, the Chairman has got a second vote. Therefore, the opinion of the 
Chairman is the opinion of the majority. 

Mr. President: That is not a question. 
L6CPB(LA) D 
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Mr. M. A. Jinnah : May I know, Sir, whether the Government think, 
and whether they are satisfied, that the influence of this Report and the 
pro:visional opinions which they have expressed is enough to restorc 
peace in that province! Or do they propose to take some furthcr steps 
in the maiter ? 

The Honourable Mr. H. G. Haig : The Report, Sir, I think, clears 
up a very unfortunate incident. But that in itself, of course, is not 
sufficicnt to restore peace in the province. For that purpose, other mea-
surc!::> are being adopted and, I believe, are meeting with very consider-
able success. 

Mr. M. A. Jinnah : ..Are the Government prepared immediately to 
consult some leading men of that province and other Mussalmans who 
may be available in Simla, and in consultation with them to takc imme-
diate necessary steps to restore harmony and peace in that province T 

The Honourable Mr. H. "G. Haig : I think the steps which the 
Honourable Member suggests, namely, consultation with leading men 
in the pl'ovince, not here in Simla, have been taken and are being pur-
sued actively in the Frontier Province. 

Dr. Nand Lal : Has the political c.onuition of Peshawar improved a 
bit now T 

The Honourable Mr. H. G. Haig : That, Sir, is most certainly InY 
information and belief. 

Mr. M. A. Jinnah : What I wanted to know was whether the Gov-
ernment are prepared to avail themselves of the representative men, 
particularly the Members of this House who are present, and in con-
sultatiori with them to devise measures to restore peace in that pro-
vince' 

The Honourable Mr. H. G. Haig : I am sure the Government will be 
only too pleased to receive any suggestions from Honourable Members 
or others who are here present in Simla ; but the real work of concilia-
tion has to be done iI}. the :B'rontier Province. For that purpose recently 
an Honourable Member of the Governor General's Council (Sir Fazl-i-
Hu<;ain) went up and consulted the Chief Commissioner, and I under-
stand that the conclusions reached were very satisfactory and that the 
tone and temper in the province is much in,proved. 

Mr. M. A. Jinnah : I want to kno\',- definitely from Government. 
I have no doubt that the Government are doing their utmost and every-
thing that can be done from the official point of view has been done. 
But my specific question is this. .Are you going to take some definite 
step and avail yourself of the services of some represent.ative men who 
are in Simla now to be associated with the Government to take some 
stepF; which might even make the position better than it is at present ~ 

The Honourable Mr. H. G. Haig : It is a little difficult for me to 
answer that question, because the ordinary administration of the Fron-
tier Province is not 1i matter which concerns the H(Ime Department. It 
is primarily the concern of the l!"oreign and Political Department, and 
I am not really acquainted with the full details of the ameliorative mea-
sures that are now undercolltemplation ; but I repeat, Sir, that, though 
I cannot give any undertaking to the House-I rather understood that 
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the Honourable :Member suggested a special committee or something of 
that sort ........ . 

Mr. M. A. Jinnah : No, I did not. \'v-hat I suggest is this. It does 
not matter who is the Memher in charge. I take it the Honourable 
Member is speaking on behalf of the Government of India. I suggest-
ed that the Honourable Member, whoever is in charge, should invite 
certain repre~entat e Mussalmans v:ho are at present in Simla today, 
aud in cousultation with them he might determine certain steps which 
might lead to harmony and better feelings and to restoration of peace 
in that province. 

The Honourable Mr. H. G. Haig :  I t nl~ lIr. Howell will be able 
to answer this. 

Mr. E. B. Howell: I Ul}(lerstand the suggestion to be that these 
gentlemen, who are no,,," in Simla, should be invited to meet mY8elf and 
Mr. Haig ana perhaps some other officers, and put forward any sug-
gestions they have with a view to improve conditions in that province. 
Was it the Honourable Member's intention that the invitation to these 
gentlemen should be confined to }Iemhers of t ~ Honse , 

Mr. M. A. Jinnah : Not neces8arily. 

Mr. B. B. Howell: [ think I may say without hesitation that we 
would accept the suggestion. 

Mr. Gaya Prasad Singh: Why <iliould the Conference be confined to 
the Members of one particular o rnl1l1 t~  The Hindus also sulIel'ed 
a lot. 

Mr. M. A. Jinnah :  I never said that it should be confined to the 
Mussalmans. 

. '", , ".~ 

Mr. Gaya Prasad Singh: You u~ e ted that. 

Mr. M. A. Jinnah :  I said representative Mussalmans should be ill-
vited. This does not exclude Hindus from being invited. 

DISTURBANCE AT PESHAWAR. 

78. *Rai Bahadur S. C. Dutta: (a) Was there a~  crowd at the 
piace when the Congress leaders at Peshawar were arrested? If so, what 
wa'l the llUmber of the crowd, what was the number of the crowd after the 
arrest? What was the nature of the demonstration made by the crowd 
after t.he arrest which necessitated their dispersal' Did the crowd 
make any attempt to rescue the arrested persons? If so, what actual 
steps did they take for that purpose Y Did the crowd commit any other 
act of yjolence or anything illegal or unlawful before steps were taken to 
di:;;perse them T 

(b;' What was the number and rank of the police force or soldiers 
present w1en the crowd was first ordered to disperse ? 

(c) Were two armoured cars sent to disperse the crowd' How were 
they manned and equipped? Did the crowd attack these cars' Was the 
erowd excited before or after the arrival of these a1'JD.onred cam' What 
attempt was made to rescue these cars and with what results' Who was 
responsible for sending these cars T 
I.6C'Pll(LA) »2 
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(d) Is it a fact that the crowd was infuriated because some motor 
vehicles dashed upon them and crushed people under them T If so, who 
were the perSOlli! concerned , 

(e) What order have Government passed or do Government propose to 
pass upon the reports or results of inquiries made into the affairs at 
Peshawar T 

(I) When was the firing upon the crowd commenced and how long 
did it continue? How many persons fired at a time and how many rounds 
were fired ~ What necessitated the opening of firing and what necessitated 
its continuance for this period 1 

The Honourable Mr. H. G. Haig: I would invite the Honourable 
Member's attention to the Report of the Peshawar Inquiry Committee 
and the Resolution of the Government of India thereon. 

CIRCUMSTANCES OF FIRING UPON G"ROWDS IN RECENT DISTURBANCES. 

79. • Rai Bahadur S. O. Dutta : Will Government inform this House, 
about the Gceasions and incidents, with dates and places when the Govern-
ment forces, police or military, had to 'fire, either in self-defence or to 
disperse a crowd during the period after the close of the last Session of the 
e lat ~ Assembly, whether action was ta,ken under section 128 or 
section 129 of the Criminal Procedure Code? What Circumstances justi-
fied the same, what officers gave the order, what warnings were given and 
what precautions were taken, what was the nature of shots fired in each 
case and the number of person's firing, the number of rounds fired and 
the duration of firing in each case' 

The Honourable Mr. H. G. Haig : The Honourable Member is re-
ferred to the reply given to Mr S. C. Mitra's question No. 20. 

NEWSPAPERS REQUIRED TO DEPOSIT SECURITY. 

80. *Rai Ba.hadur S. O. Dutta: Will Government inform this 
House of the number of newspapers that have been called upon, in each 
province, to make -deposit as security under the new Press Ordinance, how 
many have made the required deposit, and how many have ceased publi-
cation on account of failure to make the deposit' How many newspapers 
have ceased publication by way of protest against the Ordinance T 

The Honourable Mr. H. G. Haig: I would refer the Honourable 
Member to the reply which I gave to Mr. S. C. Mitra's question No. 18. 

REPRESENTATION OF AsSAM IN GOVERNMENT SERVICES. 

81. *Ra.i Bahadur S. O. Dutta: (a) Will Government place e or,~ 
the House R statement showing the number of appointments in the different 
Secretariat establishments of the Government of India and of all appoint-
ments in all Departments of the Government of India, both of superior 
and inferior cadres (exclusive of local services of centrally administered 
local areas), and of them the number of appointments held by non-Indians 
and by Indians belonging to different provinces ? 
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(b) What is the system of recruitment to these semces outRide the 
Indian Civil Service and what is the authority that makes these appoint-
ments T 

(c) Has the attention of Government been drawn to the very inade-
quate reprt'SeIltation, and in some cases of utter want of representation of 
Assam in these services T Is it not a fact that such inequalities of 
recruitment in the superior gl'8des of services from As'ii8.lll have been in 
existence for a very long time, from long before the introduction of the 
present system of recruitment partially by competitive examination' 
Are Government prepared to remove these local inequalities by nomina-
tion of suitable candidates from Assam 1 

The Honourable Mr. H. G. Haig: (a) and (b). I am afraid a full 
reply to the Honourable Member's question would involve a task, for 
which the Home Department have not the staff available. For some 
account of the authorities who may appoint to the various services I 
would refer the Honourable Member to the Civil Services (Classifica-
tion, Control and Appeal) Rules which were recently published ; and 
he is doubtless aware that the main means of recruitment in an ever 
increasing number of scrvi(·es, ;s L:\7 competitive examination. State-
ments are also published every year showing the composition by com-
munities of the various Secretariat establishnents of the Government 
of India. 

(c) Government are aware that Assam has not been, and is not, 
largely represented in the servie-es ill question. The Government or 
India's policy as regards reserving vacancies for appointment hy nomi-
nation is confined to the redress of communal inequalities. They do not 
consider it practicable to adopt tht; same principle in order to redress 
inequalities of provincial representation. 

EXAMINATION OF THE REPORT OF THE INDIAN CENTKAL COMMITTEE. 

82. *Mr. M. K. Acharya: Will Government be pleased to ~ 

whether thl'Y have examined the Report of the Indian Central (or Nair) 
Committee on Constitutional Reforms, and whether they will place before 
the l\ssembly the result of such examination, if any 7 

The Honourable Mr. H. G. Haig : 'rhe Report is under examination 
together with the report of the Indian Statutory Commission. No con-
clusions have yet been reached. 

Mr. M. K. Acharya. : WiH the conclusions, when reached, be placed 
before this House or before the public T 

The Honoura.ble Mr. H. G. Haig :  I am afraid I am not in a posi-
tion at present to say what will happen when the Government of India 
have reached their conclusions. 

Dr. Nand La.l : Will the Honourable :Member say whether the Gov-
ernment of India have gone through these two volumes or not t 

The Honourable Mr. H. G. Haig : They are going through all docu-
ments connected. with the constitutional revision with great industry. 
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EXAMINATION OF THE REpORT OF THE INDIAN STATUTORY COMMISSION. 

83. *Mr. M. It. Acharya : Will Government be pleased to say: 
(a) whether they have examined the Report of the Indian Statutory 

(or Smon) Commission, and can. acquaint the Assembly 
with the result of such examination , 

(b) whether they have sent to the Secretary of State any communi-
cation containing their views on that Report, and can lay that 
communication on the table of the Assembly ? 

The Honourable Mr. H. G. Haig: (a) I would refer the Honourable 
Member to the answer which I have just given. 

(b) The answer to the tlrst part is in the negative. The second 
part does not arise. 

AGENDA FOR THE ROUND TABLE CONFERENCE. 

84. *Mr. ltI. It. Acha.rya: Will Government be pleased to say: 

(a) Whether they can indicate in any detail what will be the 
agenda of work for the proposed Round Table Conference , 

(b) Whether the Simon Commission's Report will form the ma;n 
theme or basis of discussion at that Conference T 

(c) What public bodies or organisations and interests in India 
have been invited by Government to participate in the said 
Conference; which of them have accepted Government's 
invitation T 

Cd) What number of seats on that Conference do Government 
propose to allot to each organisation or interest above referred 
to ! 

The Honourable Mr. H. G. Haig: (a) and (b). I would refer the 
Honourable Member to what was said by His Excellency the Viceroy in 
his address on the 9th July. 

(c) and (d). No persons have yet been invited to Jlttend the Round 
Table Conference. With regard to the principles which will govern 
the issue of invitations it was made plain in His Excellency the Viceroy's 
statement on the ::llst October last that His Majesty's Government pro-
pose to invite representatives of tlifferent parties and interests, and in 
His Excellency's letter to the Prime Minister, which was published on 
the 13th May, it was emphasised that the representation of India should 
be fairly distributed, among those sections 'of thought who desire and 
have a title to be heard. It is intended that the invitations should be 
issued after consultation where possible with the interests concerned. 

Mr. M. K. Acharya: Will Government please state who will decide 
what are the important interests ill India that deserve representation 
anti invitation and in what measure T 

The Honourable Mr. H. G, Haig: I imagine, Sir, that it will be the 
duty of His Excellency the Viceroy to advise the Prime Minister and 
His Majesty's Government on that point. 
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Sir Harl Singh Gour : May I beg to. enquire whether the attentio.n 
o.f the Ho.no.urable Member has been drawn to. the fact that, in the state-
ment issued by the Vicero.y o.n the 31st o.f Octo.ber, it was stated that 
Indian representatives wo.uld co.nfer with His Majesty's Go.vernment, 
whereas in the speech delivered by the Vicero.y in this Ho.use the o.ther 
day, it has been stated that the Ro.und Table Co.nference shall co.mprise 
representatives o.f India and o.f the British peo.ple. I wish to. kno.w if 
there has been any change in the pro.cedure. What will be the number 
o.f representatives o.f the British peo.ple, co.nsidering t a~ the Go.vern-
ment o.f India pro.po.se to. send up 62 representatives o.f British India and 
Indian States T I want to. kno.w the relative strength o.f the representa-
tives o.f the two. co.untries, whether the representatives of Great Britain 
wo.uld be drawn fro.m the reco.gnised three parties and limited to. Par-
liamentary representatio.n T 

The Honourable Mr. H. G. Ha.jg": I am afraid I am no.t in a po.sition 
to. give the Ho.no.urable Member any info.rmatio.n. 

Sir Harl Singh Gour :  I may just po.int o.ut that it is exercising the 
minds o.f all o.f us, and if the Honourable Member wo.uld be pleased to. 
give us an answer to.mo.rro.w o.r the day after, we shall be satisfied. 

Mr. President: That is no.t a supplementary questio.n. 

Sir H&ri Singh Gour :  I am only making a suggestio.n. 

Mr. M. R. Jayalmr: Will the Ho.nourl1ble Member co.nsider the 
desirability o.f inducing the Go.vernment to. make an .autho.ritative statc-
ment o.n this questio.n, if no.t during the Sessio.n o.f the Ho.use, at the 
earliest o.ppo.rtunity ? 

The Honourable Mr. H. G. Haig :  I have no. do.ubt that the matter 
is engaging the attentio.n o.f the Go.vernment, but no. co.nclusio.ns, as far 
as I know, have been reached in regard to. the nature o.f the representa-
tio.n o.f the o.ther side o.f the Co.nference. 

Mr. M. R. Jayakar: Whatever co.nclusio.ns Go.vernment wo.uld 
reach, I want them to. be published in the fo.rm of an autho.ritatiye state-
ment. 

The ,Honourable Mr. H. G. Ha,ig :  I am sure that, as so.o.n as It co.n-
clusion is reached, it will be published. 

Dr. Nand Lal : The answer is given that no. invitatio.n has been 
issued by the Go.vernment o.f India. May I ask whether so.me name I!! 
have ee~ co.ntemplated by the Go.vernment o.f India in thi.,; co.nnectio.n , 

The Honourable Mr. H. G. Haig :  I have no.' do.ubt, Sir, that some 
preliminary co.nsideratio.n has been given to. the pro.blem. 

Mr. P. Venkatakrishnayya Ohowdry: Is Mr. Acharya's o.ne o.f the 
names co.nsidered ? 

:Mr. President: Order, o.rder. 

Mr. President: I understand that Co.lo.nel Gidney is anxio.us to. put 
his questio.n No.. 73. He was unavo.idably absent when that questio.n 
was reached this mo.rning. I allo.w Co.IQnel Gidney to. put his que5tio.n 
no.w. 
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INJUSTICE TO LOCALLY RECRUITED COMMERCIAL SUPERINTENDENTS ON THE 
NORTH WESTERN RAILWAY. 

73. ·Lieut.-Colonel H. A. J. Gidney: (a) Is it a fact that there is 
a special cadre of Commercial Superintendents, Junior and Senior, 
on Rs. 500-25-5751600--25-675 a month on the North Western 
Railway in the office of the Chief Commercial Manager, Lahore, and that 
these appoIntments are graded in the subordinate cadre ? 

(b) Is it a fact that these men as a rule consist of Claims, Rates, 
Hefunds and Outstanding Officers, who exercise the powers of, but are 
not recognised as, gazetted officers, and that others doing identically the 
same work on all other railways in India, both State and Company-owned, 
are pucca gazetted officers ? 

(c) Is it true that this cadre was first introduced as Office Traffic 
Inspectors with the honorary rank of ASSIstant Traffic Superintendents 
and that the grant of the honorary rank gradually fell into disuse, as 
new men full of ambition were introduced to these special posts ? 

(d) Is it a fact that, these specialised posts were created to get tile 
work done by subordinates who had acquired vast railway experience, 
because the covenanted European o.fficers of the Superior Revenue 
Establishment did not feel equal to tackle the minute details involved Y 

(e) Is it a fact that of the present eight or ten incumbents of the 
posts referred to, although they all do the same work and have the 
responsibilities, two are in the Local Service, one has an honorary rank, 
while the others are subordinates 1 

(f) If the answers to parts (a), (b) and (e) are in the affirmative, 
will Government be pleased to state why this distinction is being perpetuat-
ed on the North Western Railway? 

Mr. A. A. L. Parsons: (a) Yes. 
(b) They are employed on work of importance relating to claims, 

rates, refunds and outstandings but their duties and responsibilities 
are not identical with those assigned to Superior Officers on other rail-
ways engaged on similar work. 

(c) The cadre first consisted of Office Traffic Inspectors bnt not 
with the honorary rank of Assistant Traffic Superintendents. This 
cadre was subsequently substituted by the present cadre of Commer-
cial Superintendents. 

(d) No . 
. (e) The present 7 incunibents are all in the subordinate grade and 

none of them holds honorary rank or is in the Local Services. 
(f) The proper statns to ue assigned to these posts is under consi-

deration. 
Lieut.-Colonel H. A. J. Gidney: Is the Honourable Member aware 

12 NOON. of the fact that almost all the senior and junior Com-
ruercial Superintendents, though young men, are 

blocked on their maxima, and have no further scoJ'e for advancement 
in these cadres, and that th':l anomalies existing in these two grades 
have already been represented to the Agent in a memorial dated 21st 
June, 1928' 
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Mr. A. A. L. Parsons: I must ask for notice of that question. 

Lieut.·Colonel H. A. J. Gidney: Arising out of the reply to (b) 
and the admission that in other railways the " claims" work is per-
formed by gazetted oft!.cers, presumably drawing much higher rates of 
pay and Lee Commission conces!'ions, and in view of the fact that the 
Classified List of Railway Officers supports thi!:! statement, will Govern-
ment state what justification, if any, there is for the North Western 
Railway alone to extract such work from subordinates at cheaper rates 
of pay? 

:Mr. A. A. L. Parsons: As I explained to the Honourable Member, 
I understand that the duties and responsibilities of these officers on the 
North Western Railway are not exactly the same as those assigned to 
the officers on other railways; but the question of the status of the 
officers on the North Western Railway is under consideration. 

UNSTARRED QUESTIONS AND Al'lSWERS. 

IMPROVEMENT OF PRIVIES IN TmRD CLASS RAILWAY CARRIAGES. 

1. Khan Bahadur Sarfaraz Hussain Kha.n: With reference to 
Government's reply to starred question NTI. 7 (a) and (c) asked in the 
meeting of the Legislative Assembly on the 20th January, 1930, regarding 
the improvement of privies in third class railway carriages, that "The 
Honourable 1rlember's suggestion is a reasonable one and Government are 
bringing it to the notice of a l ~ Administration" and" Lut the matter 
is being brought to the notice of the Railway Adminifltration", will 
Government !,lease state if the Railway Administration have taken stepa 
to remove the difficulties referred to in the question ~ 

Mr. A. A. L. Parsons: We have received information from the 
South Indian Railway that pegs and taps are provided in the ~a ator e  

of third class carriages. The ledges of the latrine doors are raised so 
that water cannot find its way into the compartments. We have no in-
formation so far what other railways are do n~. The alterations sug· 
gested can, where they are necessary, only be carried out gradually as 
carriages come into shops for overhaul, and it is too early yet to make 
enquiries from railway administrutiolls. I will, however, have enquiries 
made towards the close of this ~ear and will let the Honourable Member 
know the result. 

PROHIBITION OF OPIUM SMOKING. 

2. Khan Bahadur Sarfams Hussain Khan : (a) With referenee to 
Government's reply to starred question No. 13 regarding the prohibition of 
opium smoking, asked in the meeting of the Legislative A5SemLly on the 
20th .Tanuary. 1930. that" The Government of India have asc,ertained from 
the o er ~ent (If Bombay that the report may probahly be expected in 
February", will Government please state if the report referred to has 
been received by them ? 

(b) If f-O, will they please lay a copy of it on t ~ table? 

( c) If not, are they prepared to send another reminder to the 
BOJTlbaj· Covel'nment T 
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The Honourable Sir George Schuster: (a) The Government have 
~'e e ed the Reports. 

(b) The Government of Bombay have informed the Government of 
India ihat they do not wish the RtJPort to be laid on the table of this 
House since they haye not yet passed orders on it. 

(c) Does not arise. 

RECOMMENDATIONS OF THE CIVIL JUSTICE COMMITTEE. 

3. Khan Bahadur Sarfaraz Hussain Khan: Will Government be 
pleased to state how many recommendations of the Civil Justiee Com-
mittee in all have heen receiwd h.v the Government and how many out 
of them haye been given effect to T 

The Honourable Mr. H. G. Haig: The HOllourable Member is re-
ferred to the answer given by Sir James Crerar on the 20th January 
last to Mr. DuraiswalllY Aiyangar's question No. 38. As regards the 
total number of recommendation& made by the Committee I would in-
vite the Honourable Member's attention to pages 612-646 of their 
Report. 

EXTENSION OF DELID CITY. 

4:. Khan Bahadur Sarfaru Hussain Khan : (a) WIth reference to 
:Government's reply to my unstarred question No.4 in the meeting of the 
Legislative Assembly on the 20th January, 1930, regarding the extension 
of Delhi City, will Government please state if any steps have heen taken 
to give effect to the extension sebeme ~ 

(b) If so, will they please state what those steps are ? 
(c) If not, by what time do they propose to give effect to the scheme ? 

Sir Frank Noyce: (a), (b) and (c). It is not clear to what scheme 
precisely the Honourable M em bel' 's question relates, but if he is refer-
ring to the scheme for laying out as a park the hind lying between the 
-Circular Road and the city wall, I may inform him that Government 
have called for the views of the Dl'lhi Mllnieipality as to the suitability 
of allocating this area for purposes of a parle lin.tll the views of the 
Municipality have been received, it is not possible to say whether or 
when the scheme will be sa,nctioned. 

EXTENSION OF THE AIR MAIL SERVICE TO CALCUTTA AND RANGOON. 

5. Khan Bahadur Sa.rfaraz Hussain Khan : (a) With reference to 
my unstarred question No.5 in the meeting of the Assembly on the 20th 
January, 1930, regarding the .Air :Mail Service to Delhi, when Govern-
ment replied" Further extension to Calcutta and Rangoon are under con-
sidpration by Government ", will Government please state whc·ther they 
'have arriwd at any decision in the matter referred to ~ 

(b) 1£ 00, will they please state what this decision is 7 
(c) If not, by what time are they expected to come to a decision ? 

The Honourable Sir Joseph Bhore: (a) and (b). Government have 
-decided to extend the Indian State Air Service from Delhi to Calcutta 
and Rangoon. 

(c) Does not arise. 
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WAITING ROOM AT KHAJAULI. 

6. Khan Bahadur Sa.rfaraz Hussain Khan : (a) With reference to 
Iny unstarred question No. 8 in the meeting of the Assembly of the 
20th ,T anuary, 1930, regarding the waiting room at Khajauli, when Gov-
ernment replied " (b) Government a~e not aware of the position ; but 
a copy of the Honourable Member's question has been sent to the Agent, 
Bengal and North Western Railway, with the request that he will see what 
actlon, if 8ny, is needed ", will Government be pleased to state if th'! 
Agent has taken any action in the matter , 

(b) If so, will they please state what is the action taken T 
Mr. A. A.. L. Parsons: (a) and (b). Government have been advised 

by the Agent, Bengal and North Western Railway, that the figures ob-
tained for one year, from November 1928 to October 1929, for inward 
and outward upper class traffic at Khajauli, a wayside station on the 
Sakri-Jayanagar Branch, do not warrant the provision of a waiting 
room for upper class passengers. The combined outward and inward 
1st and 2nd class passengers at this station averaged 31 monthly, the 
greatest number being 51 during Ii'eb)·uary and the smallest number 
15 during July. A waiting hall for lower class passengers exists at 
this station. 

OPIUM INQUIRY. 

7. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to my unstarred question No.8 in the meeting of the 
Assembly on the 20th January, 1930, regarding an opium inquiry, will 
Government be pleased to st8;te if the report of the Bomhay Goverm.neut 
has been received by now' 

(b) If so, will Government please lay a copy of it on the table 1 
The Honourable Sir George Schuster: (a) The Government have 

received the Reports. 
(b) The Government of Bombay have informed the Government of 

India that they do not wish the Report to be laid on the table of this 
House since they have not yet passed ordcrs on it. 

CLERKS' QUARTERS AT PHAGLI, SIMLA. 

8. Xhan Bahadur Sa.rfaraz Hussain Khan : (a) With reference to 
the reply to my unstarred question No. 10 in the meeting of the Assembly 
on the 20th January, 1930, regarding clerks' quarters in Phagli, Simla, that 
the question of constructing additional accommodation is still under con-
sideration, will Government please state if the matter has been considered 
and decided Y 

(b't !f so, ,,,ill Government please communicate their decision to the 
House? 

(c) If 110t, by what time is the decision likely to he anived at r 
The Honourable Sir Joseph Bhore: (a) and (b). The matter is 

still under consideration. 
(c) It is not possible to give any precise date by which a decision may 

be reached. 



284 LEGISLATIVE ASSEMBLY. [14TH JULY 1930. 

TERMINAL TAX ON GOODS ENTERING'NEW DELHI. 

9. Khan Bahadur SarfarazHUJS&in Khan: (a) With referenee to 
lily unstarred question No. 11 in the meeting of the Assembly on the 20th 
January, 1930, regarding the terminal tax on goods entering New Delhi. 
and the reply by Government that the preliminaries are still nnder COIl-
siueration, will Government please state if they have consitlercd the pre-
liminaries by now ? 

(b) If so, will they please communicate their decision to the House' 

Sir Frank Noyce: (n) and (b). It is understood that the prelimi-
naries have been considered by the Chief Commissioner, Delhi, and that 
it is proposed that the Delhi Municipal Committee should collect termi-
nal tax on goods entering New Delhi,-New Delhi and Delhi city being 
treated as one unit for purposes of collection of the tax. The proposal, 
which has been referred by the Chief Commissioner to the railway author-
ities for opinion, has not yet been submitted to the Government of India. 

APPOINTMENT OF CLERKS IN ARMY HEADQUARTERS. 

10. Khan Bahadur Sarfaru Hussain Khan : (a) With referenee to 
n:.Y ullstarred question No. 12 in the meeting of the Assembly Oll the 20t.h 
January, 1930, regarding the appointment of clerks in Army Headquarters, 
and the reply by Government " Yes, in all but in two a~('  which are 
!otill under consideration", will Government please state if they have 
arrived at a decision in the matter T  . 

(b) If so, will they please communicate their decision to the House 1 

Mr. G. M. Young: (a) ~. 

(b) The two cases under consideration were found to differ from 
those previously settled, as neither of the men concerned had actually 
been given provisional promotion. It was not therefore possible to 
eonfirm them in substantive appointments. 

SUPERSESSION OF CLERKS IN THE RAILWAY CLEARING ACCOUNTS OFFICE. 

11. Khan Bahadur Sarfaraz Hussain Khan: (a) WitI:). reference to 
my unstarred question No. 13 in the meeting of the Assembly on the 20th 
January, ]930. regarding the supersession of clerks in the Railway Clear-
ing Accounts Office, a,nd the reply by Government "The report is now 
under cOll!;ideration". will Government please state if they have con-
sidered the rcport and arrived at a decision T 

(b) If so. wil1 they please communicate their decision to the House T 

Mr. A. A. L. Pa.rsons : The report was only submitted to me on the 
eleventh of this month. I expect to pass orders on it very shortly. 

EXTRA PAY FOR POSTAL OFFICIALS. 

12. Khan Bahadur Sarfaraz Hussain Khan : (a.) With rcfer.('Jlcc to 
my unstaJrNl question No. 22 in the meeting of the Assembly of the 20th 
January, 1930, regarding" Extra pay for postal officials", and the reply 
hy Goycrml1cnt " No final decision has yet been reached ", will Govern-
ment vlrase !'tate if they have reached a final decision hy now ? 
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(b) If so, will they please communicate their decision to the House Y 

The Honourable Sir Joseph Bhore : The Honourable Member's atten-
tion is invited to part (c) of the reply given in this House to Mr. M. 
Anwar-ul-Azim's starred question No. 331 on 17th February, 1930, in 
which it was stated that it is not possible to introduce in the immediate 
future any measure of relief involving additional expenditure. The 
Director General however hopes to introduce shortly measures which 
while not involving considerable additional expenditure will afford some 
further relief to the staff on Sundays and holidays. 

THE SIMLA RAILWAY STATION. 

13. Khan Bahadur Sarfaraz Hussain Khan: (a) lIas the attention 
of Government been drawn to the paragraph published in the issue of the 
Bt'ltesman of the 15th May, 1930, page 4, column 5, under the heading 
" l-)inila Hailway Station" ? 

(b) If so, will they please state if the statement made therein is 
I\'holly or parfially correct Y 

(c) If so, will they please state what steps they propose to take with 
a 'dew to remove the grievance of the public travelling from Kalka to 
HilI!la q 

Mr. A. A. L. Parsons: (a) Yes. 
(b) and (c}. The statements made lD the article in the Statesman 

are not wholly correct. 

Pa.ckages belonging to one owner ha,ve labels affixed to them each with 
the same number, but it is not practicable always to load such packages 
tilgether and in one place in the van, the loading of which must depend 
on the nature and size of the various packages to be carried. 

On the narrow gauge Simla hill Railway passengers are allowed to 
take little or no luggage into their compartments so that practically every 
passenger has luggage in the van As a result there are relatively more 
pal3sengers identifying and collecting luggage from the van at stations 
on this line than on other sections of the railway. In order to relieve 
congestion and possible misdelivery, 10 pens for luggage are provided at 
Simla Station, each corresponding to one of the 10 digits. Luggage is 
placed in these pens in accordance with the numbers on the labels and 
delivered from the pens and not direct from the van. This arrangement 
inevitably causes some delay but it has been found to be a necessary 
precaution against misdelivery and loss. 

Government do not think further action necessary. 

CONSTRUCTION OF A RAILWAY BRIDGE OVER THE RIVER GANDAK. 

14. Khan Bahadur Barfa.ras H118S&in Kb&D ; ((I) With reference to 
Government's reply, " The matter is under consideration. No decision has 
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as yet hCt:'n vrrived at " to my unstarred question No. 24 in the meeting 
of the Assembly on the 20th January, 1930, regarding the construction of a 
railway bridge on the river Gandak, will Government please state if 
they a~'e arrived at a decision by now Y 

(b) If so, will they please communicate their decision to the HOllse , 

Mr. A. A. L. Parsons: The examination of the project from Chakia 
to Sidhwalia, which includes a bridge over the river Gandak, has proved 
that this line is unremunerative. It is not likely to be constructed, 
therefore, for many years, if ever. 

HOUSING CONDITIONS OF WORKMEN AT LILLOOAH. 

15 .. Khan Babadur Sarfaraz Hussain Khan : (a) With rp-ference to 
Government's reply " The question is still under consideration " to my Ull-
starred question No. 34 in the meeting of the Assembly on the 20th Janu-
ary, 1930, regarding housing conditions of workmen at Lillooah, will 
Government. pJease state if they have considered the question and arrived 
at a decision in the matter T 

(b) If Sb, will they please communicate their decision to the Rouse T 

Mr. A.  A. L. Parsons: (a) I regret that it has not been possible to 
come to a final decision in the matter as yet. 

(b) Does not arise. 

OPENING OF A BROAD GAUGE RAILWAY BETWEEN JURAL AND SIRSA. 

16. Khan Babadur Sarfaraz Hussain Khan : (a) With reference to 
Government's reply to my unstarred question No. 37 in the meeting of the 
Assembly on the 20th January, 1930, on the subject of opening a broad 
gauge railway between J akhal and Sirsa, will Government please state if 
they havc since r.eeeived the survey report , 

(b) If so, will they please state if they have come to any decision in 
the matter? 

(c) If so, will they please communicate their decision to the House f 

Mr. A. A. L. Parsons: (0) The survey report has recently been re-
ceived. 

(b) and (c). The report is under eOJlsideration. No decision has: 
been arrived at as yet. 

COMPENSATION FOR INNOCENT VICTIMS OF RECENT DISTURBANCES AND 

RECOGNITION OF SERVICES OF POLICE AND MILITARY. 

17. :Mr. Arthur Moore: What compensation do GoveIDment pro-
po;;e to make to the families of innocent victims of recent civil disturbanses, 
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and will there be some official recognition of the iltrain to which the polioe 
and military forces in certain areas have been exposed f 

The Honourable Mr. H. G. Haig: Government cannot accept the 
principle of l a l t~' for loss or injury to members of the public arising 
out of civil disturbances. They are fully alive to the importance of the 
prompt and liberal grant of compensation to the families of Government 
servants, who lose their lives in performance· of their duties. They 
also recognize the unusual strain imposed on the police by the Civil Dis-
(lbedience Movement and the loyalty and devotion with which that 
strain has been met. It is understood that several Local Governments 
have sanctioned the grant of special allowances for additional duty 
where the strain is especially severe. In regard to the military, the re-
gulations provide for the grant of allowances when troops are employed 
vnder abnormal conditionfol and these are being observed. 

EXPORT DUTY ON RICE. 

18. Mr. N. G. Banga: (a) Is the Honourable the CommerM 
'1ember aware of the great alarm caused by the newly imposed ellport 
duty upon rice among the paddy growers in the country, in view Qf the 
continuous fall in prices and the overproduction of paddy T 

(b) Does he propose to watch as to how tar the new export duty 
operates in checking the exports of Indian rice and in keeping down the 
price of paddy in India. with a view to gauge the good or bad effects of 
this duty upon the paddy growers during this year , 

The Honourable Sir George Rainy: (a) and (b). The Honourable 
Member is apparently under a misapprehension. The last Finance Act 
did not impose a new export duty 'on rice. On the contrary, it reduced 
the existing duty from 3 annas to 2t annas a maund. This reduction 
was designed to remove the disparity that formerly existed between the 
Indian export duty and that imposed by Siam which is one of Burma's 
principal competitors in the rice trade. 

PRICES OBTAINING FOR P AnDY AND QUANTITIES EXPORTED AND IMPORTED. 

19. Mr. N. G. Rang&: Will the Honourable the Commerce 
Member be pleased to supply the House the information regarding the 
monthly average prices obtaining for paddy in the last fifteen years in 
the chief exporting centres and also, the comparative figures (in quanti-
ty and value) for the export and import of paddy to and from India , 

The Honourable Sir George Rainy : Two statements gIVlDg the 
desired information as regards the monthly average price;; of paddy are 
laid On the table. Information regarding the quantity and value of ex-
ports and imports of paddy from and to India is contained in the Annual 
Statements and Monthly Accounts of the Sea-Borne Trade of Briti:;:h 
Indill, cO!",ieR of which are in the Library. 
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DISABILITIES OF ASSISTED IMMIGRANTS FROM SOUTH AFRICA. 

20. 1Ir. N. G. Ruga: (a) Is the Honourable Member-in-charge 
of assisted immigration aware of the fact that. the Casteless assisted 
immigrants from South A.frica suffer from many social disabilitiM in 
:Mlldl'as and that they are finding it very difficult to earn enough to main-
tain themselves at the high standard of living to which they are accus-
tOlllEd T 

(b) Will the Honourable Member-in-charge of assisted immigration 
be pleased to state when he will place on the table of the House the report 
recently re e l~d by him from the committee appointed to inquire into the 
conditions of the assisted immigrants T 

Mr. G. S. Bajpai: (a) It is understood that the class of emigrants 
referred to by the Honourable Member are in exactly the same position 
as other casteless Hindus in tHe Madras Presidency. Most of the 
returned emigrants are settling down either as cultivators or as agricul-
tural labourers. It is possible that they were accustomed to a higher 
standard of living in South Africa but their social status does not ad-
versely affect their chances of securing-occupation suited to their re-
sources and aptitude. 

(b) A. copy of the report has been placed in thc rar~ of the 
House. 

OVERCROWDING OF THIRD CLASS C;\RRIAGES ON THE MADRAS AND SOTTTHERN 

MAHRATTA RAILWAY. 

21. Mr. N. G. Ranga: (a) Has the Honourable the OnJlller ~e 

J\.leillber come to know that one Mr. Srihari Rao was charged on a nUlubet' 
of occasions at Rajahmundry under the Railway Companies Act 
by the Madras and Southern Mahratta Railway Iluthorities for 130ntillU-
OUs! ,-pulling the alarm chain in the mail and other passenger trahls t" 
dra; the attention of the railway authorities to o':!'rerowding ~: t!\e third 
class carriages T 

(b) Is the Honourable the Cemmerce Member aware of the fact that 
strong resentment prevails all along the Northern Circars againillt thilil 
action of the railway authorities! Is it a fact' that they have not tried, 
in spite of the agitation carried on by Mr. Srihari Rao, to improve the 
conditions of the third class travelling T 

(e) Will the Honourable the Commerce Member be pleased to state 
:what action he proposes to take to lessen the overcrowding in the third 
'clasR carriages of the Madras and Southern Mahratta Railway Company 1 
Mr. A. A. L. Pa.rsons: (a) Yes, except that the prosecutions were 

instituted under the Indian Railways Act, 1890. 
(b) Ko. 
(e) A census of 3rd class passengers in trains was taken during' 

November, 1929, on the Madras and Southern MahrattaRailway,and 
out of 249 trains checked eight were fGlmd to he overcrowded. The 
question of preventing overcrowding on trains receives the constant 
attention of the Administration. 
DISTRIBUTION BY GOVERNMENT OFFICIALS OF LEAFLETS ON THE SALT TAX AND 

LAND REVENUE. 
22. Mr. N. G. Ra.nga: 1. (a) Are Government aware that the 

police and other Government officials have beeD distributing l('a let~ 

upon the Salt T.ax and Land Revenue , 
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(b) If so, will Government be pleased to state who is reAponsible 
for writing and pUblishing dlese leaflets , 

(c) In how many languages and upon· which subjects are such 
leaflets published , 

(d) How many copies are printed and circulated and at what cost , 
2. Was -the Honourable the Commerce Member consulted by the 

writer or writers of the leaflet upon land revenue 88 to the subject 
matter of the leaflet and, if so, has the Honourable Member given his 
permission 1 

The Honourable Mr. H. G. Ha.ig : It is part of the policy of Govern-
ment in combating the present movement to issue leaflets correcting 
misrepresentations. Some leaflets have been prepared by the Govern-
ment of India, others by Local Governments. I am aware precisely 
what leaflets the Honourable Member refers to. 

UNFAIR STA TEMENTS IN LEAFLETS ABOUT THE BURDEN OF LAND REVENUE. 

23. Mr. N. G. Ranga.: (a) Is not the Honourable the Commerce 
l le~er aware oOf the general fall in the prices of agricultural produce 
oOf this coOuntry in the last eight years ! 
(b) If so, is it not true that the latest ~ edule of coOmmutation 

prices prepared fol' purpoOses oOf land reVf"llUt' was arrived at ill Madras 
Presidency as long ago as 1922 II.nd that the CoOsts of cultivatioOn have in-
creased toO at least as great an extent as the commutation prices of grain 
till 1922 ? 

(c) Is it maintained by the writer or writers of the leallet that the 
burden of land revenue is less now than what it was thirty years ago f 

The Honourable Mr. H. G. Haig: (ai, (b) and (c). ~ e Govern-
ment of India have no information regarding the schedule of commuta-
tion prices adopted in Madras and the increase in the cost of cultiva-
tion in that Presidency. They believe, however, that it ii an undoubted 
fact that the incidenfle of land revenue now represents a much lower 
proportion of the net profits of the revenue payer than it did 30 years 
ago, and that this is sO in spite of the fact that during the past few 
years there has been a fall in the price of agricultural produce. 

ADDITIONAL DUTY ON PETROL AND ABOLITION OF TOLL GATES. 

24 Mr. N. G. Ranga : Will the Honourable the Commerce Member 
l)e pleased to state what action has so far been taken to give effect to 
the recommendations of the Road Committee, appointed by this House 
according to one of which, an additional duty on petrol is to be raised 
to enable the Local Governmen1j" to abolish toll gates, and how much 
revenue has been derived by various local authorities since the Committee 
reported, through the toll gates and by the Government of India through 
the duty on petrol T 

The Honoura.ble Sir Joseph Bhore : Action in the following main 
respects has been taken to give effect to the recommendations of the 
Road Committee .: 

(i) An increase in the import and excise duties on petrol from 4 
to 6 annas per gallon has been introdueed by the Indian 
Finance Act of 1929. 

L6CPB(LA) E2 
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(ii) A Resolution covering some of the most important recom-
mendations of tht Committee has been moved in. and 
adopted by, both the Houses of the Central Legislature. 

(iii) A Standing Committee for Roads has been appointed with the 
constitution and functions specified in the Resolution 
referred to. 

(il') .A noad Engineer has been appointed with the Government 
of India. 

Government haye no information regarding revenue derived ,by 
various local authorities from toll gates since the Committee reported. 
The revenue derived through the additional duty on petrol was Rs. 4,50,000 
in :March, 1929 and R<;. 93,50,000 during the financial year 1929-30. 

EFFECT OF THE NEW COTION DUTIES ON THE HANDLOOM INDUSTRY. 

25. Mr. N. G. Ranga: (a) Is the Honourable the Comll1erce 
Member aware that the handloom weaving industry's interest often 
collides with those of the cotton mill industry of o a~  and other 
cities , 

(b) If so, has he considered the e1!ects that might be produced by 
the newly imposed import duties upon yarn and cotton piece-goods, upon 
the handloom weaving industry? 

(c) Does the Honourable the Commerce Member propose to watch 
carefully the nature and amount of protection afforded to the handloom 
weaving industry 'by the new import duties ? 

The Honourable Sir George Rainy: (a) Government have no 
reason to doubt that a conflict of interest may sometimes arise between 
the handlogm indu<;try and the cotton mill industry. 

(b) and (c). The minimum import duty of It annas per pound on 
yarn is not a new duty but has been in existence since the 22nd Septem-
ber, 1fl27. The possible effect on the handloom \Veaying industry of this 
duty and of the new duties on imported cotton piece-goods were care-
fully considered when the duties were imposed and the point will con-
tinue to receive attention. 

_ .AI>POINTMENT OF ApPRAISERS IN THE CUSTOMS DEPARTMENT AT MADRAS. 

26. Rao Bahadlir P. T. Kumaraswami Chettiyar: (1) Are the 
Goyernment of India aware of an article in the editorial columns of Justice, 
Madras, published on Wednesday. the 28th May, 1930, with the heading 
, Customs Scandals ' T 

(2) Is there any justification for the publication of the article T If 
not, why did not Government repudiate that statement in the article , 

(3) (a) Will Government please place on the tl!ble a statement show-
ing the number of. vacancies filled up in the App-raisers' establishment 
since 1st April, 1927 T 

(b) How many candidates applied 7 To which community each 
belonged T 

(c) To which community did each successful candidate belong ? 
(d) What is the criterion of selection? What particular quali-

1ication did the snccessful candidates have 1 What particular qualification 
CUd the others who were unsuccessful lack in ? 
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(4) (a) Is it stated in the article, " Apparently also, the gentleman 
responsible for the recruitment in the City of Madras in respect of CustcSIWI 
Department is a loyal Government servant, who feels that his loyalty 
requires him to pay due regard to the claims of all those applicants, who 
are related to high officials in the Government of India ", and were such 
applicants ~ en preference Y 

(b) If not, why did Government keep quiet without contradicting 
the statement eithN' in the Press or in the Gazette f 

The Honourable Sir George Schuster: 1. The answer is in the affir-
mative. 

2. No. It was the Honourable Member's question that called the 
attention of the Government of India to the article, and they welcome 
this opportunity of repudiating the statements made in it. 

3. (a) and (c) Statements ' A' and 'B ' showing the information 
asked for, are placed on the table. 

(b) It is not now possible to give the figures of the total number 
of applicants becanse re('ords are not kept of ell applications but the 
number of registered applications from candidates is sixty-four, whose 
distribution according to nationality is given below :-

Brahmins - .--... 35 
Mohammedans 5 
Non-Brahmins 12 
Anglo-Indians 7 
Indian Christians 4 
Europeans 1 

Total 64 

(d) Appointments in the Appraisers' Branch of a Custom House 
are ord nar l~,. given either to promising men who haye gained previous 
experience, in the Custom House, ,)f Customs law and procedure. or to 
men with previous experience of some particular trade. Of the four 
permanent vacancies occurring since 1st April, 1927, two were filled by 
promotion from within the Custom House, one was given to a teehnical 
chemist with business experienee, the ot.her to a man with experience of 
,the piece-goods trade, These two men were selected from the registered 
. applicants because they were qualified in branches of work in which the 
Collect.or considered his staff' needed strengthening, It is quite possible 
that some of the unsucccssful candidates may have been equally well 
qualified in directions in which the need was not so pressing. 

4. (a ) Yes. The Government is satisfied that the various officers 
who have from time to time occupied the post of Collector of Customs 
in Madras are loyal Government servants who pay due regard to the 
qualifications of all applicants for appointment, irrespective of their 
family connections. 

(b) The Honourable Member is referred to the reply given to part 
2 of his question. 
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B 

81Gkment showing particular8 regarding ojJiciating vacancies (i.e., leal}fl vaca1lCies) in tA6 
Appraiser8' Department from 1st April 1927 up-to-4ate. 

Year. 

1927-28 

1928-29 ! 

1929-30 

I 

__ I 

1930·31 I 

(April 'I' 

to June 
1930.) i 

j 

o. of I 
oiRci-I Names of officiating people who were appointed. 
ating I 
vacan-: 
ciee. I 

j 

I 

8 1. Mr. V. S. ChinnaswamiAyyangar, 
B.A., B.L. Brahmin. 

2. Mr. Holland, S.S.L.C. Anglo-Indian. 

3. Mr. V. K. Doraiswami Ayyangar, 
Matriculation Brahmin. 

i 4. Mr. K. Narayana Iyer, F.A. 

I 5. Mr. SYPcl Abdul Ali 

Do. 

., Muhammadan . 

Remarks. 

1 Brahmins Anglo.Indian 

J l ~ 

3 

1 

1 

5 

12 1. Syed Abdul Ali, F.A. .. Muhammadan. il 
2. V. K. Doraiswami Ajyangar, 

:Matriculation .. Brahmin. 

3. S. V. Mani, S.S.L.C. Do. 

4. Antoni Rajiah, Matriculation .. Indian Christian.! 

, 5. K. Narayana lyer, F.A. .. Brahmin. 

6. Ganesh Rao, M.A. 
, 
: 7. V. S. Ramaswami, B.A., B.L. 

8. Abdul Rahim, Matriculation 

9 1. V. S. Ramaswami, B.A., B.L. 

2. V. K. Doraiswami Ayyangar, 
llatriculation 

! 3. Ganesh Rao, M.A. 

4. S. V. Mani, S.S.L.C. 

i 5. K. Narayana lyer, F.A. 

i 6. Antoni Rajiah, Matriculation 
I 

: 7. Abdul Rahim, atr ~ulat on 

: 8. K. Viraraghava Iyer, S.S.L.C. 

2 1. K. Viraraghava lyer, S.S.L.C. 

Do. 

Brahmin. 

Do. 

Do. 

Do. 

Do. 

Indian Chris· I 
tian. 

Muhammadan. I 
Brahmin. 

, 

Brahmin. 

11 

I 

Brahmins 5 

Muhammadans 2 

Indian 
Christian 

Brahmins 

Muhammadan 

Indian 
Christian 

1 

8 

6 

1 

8 
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FORIUTION OF INDIAN· ARMOURED CAR COMPANIES. 

27. lthan Bahadur 8arfara.z Hussain. Khan: (a) With reference to 
Government's reply to my UIwtarred question No. 42, in the Legislative 
Assembly on the 20th January, 1930, regarding the formation of Indian 
armoured car companies, will Government please state if they have consi-
dered the question and arrived at a decision 1 

(b) If so, will they please communicate their decision to the House T 
Mr. G. M. Young: (a) and (b). No decision has yet been reached. 

EDUCATION OF THE CHILDREN OF RAILWAY EJrlPLOYEES. 

28. lthan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government reply to my unstarred question No. 45 in the Legislative 
Assembly on the 20th January, 1!l30, regarding the education of the children 
of railway employees, will Government please state if they have examined 
the replies received by them from the yarious Railway Administrations and 
arrived at a decision? 

(b) If so, will they please communicate their decision to the House T 

Mr. A. A. L. Parsons : The replies from the various Railway 
Administrations and Local GOYermnents haye becn examined and the 
question was discussed with the Central Advisory Council for Railways 
on the 5th of this month when the Council approved of Government's 
proposal to place an officer of the Education Department on special duty 
to frame reliable estimates of the cost of granting assistance to the 
employees, subject to certain limitations, for the education of their 
children: pending the results of this iuyestigation the principles of the· 
policy enunciated in February, 1929, will be fully applied to all entrants·· 
to service after the 1st February, 1929, and to all others who elect for 
the priyileges of these principles in lieu of the scale of assistance pre ... 
viously in force. 

RESTRICTION OF RECRUITMENT IN TIlE POSTAL DEPARTMENT, BOMBAY. 

29. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to my unstarred question No. 46 in the Legislative 
Aflsembly on the 20th January, 1930, regarding the restriction of recruit-
ment in the Postal Department, Bombay, will Government please state if 
the Director General has since considered the matter and come to a 
decision ~ 

(b) If so, will they please communicate the decision arr;ved at to the 
House? 

Mr. H. A. Sams: (a) Yes. 

(b) It has been decided to remove the restrictiot"t and to allow re-
cruitment for upper division clerkships in the Bombay Postal Circle and 
generally in other Circles also, to be made in future from men domiciled 
in the Postal Circle concerned. The date of effect of the change will 
be notified in due course. 
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CONSTRUCTION OF A RAlLWAY BETWEEN lIAzARIBAGH ROAD STATION AND 
lliURIBAGH TOWN. 

30. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to my unstarred question No. 48 in the Legislative 
Assembly on the 20th January, 1930, regarding the results of the 1>urvey 
regarding the construction of a railway between Hazaribagh Road Station 
and Hazaribagh Town, will Government please state if they have since 
received the results of the survey? 

(b) If so, will they please state if they have considered them and 
arriYt'd at a decision in the matter? 

((;) If so, will they please communicate the decision to the House ~ 

Mr. A.  A. L. Parsons: (a) Yes. 

(b) and (c). The suney report is under consideration at present. 
No decision has been arrived at. 

CONSTRUCTION OF THE CaAKIA-SUDHWALIA RAILWAY. 

31. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to my unstarred question No. 49 in the Legislative 
Assembly on the 20th January, 1930, regarding the construction of the 
Chakia-Sudhwalia Railway, will they please state if they have since con-
sidered the matter and arrived at a decision T 

(7) If so, will they please communicate their decision to the House 1 

Mr. A.  A. L. Parsons: (a) Yes. 

(b) The Chakia-Sudhwalia line is unremunerative and is not likely 
to be constructed at any rate in the near future. 

THE LUCKNOW-JAUNPORE RAILWAY. 

. 32. Mr. Lal Narendra Pratap Sahi: (!) Are Government aware that 
the l..ul'lmow-.Jaunpore Railway line which is under construction is being 
laid with light rails T 

(b) In view of the importance of the line, are Government prepared 
to direct the railway authorities to lay the line with ea,,~ rails to enable 
an (·xpress train service on the line T 

Mr. A. A. L. Parsons: (a) and (b). The Lucknow-Sultanpur-Zafar-
abad (Jaunpore) Railway is being laid with 75 lb. section rails which are 
standard for C class lines on the 5 ft.-6 in. gauge such as this. These 
rails are sufficiently ea ~  to carry an express service should the traffic 
offering justify it. 

NUMBER OF PERSONS SENTENCED FOR CIVIL DISOBEDIENCE. 

33. Mr. Lal Narendra Pratap Balli: (a) Will Goyprument be pleased 
to lay a statement.on the table showing the number of persons sentenced 
dnring the last four months for civil disobedience in the whole of India. 
prm'ince by province , 

The Honourable lVIr. H. G. Haig :  I attach a statement which gives 
the figures in my possession from the 6th April to the 15th June, 1930. 
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Statement showing number of ()l t on.~ in cO:iilwti'JII with the Civil Disobedience 
Movement from the 6th April to 15th June 19,"10. 

Madras 

nl l :t~, 

Bengal 

United Provinces 

Pnnjab 

Burma 

1,229 

761 

1,157 

493 

68 

Bihar and Orissa 483 

Central Provinces 10 

Assam 40 

North West Frontier Pro- 91 
vim'e. 

Delhi 

Coorg 

45 

4,377 

REBATE ON TRAFFIC TO AFGHANISTAN. 

34. Rai Bahadur Lala Panna Lal: (a) Will Government be pleased 
to stat.e whether any rebate i'3 allowed on traffic to Afghanistan when buoked 
from Karachi to stations situated on the Nushki-Duzdap section of the 
North West.ern Railway ? 

(b) Is any rehate allowed on traffic to Afghanistan when booked from 
t.he Punjab to Jamrud and Peshawar' 

(c) If the reply to part (a) be in the affirmative and to part (b) he 
in the negative, will Government please state the reasons for the same T 

(d) Is it a fact that a leading firm in the Punjab brought this mattH 
to t.he notice of the North Western Railway Administration and that the 
latter replied that rebate is not admissible on traffic to Afghanistan booked 
to .lamrud or Peshawar? 

(e) 'Will Government please state what action they propose to take 
in the matter to see that preferential treatment is avoided , 

Mr. A.  A. L. ParsonR: (/I) Yes. 

(b) No. 

(c) Rebates are being allowed on consignments carried via the 
Nushki-Duzdap Railway, a line over which little traffic moves, to foster 
trade with Persia and Western Afghanistan. the ordinary freight rates 
having proved to he prohibitive. The conditions affecting traffic to 
Afghanistan via Peshawar are entirely different. 

(d) Government are not aware of this but the statement alleged to 
ha.ve been made by the Agent, North Western Railway, is eorrect. 

(e) Government do not propose to take any aetion in the matter 
as no undue preference is given. 
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TRADE COMMISSIONERS SENT TO FOREIGN COUNTRIES. 

35. Rai Bahadur Lala Panna Lal: (a) Will Government 'please state 
how many Trade Commissioners have been sent out this year t·o foreign 
countries, and how many do Government contemplate sending next year? 

(b) Will Government please state whether the Trade Commissioners 
sent to foreign eountries include any nominated from the Punjab province , 
If so, were they from the official class or from the businessmen class , 

(c) If reply to part (b) be in the negative, _will Government please 
state why no fit person has been found in this province for the post ! 

(cl) Will Government please state the qualifications required for the 
post of a Trade Commissioner and will Government please state whether 
they aJ'e prepared to nominate some businessman from the Punjab T 

The Honourable Sir George Rainy: (a) No Indian Trade Commis-
sioners have yet been appointed in foreign countries. It is hoped to 
select two or possibly three candidates this year and to appoint them as 
Indian Trade Commissioners next year after they have undergone the 
ne e ar~' training. 

(b) and (c). Do not arise. 

(d) Different qualifications are required for different posts. So far 
as appointment of non-officials are concerned, these will be made on the 
advice of the Public Service Commission, who will notify the qualifica-
tions required for each post as and when applications are invited by 
them. It will be open to businessmen in the Punjab to apply to the 
Commission when that od~  calls for applications. 

SUNDAY AND HOLIDAY ALLOWANCES FOR POST OFFICE EMPLOYEES. 

36. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference 
to Government's reply to my unstarred question No. 51 in the Legislative 
Assembly on the 20th January, 1930, regarding the grant of Sunday and 
ho1iday allowances to Post Office employees, will Government please state 
if they have now reached a final decision in the matter 1 

(b) If so. will t e~ please communicate their decision to the House T 

The Honourable Sir Joseph Bhore : The Honourable Member's atten· 
tion is invited to the reply just gi,-en to his unstarred question No. 12. 

APPOINTMENT OF INDIAN TRADE COMMISSIONERS IN EUROPE. 

37. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference 
to Government's reply to my unstarred question No. 54 in the Legislative 
Assembly on the 20th January, 1930, regarding the appointment of Indian 
Traue Commissioners at important trade centres in Europe, will the Govern-
ment be pleased to state if they have reached a final decision in the 
m&tter Y 

(b) If so, will they please communicate their decision to the House T 

The Honourable Sir George Rainy: (a) Yes. 

(b) The Government of India have decided to appoint two Indian 
Trade Commissioners in Europe, one at Hamburg and the other at Milan. 
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RBCOMMENDATlONS OF THE INDIAN CINEHATOGRAPB CoM1UTrEE. 

38. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to my unstarred question No. 56 in the Legislative 
Assembly on the 20th January, 1930, will they please state if they have 
now reached a final conclusion on the principal recommendations of the 
Indian Cinematograph Committee Y 

(b) If so, will they please communicate their conclusion to the House T 

The Honourable Mr. H. G. Haig: The Government of India have 
not yet reached .a final decision in regard to the two main recommenda-
tions of the Indian Cinematograph Committee, viz., the creation of a 
Central Cinema Bureau and the means suggested for improving the sys-
tem of censorship at present in force. The recommendation of the Com-
mittee for the grant of a rebate of customs duty on imported cinemato-
graph films of a definitely educational character made in paragraph 158 
of their report has been accepted in principle by the Government of 
India. 

ISSUE OF CHEAP RETURN TICKETS ON RAILWAYS. 

39. K"ar, Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Governm'ent reply to my unstarred question No. 70 in the Legislative 
Assembly on the 20th January, 1930, regarding the issue of cheap return 
tickets on railways, will Government be pleased to state if they have since 
examined the question ? 

(b) If so, will they please communicate their decision to the House T 

Mr. A.  A. L. Parsons: (a) Yes. 

(b) Government are satisfied that the introduction of ord nar~r 

third and intermediate class return tickets at one and a half fares would 
lead to a very considerable loss of revenue and that such a course is not 
justified. 

DISPERSION WITH LATBIS OF NON-VIOLENT CITIZENS. 

40. Mr. La! Narendra Pratap Sahi: (a) Will Government be pleased 
to state under the provisions of which Act or Ordinance the non-violent 
Satyagrahis or non-violent processions of citizens and Congressmen in 
general are dispersed by the police by means of lathi charges or bv 
moulltl'd police? . 

(b) Have Government seen the recent declaration of Mr. Deodhar of 
the Serv!lnts of India Soc.iety in the Leader to the effect that the dispersal 
of non-VIOlent Satyagrahls by lathi and mounted police has caused con-
siderable physical injury to the Satyagrahis of Dharasana T If so, will 
Govcrnment be pleased to state et~er the. lo~al authorities were duly 
empo,:,ered by any cOJ;npetent authorIty to mfhct such bodily injury on 
nOli-VIOlent Satyagrahls 1 

. (c) Will Governm.ent be pleased to state what action, if any, the 
pohce take or are reqUIred to take fOr the bare ed ~l assistance of the 
wounded Satyagrahis ? . 
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The Honourable Mr. H. G. Haig: (a) Action taken by the police to 
disperse processions or other assemblies has been under the provisions 
of Chapter IX of the Criminal Procedure Code. 

(b) I have seen the article. I would invite the attention of the 
Honourable Member to the two communiques issued by the Government 
of Bombay dated the 11th and 13th June, which deal with the allegations 
made. The police proceeded to disperse the raiders after full and re-
peated warnings. and special steps were taken to see that the minimum 
of injury was inflicted. . 

(c) In the case ot civil disturbances it is the practice of the autho-
rities to make what arrangements are possible in the circumstances for 
the medical as;;istance of the injured. 

TIME TEST FOR THE POSTAL DEPARTMENT. 

41. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to my unstarred question No. 64 in the Legislative 
Assembly on the 20th Jannary, 1930, regarding the time test for the 
Postal Department, will Govt>l"nment. please state if they have since 
considered the views suhmitted by the Director General and reached a 
final decision on th!-' report , 

(b) If so, will they please communicate their decision to the House ! 

The Honourable Sir Joseph Bhore: (a) Yes. 

(b) A copy of the orders of Government on Mr. Bewoor's Report 
has been placed in the Library of the House. 

GRANT OF AN ALLOWANCE TO POSTMEN IN DELHI FOR THE DELIVERY OF 
FOREIGN MAILS. 

42. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to my unstarred question No. 65 in the meeting of the 
Le6islative Assembly on the 20th January, 1930, regarding the grant of an 
allowance to postmen in Delhi for deliyeQ' of foreign mails, will Govern-
ment please state if they hu,-e reaeheJ a decision in the matter T 

(b) If so, will they please communicate their decision to the House T 

Mr. H. A. Sams: (a) and (b). No decision has yet been reached. 

ApPOINTMENT OF STAMP VENDORS. 

43. KhaT' Bah::chl'" ~ l.r .ra  Hm;sain Khan: (a.) 'Vith reference 
to Government's reply to my unstarred question No. 71 in the Legislative 
Assembly on the 20th January, 1930, regarding the appointment of stamp 
vendors, will Government please state i.f they ha,-e since reached a deci-
sion on the matter , 

(b) If so, will they please communicate their decision to the House f 

The Honourable Sir Joseph Bhore : (a) No decision has yet been 
reached. 

(b) Does not arise. 
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"EDUCATION OF THE CHILDREN OF THE MIGRATORY STAPP' OF THE GoVEItNJONT 

OF INDIA. 

44. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
-Government's replies to my unstarred questions Nos. 73 and 74 in the 
Legislative e ~' on the 20th .Tamllll·y, 1930, regarding the edu~a
tion of the children of the migratory staff of the Government of IndIa, 
will Government pleafic state if they have since considered the questions 
and arrh'ed at a decision in the matter 1 

(b) If so, will they please communicate their decision to the House! 

Sir Frank Noyce: (a) and (b). 'rhe matter is still under considera-
tion. It is hoped that an early decision will be reached. 

PROFESSIONAL ACCOUNTANTS EMPLOYED BY THE INCOME 'l'AX DEPARTMENT, 

BOMBAY. 

45. Khan Bahadl.lr Sarfaraz Hussa.in Khan: (a) With referenec to 
Government's reply to Mr. N. C. Kelkar's unstarred question No. 145 
in the meeting of tilt' L('g'isllttive ~ l  on the 4th Fe-bruary, 1930, 
regarding the work of the professional accountants employed by the 
Income Tax Department, Bomhay, ,vill Goyernment lilease state if they 
have received the report called for "/ 

(b) If so, will they please furnish the information asked for, to the 
House T 

The Honour&ble Sir George Schuster: (a.) The information has 
already been communicated to Mr. Kelkar. 

(b) A copy of the letter sent to him is laid on the table. 

A copy of letter D. A. .~. No. 92-I.T. 30, dated the 13th March. 1930, .from V. 8. 
Sundara1Jl, E;; qll ire, 8wreta.ry, ell~ 1 Board of Revenue, to N. C. Kelkar, Esquire, 
M.L.A. 

With refel'ellce to the reply given by the Hon 'ble the Finance Member to parts 
(a) and (c) of your unstarred question No. 145 in the Legislative ABBembly on the 
4th February 1!l30, I am directed to furnish the following information:-

(a) The)'e' are about 26 public ace.ountants, i.e., persons qualified -under 
sub-section (1) of section 1440f the Indian Companies Act, 1913, to be 
appointed or to act as auditors of limited Companies and over 88 so-ealled 
IU((InJe-tnx Jo;xperts or a~~nt.l, practising in the Income-tax Department, 
Bombay. The former in order to get their accountancy diploma have 
to pass examinations the preparati{)n for which involves a study of 
1m'ome-tax Law. It is (,bviously impossible to give any general answer 
a, to the (!ualitlcations of the latter. 

No lic(>llse is rl'Cluired in order to practise in the Income-tax Department. 

(,,) :no complaint against a public accountant as defined above has been received. 
~ regards the Experts, II. large number of complaints have been re-
een'ed, but as the law stands, no action could be taken against them, 
except pJ'Osecuti!)n wher!' the circumstances warranted such a COUnle. 

In two or three cases of fraud and attempt,ld bribery such persons have 
been convicted by criminal courts. 

LoSSES ON THE ASSAM BENGAL RAILWAY. 

46. Khan Bahadur Sarfaraz Hussain Khan ~ (a) With reference til 
~ ern ent 's reply to starred question No. 289 in the meeting of the Legis-
JatIve ~e l  on the 11th February, 1930, regarding the losses of the 
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Assam Bengal Ra.ilway, will Government pJease state if they have obtained 
the information required from the Assam Bengal Railway , 

(b) If so, will they please communicate the information obtained to the 
House ? 

Mr. A. A. L. Pa.rsons : The Honourable Member is referred to the 
Railway Board's letter No: 6249-F., dated the 21st June, 1930, a copy of 
which is available in the Library of the House. 

INTRODUCTION OF THE ELECTIVE ELEMENT IN CANTONMENT BOARDS. 

47. Khan Bahadur Barfara.z Hussain Khan: (a) With reference to 
Government's reply to unstarred question No. 168 in the Legislative 
Assembly on the 22nd February, 1930, regarding the introduction of the 
elective element in Cantonment Boards in the North West Frontier 
Province, will Government please state if they have reached a decision on 
the question , 

(b) Jf f;0, will they please communicate their decision to the House 1 
Mr. G. M. Young: The matter is still under the consideration of 

Government. 

COMPLAINT BY A MEMBER OF THE DEOLALI CANTONMENT BOARD. 

48. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to unstarred question No. 169 in the meeting of the 
LegislatjY( Assembly on the 22nd February, 1930, regarding the complaint 
by a member of the Deolali Cantonment Board, will Government please 
state if the) have made inquiries into the complaint referred to ~ 

(b) If so, ",-ill they please communicate the result of their inquiries to 
thf' HOllse r 

Mr. G. M. Young: (a) Yes. 
(b) A copy of my letter dated the 24th March, 1930, to Pandit 

Thakur Das Bhargava is in the Library. 

RESTRICTIONS ON THE USE OF THJ: MALL, KOHAT. 

49. Khan Ba.haadur Sarfaraz Hussain Khan: (a) With reference 
to Government's reply to unstarred question No. 170 in the meeting of the 
Legislative Assembly on the 22nd February, 1930, regarding the restric-
tions on the use of the Mall, Kohat, will Government please state if they 
have finished their inquiries into the matter' 

(b) If &0, will they please communicate the result of their inquiries 
to the House , 

Mr. G. M. Young: The letters below refer to the paragraphs of the 
original question. 

(a) Ye!!l. 
(b) Yes. 
The re,trictions are contained in bye-law 7 (b) 0If the Kohat C:mtcm-

.ment bye-laws for the control of traffic as approved and confirmed by 
the Chief Commissioner, North West Frontier Provinee, and publishe'd 
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m the North West Frontier PrO'Vince Notification No. 948-L.I<'.IE-XXr. 
L.-29, dated the 1st October, 1926. The bye-law came into force from 1st 
November, 1926. The restrictions have ee~ imposed with a view to 
excluding undesirable characters. . 

(c) No. It is a nta ~d as a military road Iby the Military-
Engineering Services. 

(d) No. 

(e) No. 

(t) No. 
(g) Does not arise, in view of reply to part (t). 
(h) The matter is under the consideration of the Chief Commis-

sioner, North West Frontier Province, who is competent to take action, if 
any is necessary, under the statutory powers conferred on him by section 
284 of the Cantonments Act, 1924. 

RESUMPTION OF BAZAAR SITES IN CA WNPORE. 

50. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference 
to Government's reply to unstarred question No. 172 in the meeting of the 
Legislative Assembly of the 22nd February, 1930, regarding resumption of 
bazaar sites in Cawnpore, will Government please state if they have since 
considered the matter ? 

(lJ) If so, will they please communicate their decision to the House f 

Mr. G. M. Young: Government propose to reconsider the resump-
tions and hope to arrive at a satisfactory settlement soon. 

DISCHARGE OF CANTONMENT FUND SERVANTS. 

51. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to unstarred question No. 173 in the Legislative 
Assemb'y on the 22nd February, 1930, regarding the discharge of Canton-
ment Fund servants, will Government please state if they have considered 
the l> nggestion referred to in part (b) of the reply T 

(b) If so, will they please state what action they have taken or pro-
pose to take in the matter? 

Mr. G .•. YOUDg': (a) and (b). The suggestions are still under 
consideration. 

ABSENCE OF MR. AUGIER FROM MEETINGS OF THE CANTONMENT BOARD, 

NEEMUCH. 

52. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to unstarred question No. 177 in the Legislative 
Assembly on the 22nd February, 1930, will they please state if they have 
finished their inquiries regarding the absence of Mr. Augier from 
meetings of the Cantonment Board, Neemuch, referred to therein? 

(b) If so, will they please inform the House of the result of their 
iJ1f!u;ries into the matter' 

Mr. G .•. Young: (a) Yes. 
(b) A staten-vut is laid on the table. 
L6CPB(LA) • 
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. BtatB'ment. 

(a) Yes. 
(b) The statement is generally correct. 
(c) The other eleeted members of the Cantonment Board did not approach the 

Hon 'ble the Agent. The All· India Cantonments A8IIOCiation approached him. 

(d) The attention of the Association was drawn to the fact that before the 
A. G. G. could remove Mr. Augier it was necessary under clause (b) of sub·section (1) 
of flection 34 of the Cantonments Act not only that Mr. Augier should have been 
absent for more titan 3 consecutive months, but also that he should have been unable 
to explain his absenee to the satisfaction of the Board. Actually a reaolution prl)' 
posing that the A. G.  G. should be requested to remove Mr. Augier was rejected by 
the Board. The rejee.tion of this resolution was clearly tantamount to the acceptance 
by the BoaTd of Mr. Augier's exphnation of his absence, and it was therefore not 
within the competence of the A. G. G. to remove him. 

(e) and (t). In a letter to the A. G.  G. the Al8oeiation stated that" the opinions 
of the memhers of the Cantonment Board have a~ 1utel  no weight as the issue is a 
legal one and has to be decided under the law". Actually the only legal question 
which arose waM whether the A. G.  G. was competent to remove Mr. Augier in the 
face of the Board's rejection of the resolution proposing his removal, and this ques, 
tion was decided in the negative, not by the Board but by the A. G. G. Government 
are satisfied thai. the A. G. G. 's decision was ('orrect and they do not propose to move 
further in the matter. 

REPRESENTATION OF DR. DESAI, A MEMBER OF THE DEOLALI CANTONMENT 

BOARD. 

53. Khan Bahadur Sarfaraz Hussain Khan: (a) With reference to 
Goveniment's reply to unstarred question No. 178 in the Legislative 
Asse-mbly on the 22nd February, 1930, will Government please state if 
they have completed their inquiries regarding the representation of 
Dr. Desai, a member of the Deolali Cantonment Board, referred to 
therein? 

(b) If so, will they please communicate the result of their inquiries 
to the House Y 
Mr. G. M. Young: (a) Yes. 
(b) A statement is laid on the table. 

Statement. 

(a) Yes. 
(b) The statement is generally correct. 
(c) Thc <'ther elected members of the Cantonment Board did not approach the 

Hon'ble the Agent. The All· India Cantonments Association approached him. 
(d) The attention of the Association was drawn to the fact that before the 

A. G.  G. could remove Mr. Augier it was necessary under clause (b) of sub·section (1) 
of section 34 of the Cantonments Act not only that Mr. Augier should have been 
absent for mOl'C than 3 consecutive months, but also that he should have been unable 
to explain his absence to the satisfaction of the Board. Actually a resolution pro· 
posing that thf' A. G.  G. should be requested to remove Mr. Augier was rejected by 
the Board. The rejection of this resolution was clearly tantamount the acceptance by 
the Board of Mr. Augier's explanation of his absence, and it was therefore not within 
the competence of the A. G. G. to remove him. 

(e) and (t). In a letter to the A. G.  G. the Association stated that " the opinions 
of the members of the Canttmment Board have absolutely no weight as the issue is a 
le ~l. one and has to be decided under the law' '. Actually the only legal question 
whlen arose was whether the A. G.  G. was competent to remove Mr. Augier in the 
~ee of th.1l ~oar~ 's rejection. of the resolution proposing his removal, and this ques· 
tIOn ~  acclded III the negatI,ve, n~t. by the Board but 1;Iy the A. G.G. Government 
are satIsfied that the A. G. G. s deCISion was correct 'and they do not propose to move 
further in the matter. 
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EMPLOYMENT OF MR. WEATHERAL BY THE EXECUTIVE OFFICER, AlmALA 

CANTONMENT. 

54. Khan Ba.hadnr Sarfaraz Hussain Khan: (a) With reference to 
Government's reply to unstarred question No. 180 in the meeting of the 
Legislatiye .Assembly on the 22nd February, 1930, regarding the employ-
ment of 1\lr. Weatheral by the Executive Officer, Ambala Cantonment, will 
Government please state. if they have finished their inquiries in the 
matter Y 

(b) If so, will they please communicate the result of their inquiries 
to the House T 

Mr. G. M. Yonng: (a) Yes. 

(b) A copy of my letter, dated the 14th April, 1930, to Pandit 
Thakur Das Bhargava is in the Library. 

SANCTION TO THE RE-ERECTION OF AN OLD BUILDING By THE EXECUTIVE 

OFFIOER, AMBALA CANTONMENT. 

55. Khan Bahadur Sarf&r&z Hussain Khan: (a) With reference to 
Government's reply to unstarred question No. 181 in the Legislative 
Ass,>mbly on the 22nd February, 1930, regarding the sanction to the re-
erection of an old building by the Executive Officer, Ambala Cantonment, 
will Government please state if they have made inquiries into the matter ? 

(b) If so, will they please communicate the result of their inqUIries 
to thp-House 1 

Mr. G. M. Young: (a) Yes. 

(b) A copy of my letter dated the 17th March, 1930, to Pandit 
Thakur Das Bhargava has been placed in the Library. 

SELECTION OF CANDIDATES FOR THE INDIAN CrvIL ~  FROM BURMA. 

56. U. Dwe: (a) Will Government be pleased to state the number 
of candidates who appeared from the Burma Centre for the Indian Civil 
Service examination in January, 1930, and how many were selected t 

(b) Are Government aware that the minimum for a pass has been 
raised from 550 marks in previous years to 750 marks in 1930 Y If so, what 
are the reasons ? 

(c) Are Government aware that the Burma candidates were .lOt noti-
fied at all about the raising of the standard for a pass ? 

(d) WilJ Government be pleased to state whether they are prepaxed to 
maintain the pa&<l minimum of 1929 for Burma candidJatetl who appeared in 
t,he 1930 examination T 

(e) Will Government be pleased to state whether, for the Indian Civil 
Service in Burma, they propose to nominate the e;andidates according to their 
order of merit, irrespective of the fact that they have failed to secure the 
pass minimum Y 

The Hononra.ble Mr. H. G. Haig: (a) 16 candidates appeared for the 
examination. None were selected. 
L6CPB(LA) .. 2 
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(b) The qualifying mark was raised from 550 to 750 in ordertG 
lIecure a higher standard of intellectual attainments among successful 
candidates. '~ 

(c) Yes. 

(d) No.' 

(e) This is not possible in view of the second footnote to rule 23 of 
the rllles and' instructions for the I.C. S. examination held in India this 
year, which were published with the Home Department Notification 
No. F. 281127-Ests., dated the 1st August, 1929. It was there definitely 
stated that no appointments would be made by nomination in the case of 
Burma. 

COMPLICATED INcoME-TAX' RETmmS. 

57. Rai Bahadur Lala Pa.nna La!: (a) Has it been represented to 
Government that the returns prescribed under the Income-Tax Art to be 
filled up by the assessees are very complicated and cannot be properly 
filled up by an average assessee T 

(b) llaye Government issued any hlstructions to Income-Tax Officers 
to render help to assessees in filling up the returns T If so, in what form 
is this help being rendered? 

«(,.) If no instructions have been issued, do Government propose to do 
so }JClW hy directing Income-Tax Officers to accept the material supplied 
by an assessee and to advise him as to the assessable income that should be 
tilled up in ,the returns as the result of the examination of that material by 
the Income-Tax Officer ~ 

The Honourable Sir George Schuster: (a) The Government do not 
consider that the returns can fairly be described as very complicated, but 
no doubt a considerable number of assessees may find them so. 

(b) The Central Board of Uevenue  have iss ned instructions in 
paragraph 67 of the Income-tax Manual that Income-tax Officials should 
assist assessees who find any difficulty in filling up the returns. The 
Member, CeDJtral Board of Revenue, has also repeated these instructions 
in the course of his tours. The Government see no  reason to believe that 
they are not being generally observed. 

(c) Does not arise. The Government see no necessity to issue any 
further instructions on the subject. 

lliBDSHIP OF BUSINESS MEN MAKING INCOME-TAX RETURNS. 

58. Ra.i Bahadur Lala Panna Lal: Ca) Are Government aware that 
in every business, Rome expense is incurred, of which it is not in the in-
terest of business to give details or to make a record , 

'~ ) Is it a fact that Income-Tax Officers do not accept the above ex-
pemhtnrr aEl a valid deduction from income owing to the details thereof 
baving not been given , 

(c) Are Govern.mt'nt aware that the above praetice is very adversely 
,affecmng the interests of business , -.' 

. rd') What do Government prop08e to do to remove this hardship to 
buslness men T 
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( e) Do Government propose to fix a certain percentage. of income to 
be eonsidered as bona fide expenditure under thift,head on an assessee'll 
filing an affidavit as to the expenditure having actually been incurred in 
the interests of business Y 

The Honourable Sir George Schuster: (a) Government are not pre-
pared to accept this general statement. 

(b) It is necessary in order to ensure accurate assessment that 
evidence of expenditure should be produced. 

(c) The Government see no reason to suppose that the answer to 
this question is in the affirmative. 

(d) The Government do not admit that any hardship is caused to 
honest husiness men by the refusal to admit claims to deducrions of 
which the validity is not proved. 

(e) The Government have no intention of taking any such action. 
They consider that if such a course were taken, there would be a grave 
risk of penalising the general tax payer and the scrupulous assessee for 
the benefit of the less scrupulous assessee. 

DETERMINATION OF ASSESSABLE INCI)ME. 

59. Rai Bahadur Lala Panna Lal: (a) Are Government aware that 
under the existing Income-Tax Act even the income-tax paid in a year is 
not deducted from the assessable income of that year ~ 

(li) Will the Government state on what principle is this bonrt fide ex-
penditure 110t recognised ? 

(c) Are Government aware that much heart-burning has been caused by 
this method of determining assessable income ? 

(d) Do Government intend to do anything in the direction of removing 
this difiahility of the assessees T 

The Honourable Sir George Schuster: (a) Yes. 

(b) Because the generally recognised principle in assessing income-
tax is to allow as a deduction from the income to be assessed only ex-
penditure incurred in order to earn such income, and a tax based on and 
paid out of such income is not an item of such expenditure. 

(c) The Government are not aware of any such fact. 

(d) No. 

DETERMINATION OF THE PROFITS OF PETTY TRADERS FOR INCOME-TAX 

PuRPOSES. 

60. Rai Bahadur Lala Panna. La!: (a) Are Government aware that 
a large number of petty traders and contractors have neither the necessity 
tior the means of keeping accounts according to the system acceptable to 
Income-'fax Officers' . 

(b) Is it a fact that in all those cases the Income-Tax Officers apply 
an arbitrary fiat-rate of profit to determine the ~ a le income , 
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(c) Are Government aware that owing to the arbitrary application of 
flat-rate of profit, there is great discontentment among the petty traders, 
affected thereby" 

(d) Is it a fact that sllooogestions have been made to the Government 
to havE' a Standing Advisory Committee of businessmen formed at evcry 
place to advise'the Income-Tax Officer in the determination of flat-rate of 
profit T 

(e) Do Government propose to carry out the above suggestion, if not, 
how do Government propose to ensure that the flat-rate of profit so arrived 
at, is not unduly excessive 1 

The Honourable Sir George Schuster: (a) Considerable latitude is 
allowed in the matter of accounts and paragraph 37 of the Income-tax 
Manual reads as follows : 

" Xo uniform method of accounting is prescribed for all taxpayers, and every 
taxpayer may so far as possible adopt such form and system of accounting us il 
best suited iN his purposes." 

It is thought that this al10ws reasonable lat.itude, for all that is required 
is a form of account from which the income-tax can be computed. If an 
assessee is liable to income-tax it is in his own interest that he should 
keep an account in such a form. 

(b) Where there are no proper mflterials for computing the 
assessable income, flat rates of profit are applied to the turnover, if it is 
known or can be estimated. This is done as affording the last means of 
getting at a reasonable estimate. 

(c) The Government do not admIt that the rates applied are 
arbitrary. In a large proportion of cases, at all events, if the aSSE'ssee 
is dissatisfied with the results of the flat rate system of assessment the 
remedy-namely, maintenance of proper accounts-is in his own hands. 
The aim of the Income-tax Department is to secure correct assessments. 

(d) No such suggestions can be traced. The Income-tax Depart-
ment will always welcome the assistance of accredited bodies, represen-
tative of different trades, in fixing the flat rates. But they would much 
prefer not to be driven to the necessity of assessing on flat rates at all. 

(e) The Government do not propose to take any action in the matter. 
Any representations on such subjects made to the Central Board of 
Revenue have always received." and will continue to receive, full consi-
deration. 

SETTING OFF OF LOSSES AGAINST PROFITS FOR INCOME-TAX PuRPOSES. 

61. Rai Ba.h&dur Lala Panna Lal : (a) Is it a fact that, under the -
existing Income-tax Act, loss in a business is set off against income only 
in the year in which that loss occurs, even if the amount of loss is con-
siderably in excess of the income of the year , 

(b) Is it a fact that several Indian Chambers of Commerce have pro-
tested against the above system and have urged the setting off of the whole 
loss even if this process extends to the yea·rs succeeding the one in which 
the loS!' has oceurred 7 

(c) What action have Government taken on this protest T 
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(d) iJo Government propose to so alter the law that a business loss 
is set off against assessable income till the whole amount of the loss is thus 
accounteo for 7 

The Honourable Sir George Schuster: (a) Yes. 

(b) Yes. 
i.<.-

(c) and (d). The Honourable Member's attention is drawn to the 
promise that I gave in this House on 22nd March last, that as soon as I was 
convinced that the Revenue position would stand it, I would make a start 
with the introduction of the principle of carrying forward losses, and 
that orders had already been issued for the collection of statistics to en-
able me to gauge the financial effect of doing so. The first instalment 
of those statistics should be received shortly, but the principle of carry-
ing forward losses can only be introduced at earliest with effect from 
the beginning of the next financial year, and then only if our resources 
permit of our introducing it. 

DISABILITIES OF BUSINESS MEN UNDER THE INCOME-TAX ACT. 

62. Rai Bahadur Lala Panna Lal: (a) Have Government receiyed 
representations from the various Indian Chambers of Commerce to the effect 
that the rates of income-tax as now existing and the system of determin-
ing assessable income by disallowing many legitimate deductions consti-
tute a great hinderance to the progress of trade and industry in India' 

(lJ.) Do Government propose under the circumstances to appoint 
a special committee to inquire into the disabilities of business men and 
industrialists under the present Act and to amend the Act with a dew 
to remove t o ~ disabilities? 

The Honourable Sir George Schuster: (a) It is difficult for me to 
answer a question so generally expressed. The Government have from 
time to time received representations in regard to various details con-
cerning the computation of assessable income, and have always given-
as they will continue to give--such representations their careful consi-
deration. 

The Government have no reason to believe that the rates of income-
tax hinder the progress of trade and industry in India. Nor have they 
any 1 eason to believe that any legitimate deductions are disallowed. 

(b) The Govcrument have no snch intention. 

REPRESENTATION OF THE ALL-INDIA CANTONMENTS' ASSOCIATION AT THE 

ROUND TABLE CONFERENCE. 

63. Rai Ba.hadur La1a. Panna Lal: (a) Is it a fact that the All-
India Cantonments .Association has approached the Government forre-
presentation in the forthcoming Round Table Conference T 

(b) Will Government be pleased to state iii any decision has been 
arrived· at in the matter and c(}mmnnicated to the All-India Canton-
ments' Association 1 If not, do Government prop(}Se to favourably 
consider this  representation T 

(c) Are o"~rn ent aware that there are about a million civilian 
residents in Cantonments of India who are governed by a special law 
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and the house· owners class among whom has enormous interests vested in 
the Cantonment property ? 

The Honourable Mr. H. G. Haig: (a) Yes. 

(b) As regards representation at the Round Table Conference i 
can add nothing to His Excellency'S statement of the 31st October last 
and his letter to the Prime Minister which was published ()n the 13th 
'May, 1930. 

(c) The Civilian population of the cantonments in India, who are 
probably nearly a million in number, as stated, are subject to a municipal 
law which differs from the ordinary munic'ipal law to such extent only as 
is necessary to provide for the health and well being of the troops, for 
whom the cantonments primarily exist. There is also a special Act 
regulating the occupation of certain houses in cantonments by military 
officers. 

RAILWAY PASSES ISSUED TO SUBORDINATE RAILWAY EMPLOYEES. 

64. Rai Ba.hadur Lala. Panna. Lal: (a) Is it a fact that passes to 
railway employees drawing Rs. 75 or less are not issued for foreign lines 
beyond a certain distance' 

(b) Are Government aware that the vast majority of railway sub-
ordinates hclong to this grade and that the present restriction i;; caasing 
great hardship to them ? 

(c) Is it a fact that representation has been made by the railway 
employees to redress certain grievances in connection with issuing of 
passes? 

(d) Do Government propose under the circumstances to remove the 
above restriction ? 
Mr. A.  A. L. Parsons: (a) Over the Madras and Southern Mahratta, 

the Bengal Nagpur and the East Indian Railways free passes for em-
ployees of foreign railways who draw, in the case of subordinate staff, 
notless than Rs,40 and not more than Rs. 75, and in the case of clerical 
staff not more than Rs. 75, are limited to a maximum distance of 300 
miles over each of these Railways. For the distances in excess of 300 
miles over these Railways fares are charged at one-third of the public 
rate. 

(b) Government are not aware of the percentage which this class of 
railway subordinate staff bears to the total, but they undoubtedly re-
presenf a considerable proportion. Government are not aware that this 
restriction is a cause of great hardship to the staff in question. 

(c) Yes. 

(d) I may explain for the information of the Honourable Member 
that the restriction to 300 miles on these three Railways of the conces-
sion of free passes to employees of foreign railways is due to the fact 
that the three Railways in question have on their systems a very'large 
nUniber of pilgrim centres and that older~ of these passes travel more 
over these Railways than over other syl'!tems. The Agents of these Railways 
consider that the grant of such passes for unrest.ricted distances over their 
lines would constitute an unduly excessive privilege. 

This is a matter within thl' decision of Agents and Government do 
not propose to take action further than to send a copy of the Honour-
able Member's question ann of my reply to the ~ent . 
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REFUND OF RAILWAY FREIGHT OvERCHARGED. 

65. Rai Ba.hadur Lala Panna. Lal: (a) Is it a fact that in Railway 
Administrations in India when overcharge in freight is made owing to 
wrong dw;sjfication of goods or to excess weight, the refund thereof is 
granted after much delay, on a reference to the Commercial Manager? 

(b) Is it a faet that in case of under-charge of freight any reason 
whatsoever, a memo. is sent by the A.udit Officer and the under-charge is 
realised directly from the person concerned by the railway subordinate , 

(c) Will Government explain why an overcharge is not similarly 
pointed out by the Audit Officer and paid to the person concerned without. 
his making; any application for the same ~ 

. (d) Are Government alVare that the public are experiencing great 
tronljlc and loss O1ying to their lack of information of the present system 
'of getting refunds and the difficulties involved in getting the same '? 

(e) What is the liability under the existing system of the railway 
subordinate who is responsible for the under-charge , 

(f) Does a similar responsibility exist in case of overcharge ~ If 
not, why not Y 

(g) Do Government propose to introduce some definite system which 
may ensure the refund of overcharge freight automatically without the 
person coneel'ned having to mOve in the matter' 

!'tIr. A. A. L. Parsons: (a) Yes, except that Government are 110t 
aware that there is much delay in granting these refunds. 

(b) Undercharges discovered are debited to the staff rrspollsible. 
Government are not aware to what extent the subordinate staff recover 
the amount of the undercharge from the consignor or consignee. 

(c) The ~ O 1 t  Offiee is required to bring to the· notice ()f thl' 
Traffic Officer concerned overcharges of not less than Rs. 5 and tbe Traffic 
Officer then arranges refunds after ascertaining the name of tne party 
legally entitled to such refunds. 

-(d) No. 

(e) He is liable to make good the full amount o-f the undercharge. 

(f) No. The conditions under which recoveries on account of 
undercharges are made differ materially from those applying to refunds 
of overcharges. The second part of this question does not arise. 

(g) In view of the answer to part (c) of the question, this question 
does not arise. 

PROVISION OF ADVISORY BoARDS FOR RAILWAYS. 

66. Rai Bahadur Lala Panna LaI: (a) What is the existing 
arrangement for the provision of an Advisory Board in Railways ill 
India T 

(b) What is the constitution of these Boards and how have they 
worked since their creation T 

(c f What. is the repr.esentation pf the commercial and industrial classeil 
on those Boards Y . 
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(d) Are Government prepared to consider the desirability of creating 
an Advisory Board in every division of railway, in case it has prowd 
useful., where :t exists at present? 

Mr. A.  A. L. Parsons: (a) An Adyisory Committee has been consti-
tuted for each of the 13 Class I Railways in India, with the exception of 
the .Todhpur Railway, aurl also for the Barsi IJiJ;!ht Railway. On six of 
these Railways, there are, in addition to the main Advisory Committee, 
one or, in some cases, two branch Advisory Committees. 

(b) and (c). Regarding the constitution of these Committees and 
the extent of representation of commerrial and industrial rlasses thereon, 
I would refer the Honourable Member to the memorandum regarding 
Railway Ijoral Advisory Committees, a copy of which was laid on the 
ta hIe in Delhi when a reply was g"iven to Mr. B. S. Kamat '8 question 
No. 376 on the 19th February, 1923. The existing Committees have 
been co:dstituted in accordance with the general p~n ple  detailed there-
in with such minor modifications as have seemed desirable under differing 
local couditions. These COJUmittei!s have proved of considerable ad-
vantage both to the public and to railways since their creation. ji'or 
particulars as to their working during the financial year of 1928-29. I 
would refer the Honourable Member to paragraph 17 of Vol. I of the 
Report by the Railway Board on Indian Railways for 1928-29, a copy of 
which is in the Library of the House. 

e d) No. Branch Committees haye been constituted where considered 
desirable and this practice will be extended if and as required. 

OvEItCROWDlNG OF TmRD CLASS RAILWAY CARRIAGES. 

67. B.a.i Ba.hadur Lala Pa.nna. La.!: (a) Are Government -aware 
that there is still a good deal of overcrowding in third class carriages on 
all lines, especially on the North Western Railway T 

(b) Do Government propose to issue instructions to the railway offi-
cer on ~rned that the number of passengers actually seated in a compart-
ment should llot exceerl the maximum number permitted to be accommo-
dated in that compartment T 

(c) Do any arrangements exist at present for duplicate trains at 
important dations to convey pruisengers left behind' If so, where? 
If not. do Govrrnment propose to consider the desirability of arranging 
duplicate trains at times of need when there is rush of traffic ? 

(d) I'i there any proposal of providing fans in intermediate class and 
third class carriages in t ~ su,mmer season? If so, when is this reform 
likely to take effect , . 

Mr. A.  A. L. Pa.rsons: (a) I would refer the Honourable Member in 
this connection to my reply in Delhi to parts (b), (c) and (f) of Mr. 
Lalchand Navalrai's question No. 138 on the 21st January, 1930. 

(b) Government is aware that Railway Administrations are giving" 
constant attention to,the question of overcrowding and do not consider 
that the issue of instructions is called for at this stage. 

(c) An arrangement for running duplicate trains is not normally 
feasible. Information as to the number of passengers intending to en-
train is not available beforehand. and it is not known whether t.he num-
ber of passengers for whom it will not be possible to find accommodation 
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in the re;gular service will be adequate to justify the running of an UJl-
scheduled train. 

(d) Government have had the matter referred to in the first part 
of the question under consideration, but do not propose to take any action, 
at any rate at present. The second part of the question does not there-
fore arise. 

ApPOINTMENT OF SIKHS AS INCOME-TAX OFFICERS. 

68. Sardar Gulab Singh: (a) Will Government be pleased to state 
the total JIlunn,er of Income-Tax Officers and Assistant Income-Tax Officers 
working at present in the Punjab, North West Frontier and Delhi Pro-
vilwes ? 

(b) If! it a fact that Sikhs are insufficiently represented in thi" cadre, 
according to the recogni:,;ed percentage ? 

(c) If the reply to part (b) is in the affirmative, do Gov.ernment pro-
pose to f.ppoint some Rikhs to make up this deficiency T 

(d) Are Government aware of t ~ fact that Jat zamindar Sikhs are 
inf!ufficielltly represented in particular? 

-:rne Honourable Sir George Schuster: (a), (~), (c) and (d). I have 
called for the information that the Honourable Member desires and will 
communicate it to him when I have received it. . 

TENDERS FOR THE SUPPLY OF RAILWAY STORES. 

69. Rai Bahadur Lala Panna Lal: (a) Is it a fact that in getting' 
J>upplics of railway stores for State-owned· railways, tenders are issued 
to contrndors who are not the manufacturers of the goods' required 7 

(b) Is it a fact that the Indian Stores Department has in case of the 
supply of cloth derided to issue tenders only to textile manufacturers and 
not to general contractors T 

(c) If the answer to part (b) be in the affirmative, why is not the 
same system followed in State-owned railways ? 

(d) Do Government propose to lay down as a principle that where the 
goods required are manufactured in India, tenders for their supplies will 
be is..;;ued only to the manufacturers ? 

(e) Is it a fact that there are several glass manufacturing factories 
in India f Do Government propose to follow the above principle in the 
case of glassware supplies to State-owned railways ? 

l'tfr. A.  A. L. Parsons: (a) Invitations to tender are issued to firms 
who are registered on the list of approved contractors for the particular 
classes of stores required. The placing of the contract depends on the 
quality, price and delivery terms offered. In the case of articles manu-
factured in India, ont~t  are invariably placed with manufacturers, 
pro~ded that their rates are competitive and quality acceptable, but 
occasIOnally these contracts are secured by accredited selling agents of 
DiJ!,n:gfallturers or distributors. 
. (b) ~ answer is in the negative. 
(c) Does not arise. 
(d) No. 
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.... (e) Part (i); Yes. Part (ii) . The principles stated in reply to 
part (a) of the question are anrl "ill continue to be followed in respect 
of supplies of glassware, as in respect of other classes of stores. 

. . 

Anv ANCEMENT OF THE GLASS INDUSTRY IN INDIA. 

70. Rai Bahadur Lala Panna Lal: (a) Have Government received 
a representation from the All-India, Glass Manufacturers' Association sug-
gesting certain measures for the advancement of the glass industry in 
India? 

(b) If RO. what were the measnres suggested and what action have 
Government taken thereon up to this time Y 

(c) If no action has been taken so far, do Government propose to take 
any action? If so, what and when Y 

The Honourable Sir George Rainy: (a) Yes. 

(b) The Association asked for tariff protection to the . Glass 
industry, removal of the import duty on  Soda Ash and a reduction of 
railway rates. 

(c) After examining the application Government informed the 
Association that they did not find a prima facie case for referring to 
the Tariff Board the question of protection: that they could not hold 
out any immediate hope of a reduction in the import duty on Soda Ash, 
but that the matter would be considered in connection with other pro-
. posals for the reduction of duties on raw materials, and that, as regards 
a reduction in railway rates, the Association should address the rail-
ways concerned direct. 

Several fur'ther representations have subsequently been received 
and additional figures supplied. These have be.en carefully examined 
and Government hope shortly to be in a position to decide whether 
the question of portection to this industry shall be referred to the 
Tariff Board. 

APPOINTMENTS AND PROMOTIONS ON THE EASTERN BENGAL RAILWAY. 

71. Rai Bahadur Lala Panna La!: (a) Will Government be 
pleased to state how many appointments in the Traffic Department carry-
ing a salary exceeding Rs. 150 per mensem have been made since 1924 in 
the ~a tern Bengal Railway , 

(b) How many of the above appointments have gone to new men 1 
What are their qualifications and what procedure was adopted in thcir 
selection '! 

(c) What are the rules affeeting the prospects of a railway employee 
'\'orkiTIg . on the maximum pay of his post for some years T 

(d) Is there any system under which a railway employee working 
on the maximum salary of a post in a certain Department for some years 
and having no opening for promotion in that Branch, can be transferred 
to some other railway branch T If so, what is hat system and are there any 
rules g'. vel'ning it T 
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Mr. A. A. L.Panons: (a) and (b). I have called for the inform ... 
tion from the Agent, Eastern Bengal Railway, and will communicate 
with the Honourable Member on its receipt. 

(c) If the employee has bcen on the same rate of pay ~r five years 
or more; is qualified for promotion and has rendered e~ eptlO.nall  good 
work, the question of granting him a personal allowance IS consIdered. 

(d) No rules have been prescribed, but there is no bar to all em-
ployees in one department of a railway being considered for an 
appointment in another Department for which he is qualified. 

RECOMMENDATIONS OF THE TARIFF COMMI'ITEE. 

72. Rai Bahadur Lala Panna Lal: (a) Will Government be pleased 
to statc .if nil the recommendations of the Tariff Committee have e~n 

carried out r 
(b) If not, to which of the recommendations has effect been given 

so far and how do Government propose to deal with the rest ? 

(c) ","".ill Government lay on the table a statement giving thc ahon 
information in detail 1 

The Honourable Sir George Rainy: (a) The Government have not 
appointed any Tariff Committee for the revision of the tariff. 

( b) and (c). Do not arise. 

. 
ApPOINTMENT OF INDIANS AS ASSISTANT STOREKEEPERS IN ARSENALS. 

73. Rai Bahadur Lala Pa.nna Lal: (a) Did the Government of India 
in rcecnt years inaugurate a scheme for the employment of .,\.ssistant Store-
kcepc'l'.' ill Ydriom; Arsenals in InrliH as a part of the Inrlianisation scheme T 

(b) If so, when was that scheme carried into effect Y 

(c) II 0"" many Indian Assistant Storekeepers have been p.mployed 
since then ~ 

(d) Is an~' waiting list of selected candidates kept in the Ordnance 
Offiee? If !'oO. how many candidates are on the waiting list? Does it 
contain c811didates selected in 1928 T How many of them have been 
appointed and how many are still on the waiting list and what are their 
prospects of (·mployment t 

(e) Have ~n  appointments been made of men not on the waiting list' 
If so, will Oovernment please state the number of such appo nt ent~ made 
and the reason'> for doing so T 

(f) Whul action do Government propose to take to expedite the 
Indianisation of the above scheme according to the assurances held out at 
the time of the inauguration of the scheme r 

-
Mr. G. M. Young: (a) Yes. 

(b) In April 1928 as a per n~nt measure. 

(c) 21, of whom 6 have been transferred to the Provision Section of 
Army e~d uarter  in place-of British soldiers .. The re . n n~ 15 are 
employedm Arsenals. . 
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- (d) A waiting list is maintained at Army Headquarters; tb,ere are 14 
oandidates on the list, none of whom were selected for inclusion before 1929. 
The 15 assistant storekeepers now employed in arsenals were selected in 
1928. 

Under the terms of the scheme, one civilian assistant storekeeper is 
appointed in every fourth vacancy caused by the transfer of a BFitish 
soldier. The rate of recruitment therefore depends on the number of such 
v'acancies, but it is anticipated that the 14 men now on the waiting list 
wilJ be employed within two years. 

(e) One candidate not on the waiting list was appointed in April 
1929. The waiting list is merely a register of suitable candidates and when 
e vacancy occurs, the appointing officer may select the most suitable 
person known to him whether his name is on the list or not. 

(!) Government will not be in a position to increase the rate of 
Indianisationauthorised until further experience has, been gained, and it 
has been ascertained how the Assi.."tant Storekeepers wilt fare in the duties 
as storekeepers in charge of quantities of technical stores. 

SAFEGUARDING OF THE INTERESTS OE INDIAN APPRENTICES IN THE 

KHARAGPUR RAILWAY WORKSHOPS. 

74. Mr. 8. C. Mitra: (a) With reference to their answers to my 
starred questions in the Legislative Assembly No. 644 (b) and (c), dated 
the 18th September, 1929, will Government be pleased to state what 
stability and security there are for the retention and training of the Indian 
and particularly of the Grade" A  " apprentices in the Kharagpur Railway 
Workshops T 

(b) Are Goyernment aware that in the Kharagpur Railway Work-
shops the Indian and the Grade" A  " apprentices in particular, are dis-
charged for mere reason of '* unsatisfactory work" even after their con-
firmallom; on satisfactory. rcports and retention for two or three years and 
more 1 

(c) How many similar cases occurred with the Anglo-Indian and 
uro (~an apprentices in the Kharagpur Railway Workshops and have they 
been discharged on like ground, viz., " Unsatisfactory work" and after 
their confirmations and retention for more than two years, three years and 
t re~ and half years? Will Government please furnish this House with a 
t:::t'~ ent of those cases with full particulars? 

(d.) Do Government propose to adopt protective measures to safe-
guard the interests of the Indian and particularly of the Grade "  A » 
apprentices in the ~ ara p~r .Railway or ~ op  a~d t? save them from 
being discharged WIthout glVIllg them suffiCIent faIr tnals ? 

(e) Are the Indian and the Grade "  A  " aPP)'entices in particular 
e~ all sorts of f.acilities and all round fa_ir trials in. all the Departments 

and their respectIve branches or shops III the RaIlway Workshops at 
Kharagpur before their work is dp,clared to be " unsuitable" and " un-
satisfactory " and prior to their discharge on those grounds? If not, why 
not' 

Mr. A.. A.. L. ParlOUS: (a) There is no obligation on the part of 
the Railway Administration to guarantee employment to apprentices of 
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any class after completion of their training. In actual practice, however, 
apprentices of lill classes are retained by the Bengal Nagpur Railway alit 
Improvers provided they have completed their apprenticeship period satis-
factorily. 

(b) Apprentices whether Indians, Europeans or Anglo-Indians are 
discharged for unsatisfactory work at any stage of their apprenticeship. 

(c) A statement giving the information asked for has been placed 
in the Library. 

(d) and (e). Every reasonable consideration is given to Apprentices 
of all communities and no one is discharged without a fair trial and good 
reasons. 

RACIAL DISCRIMINATION IN THE ISSUE OF PASSES ON THE BENGAL NAGPUR 
RAILWAY. 

75. Mr. S. O. Mitra: (a) With reference to their answers to my 
starred questions in the Legislative Assembly No. 693 (a) and (b), dated 
the 21st March, 1930, will Government be pleased to state whether it is a 
fact that in the matter of " ftee privilege passes and tickets at concession 
rates" the Anglo-Indian and European apprentices in the Kharagpur 
Railway 'Vorkshops are allowed" Inter class passes and tickets at con-
cession rates" from the second year of their course of apprenticeship ; 
but the Indian apprentices and particularly the Grade " A " apprentices 
in the same workshops are forced to remain satisfied throughout the period 
of their apprenticeship, with the " Third class free privilege passes and 
tickets at concession rates " T 

(b) If the reply to part (a) above is in. the affirmative, will Govern-
ment be pleased to explain whether there are particular reasons for this 
differential treatment, and if not, what steps· they propose to take in order 
to do away with the racial discrimination in the Bengal Nagpur Railway! 

(c) Are Government prepared to instruct the Bengal Nagpur Rail-
way to maintain a uniform system of treatment in the matter of awards 
of all concessions and privileges to all their apprentices irrespective of 
their caste, colour or creed? If not, why not Y 

Mr. A. A. L. Parsons: (a) The Honourable Member's attention is 
invited to my reply in Delhi to part (b) of his question No. 693 of the 21st 
March, 1930. 

(b) Does not arise. 
(c) The Honourable Member's attention is invited to paragraph 2 of 

Railway Board's letter No. 7887-E., dated 28th June, 1930, in answer to 
his question No. 765 of the 22nd March, 1930. 

PAY AND ACCOMMODATION OF INDI.AN ApPRENTICES AT THE KKARAGPU'R 
RAILWAY WORKSHOPS. 

76. Mr.S. O. Mitra: (a) Will Government please state whether it 
is a fact that in the Railway Board's letter. to the, Agent, East Indian 
Railway, No. 3224-E., dated the 20th July, 1926, it has been clearly decided 
that " where hostels are provided, all apprentices irrespective of caste, 
colour or creed should be housed, and fed free and granted an equal 
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!!tipend ; but where no hostels are provided they should be granted pay 
includiBg stipends and board allowance at a uniform rate" 1 

(b) If the reply to part (a) above is in the affirmative, will Govern-
ment please state whether the orders referred to in part (a) above were 
commlmicated to all the Railways in India, including the Bengal Nagpur 
Hail way and were their attentions.invited to the Railway ~oard 's decisions, 
as contained in those orders t If not, why not? 

(c) Is it a fact that the Railway Board's decisions and orders 
referred to in parts (a) and (b) above are not being observed by th'; 
authorities of the Bengal Nagpur Railway in the cases of their Indian and 
particularly of their "  A  " Grade apprentices in the Kharagpur Railway 
Workshops T If so, why , 

(d) Do Government propose to take steps to have. those concessions 
and allowances, as are given to the apprentices in the East Indian Railway 
Workshops extended to the apprentices in the Bengal Nagpur Railway with 
retrospective effect, viz., from 20th July 1926, the date of the Railway 
Board's orders? If not, why not ? 

(e) Will Government please place on the table a copy of the Railway 
Board's letter to the Agent, East Indian Railway, No. 3224-E., dated the 
~Ot  July, 1926 and the enclosures, thereto, if any? 

Mr. A. A. L. Parsons: (a), (b) and (c). Yes. The orders of the 
Railway Board are not binding on the Bengal Nagpur Railway. 

(d) No. The Honourable Member's attention is invited to paragraph 
2 of Railway Board's letter No. 7887-E., dated the 28th June, 1930, in 
reply to his question No. 765 of the 22nd March, 1930, in which it is stated 
that the Agent, Bengal Nagpur Railway, reports that all distinctions in 
the rules in practice applying to European and Indian Apprentices will be 
removed when the revised scheme for the training of workshop apprentices, 
which is under preparation, is given effeet to. 

(e) A copy of the letter has been placed in the Library. 

GRIEVANCES OF "A" GRADE ApPRENTICES AT THE KHARAGPUR RAILWAY 

- WORKSHOPS. 

77. Mr. S. C. Mitra: (a) With reference to the un-answered portion. 
of my starred question in the Legislative Assembly No. 644 (f), dated the 
18th Septemper, 1929, will Government please state whether it is a fact 
that a joint representation was marle by the" A  " Grade apprentices in 
the Kharagpur Railway Workshops, to the Chief Mechanical Engineer, 
Bengal Nagpllr Railway. at Kharagpur, praying for the redress of their 
several long felt grievances' If so, when was this representation made 
and what steps have been taken by the Railway authorities to redress their 
grievances mentioned therein T 

(b) Will Government please state how many of their grievances have 
been redressed so far ? 

Mr. A. A. L. ParaoDS : (a) and (b). The Honourable Member's 
attention is invited to Railway Board's letter No. 7887-E., rlated the 4th 
December, 1929, which contains a full reply to question No. 644 of the 18th 
September, 1929. A reference ha" been made to the Agenlt, Bengal Nagpur 
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Railway; calling for information asked for by the Honourable Member in 
his question. I will communicate with him on receipt of a reply. 

GRIEVANCES OF "A" GRADE APPRENTICES AT THE KHARAGPUR RAILWAY 
WORKSHOPS. . • 

78. Mr. S. C. Mitra: (a) Is it a fact that in the matter of leave the 
" A " Grade apprentices in the Kharagpur Railway Workshops are not 
treated similarly with the monthly rated staff and they are not granted 
sick leave with pay for two months as applicable to the other staff on the 
Railway? If so, will Government please state. what are the reasons for 
this differential treatment ~ 

(b) Do Government propose to instruct the Railways to stop this 
unl:lqllal treatment to their Grade " A" apprentices in particular 1 U 
not, why not , 

l't'Ir. A .. A. L. Parsons (a) and (b). I have called for information 
from the Agent, Bengal Nagpur Railway, and will communicate with the 
Honourable Member on its receipt. 

GRIEVANCES OF ApPRENTICES AT THE KHARAGPUR RAILWAY WORKSHOPS. 

79. Mr. S. C. Mitra: (a) Is it a fact that the Indian and particularly 
the Grade " A " apprentices in the Kharagpur Railway Workshops, are 
not permitted to have a recognised trade union of their own ? 

(b) Are Government prepared to instruct the authorities of the 
Bengal Nagpur Railway to permit the formation of such an Association ~ 
If not, why not 11 

Mr. A. A. L. Parsons: (a) Government have no information. 
(b) No. The Railway Board do not propose to interfere with the 

discretion of the Agent, Bengal Nagpur Railway, in this matter. 

TRAINING OF ApPRENTICES AT THE KHARAGPUR RAILWAY WORKSHOPS. 

80. Mr. S. C. Mitra: (a) Have Government received the informa-
tions from the Agent, Bengal Nagpur Railway, asked for in my starred 
questions in the Legislative Assembly Nos. 541, 542, 546 and 543, dated 
12th March, 1930, and that of 690 (second part of the question) and 
691 and 692, dated 21st March, 1930, and of 765, dated 22nd and 876, 877 
and 879, dated 28th March, 1930, regarding apprenticeship training in the 
Bengal Nagpur Railway Workshops at Kharagpur Y 

(b) If the reply to part (a) above is in the affirmative, will Govern-
ment please state when they' propose to place them on the table, or to 
communicate them to me as fJTomised ~ 

(c) If the reply to part (a) above be in the negative, are Government 
prepared to remind the Agent, Bengal Nagput Railway, for the reports and 
to ask the authorities to expedite the answers to those questions 1 If not. 
why not? . 

Mr. A. A. L. Parsons: (a), (b) and (c). The information asked 
for by the Honourable Member has been supplied in the six letters of the 
Railway Board bearing No. 7887-E., dated 28th June, 1930. 

I.6CPB(I.A) G 
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PAY OF IMPROVERS IN THE BENGAL NAGPUR RAILWAY WORKSHOPS. 

81. Mr. S. O. Mitra: (a) Is it a fact that the starting pay for the 
Anglo-Indian improvers in the Bengal Nagpur Railway Workshops has 
been fixed at Rs. 120 per mensem, but for the improvers recruited from the 
"  A  " Grade apprentices pay of Rs. 45 per mensem has been fixed 1 

• 
(b) If so, what are thc reasons for this differential treatment? 

(c) Are Government prepared to reconsider this racial discrimination 
in matters of pay? If not, why not? 

Mr. A.  A. L. Parsons: (a) Yes. 
(b) Reference ie invited to the answer given in paragraph 1 of Rail-

way Board's letter No. 7887-E., dated the 281th June, 1930, to parts (b) 
and (c) of the Honourable Member's question No. 765 of 22nd March, 
1930. 

(c) I would invite the Honourable  Member's attention to paragraph 
2 of Railway Board's letter to which I have just referred. 

SUBSISTENCE ALLOWANCES PAID TO ApPRENTICES IN THE KHARAGPUR 

RAILWAY WORKSHOPS. 

82. Mr. S. O. Mitra: (a) Are Government aware that two different 
8cal{'s of subsistence dlowances have been fixed for the apprentices in the 
Kharagpur Railway Workshops, viz., (1) o~ the Anglo-Indian apprentices 
B.s. 33 to Rs. 65 and (2) for the Indian Grade" A  " apprentices Rs. 20 
to B.s. 33 per month, during the tenure of their five years' apprenticeship T 

(b) Are Government prepared to reconsider once again the anomaly 
and discrepancy there remained in fixing those two separate scales of 
subsistence allowances for the apprentices [viz., (1) for the Anglo-Indians 
and that (2) for the Indian Grade" A"] in the Kharagpur Railway 
\V orkshops? If not, why not ? 

(c) Do Government propose to instruct thc Bengal Nagpur Railway 
to fix a uniform scale of subsistence allowance for all their apprentices in 
the Kharagpur Railway 'Vorkshops, irrespective of their birth and colour, 
and to start and train them all on equal terms for all purposes? If not. 
why not? 

Mr. A.  A. L. Parsons: (a) The stipends granted to the apprentices 
are as stated by the Honourable Member. 

(b) and (c). The Honourable Member's attention is invited to the 
reply given in Railway Board's letter No. 7887-E., dated the 28th June, 
1930. to his question No. 765 of the 22nd March, 1930. 

RECRUITMENT OF INDIANS AS " CHARGE HANDS " IN THE KHARAGPUR 

RAILWAY WORKSHOPS. 

83. Mr. S. O. Mitra: (a) With reference to their answer to my 
starred question in the Legislative Assembly No. 644 (y), dated the 18th 
September, 1929, wil'l Government be pleased to state whether it is a fact 
that, since the system of apprenticeship training for Indians was intro-
duced by the Bengal Nagpur Railway, none of the recruits from the Grade 
" A" apprentices in the Kharagpur Railway Workshops has yet been 
appointed a  " Charge-hand" , 
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(b) Are Government aware that the appointments of" Charge-hands." 
have always been and are still frequently and regularly given by the Rail-
way to their recruits from the Anglo-Indian apprentices in the Kharagpur 
Railway Workshops Y 

(c) If the answers to parts (a) and (b) above be in the affirmative, will 
Government please state the reasons for this differential treatment 1 

(d) What are the qualifications required for the posts of " Charge-
hands " in the Kharagpur Railway Workshops Y  • 

(e) Are the Indian Grade "  A  " apprentices given inferior training 
than what is required to qualify them for such posts of " Charge-hands" , 
If so, why? 
(n Is it a fact that the" Charge-hands" in the Bengal Nagpur Rail-

way Workshops are promoted to the rank of " Foremen " in the same 
Workshops T 

(g) Do Government propose to give chance in the near future to the 
recruits from the Grade "  A  " apprentices of being appointed" Charge-
hands" in the Kharagpur Railway Workshops, like :the Anglo-Indian 
apprentices? If not, why not T 

(k) Do Government propose to consider the claims of the recruits from 
the Indian Grade" A  " apprentices for being appointed to the posts of 
" Charge-hands" in the Bengal Nagpur Railway Workshops, in equal 
terms with their Anglo-Indian comrades Y If not, why not T 

Mr. A.  A. L. Pa.rsODS: I have called for information from the 
Agent, Bengal Nagpur Railway, and will communicate with the Honourable 
Member on its receipt. 

REVISION 01<' RULES FOR ApPRENTICES AT THE KHARAGPUR RAILWAY 

WORKSHOPS. ' 

84. Mr. S. C. Mitra: (a) With reference to the answers to my starred 
questions in the Legislative Assembly, Nos. 544 and 545, dated the 12th 
March, 1930, will Government please state when the revision of the rules 
for the apprenticeship training in the Railway Workshops at Kharagpur is 
expee1ed to be completed; and when do they propose to do away with the 
ra(~ al discriminations referred to therein, as promised Y 

(b) When did the authorities of the Bengal Nagpur Railway begin to 
consider the scheme and the revision of those rules referred to in part (a) 
above? • 

(c) Are Government aware that in their reply to my starred question. 
in the Legislative Assembly, No. 824 (b), dated the 26th February 1929, and 
in reply to other starred questions on the subject in the last Simla 3ession of 
this Assembly, Government stated that the revision of the rules is under 
consideration of the authorities of the Bengal Nagpur Railway 1 If so, 
what are the reasons for this unusual delay in revising the rules and remov-
ing all the racial discriminations existing amongst the Indian Grade" A  " 
and the Anglo-Indian apprentices in the Kharagpur Railway Workshops' 

Cd) Do Government propose to instruct the Bengal Nagpur Railway 
authorities to expedite their consideration of the scheme and the revision of 
the rules , 
L60PB(LA) as 
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l'tlr. A. A. L. Parsons: (a), (b), (c) and (d). I have called fO.r 
information from the Agent, Bengal Nagpur Railway, and will communI-
cate with the Honourable Member on its receipt. 

REBATE ON GOODS DESPATCHED TO AFGHANISTAN. 

85. Rai Bahadur Lala Panna Lal: (Il) Is it a fact that a rebate 
equal 'to two-thirds ~ railway re ~ is allowed on oo~  de pa.t e~ from 
Karachi to Afghamstan and PerSIa through the raIlway lme oeyond 
Quettn 1 

(b) Are Government aware that a lot of glassware and other g<loJs 
are sent from the Punjab to Afghanistan via Peshawar and J amrud, as 
that is the shortest route Y 

(c) Do Government propose to extend the " rebate" to goods sent 
by the route referred to in part (b) ? 

(d) If Government do not propose to d(L so, will they be pleased to 
state the reasons for differentiation in treatment in case of goods intended 
for the same destination by different routes' 

l'tlr. A.  A. L. Parsons: (a) A rel;>ate equal to two-thirds of the 
railway freight charge (excluding the Nushki-Duzdap section) is allowed 
on goods other than coal despatched from Karachi to Afghanistan and 
Pe:rsia via the Nushki-Duzdap section of the North-Western Railway. 

(b) Government are aware that certain goods traffic from the Punjab 
is despatched to Peshawar for that portion of Afghanistan served from 
Peshawar. 

(c) No. 
(d) The rebates are being allowed on consignments carried via the 

Nushki-Duzdap Railway, a line over which little traffic moves, to foster 
trade with Persia and Western Afghanistan, the ordinary freight rates 
having proved to be prohibitive. The c.onditions affecting traffic to 
Afghanistan via Peshawar are entirely different. 

PERSIAN BAN ON THE IMPORT OF INDIAN GOODS. 

86. Rai Bahadur Lala Panna Lal ~ (a) Is it a fact that the Persian 
GOTernment has laid a ban on the export of Indian goods into their 
country f 

(b) Have Government any information On the subject T If not, are 
Government prepared to make ~n u r e  'f 

(c) If the answer to part (a) be in the affirmative, do Government..-
propose to take similar action in case of Persian goods imported into 
India, or to take any other f;tepl> in the matter T 

ltIr. E. B. Howell: (a) No, Sir. 
(b) and (c). Do not arise. 

INCREASED EMPLOYMENT OF MUHAMMADANS ON THE NORTH WESTERN 

RAILWAY. 

87. Ra.i Bah&dur Lala Panna La! : (a) Has any circular been 
ue~ recenfy by the Agent, North Western Railway, about the increased 
employment of Muhammadans on that line f 
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(b) If so, what are the contents of that circular and what are the 
r£asons for issuing it ? 

(c) Is it a fact that as a result of that circular Hindu employees in 
temporary service or in apprenticeship have been discharged? If so, 
what is their number? 

(d) Does the circular contemplate any consideratign for "merit" 
being a factor in railway employment ? 

(e) Will Government be pleased to state the number of Muham-
madans employed on the North Western Railway since the issue of the 
above-mentioned circular' 

Mr. A. A. L. Parsons: (a) No. 

(b) to (e). Do not arise. 

EXPENDITURE ON THE KANGRA VALLEY RAILWAY. 

88. RBi Bahadur Lala Panna Lal : (a) Will Government be pleased 
to state what was the estimated expenditure on the Kangra Valley Railway 
and what are the actual figures of expenditure' 

(b) Has there been an enormous excess over estimated expenditure , 
If so, what are the main causes of such excess ? 

(c) Are there any outstanding claims in connection with the construc-
tion of the 1'8ilw1JY still pending? If so, what is their total amount Y 

(d) Is it a fact that owing to this excess expenditure having resulted, 
legitimate claims of constructions are being rejected to avoid a further in-
crease in this excess ~ 

(e) Has there been an outbreak of fire in the Office of Kangra Divi-
sion 1 Has that occasioned the loss of any office record Y 

(f) What has been the cause of the fire and what has been the nature 
of the loss resulting from it ? 

(g) Has any inquiry been made into the causes of the fire Y 

(h) Are Govcl'Dment aware that litigation is threatened on accoullt of 
the outstanding claims ? 

(i) Do Goyernment propose to appoint a committee to inquire into 
these claims and settle them with a view to avoid unnecessary litigation Y 

Mr. A.  A. L. Parsons: (a) The original estimate was Rs. 134 
lakhs, and the actual expenditure is expected to be about Rs. 296 lakhs. 

(b) The matter is under enquiry. 

(c) Contractors' claims amounting to Rs. 29 lakhs form the subject 
of arbitration proceedings, the results of which are not yet l~O n. 

(d) No. 
(e) Yes. 

(!) and (g). An enquiry made by the local poli(le authorities found 
that the fire was accidental. 

(h) No. 
(i) No. As has been explained, the daim form the subject of arbi-

tration proceedings. 
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MEMBERSHIP OF THE CANTONMENT BOARD, LAHORE, OF A LESSEE OF 

CANTONMENT LAND. 

89. Rai Bahadur Lala Panna Lal : (a) .Are Government aware that 
in Lahore Cantonment the member nominated to represent agricultural 
interests on the Board is the lessee of the Board with regard to a large area 
of Government land in the cantonment ? 

(b) Is it a fa('t that beyond the cantonment land held by him on lease, 
he has no other land in the Cantonment or outside as his own property ? 

(c) Are Government aware that the people of Lahore Cantonment con-
sider the member in question to be ineligible for membership inasmueh as 
in the position of a lessee, he derives benefit from the Cantonment Board by 
carrying on a sort of business transaction with it 7 

(d) Do Government propose under the circumstance to issue a ruling 
whether a lessee of a Cantonment land held on lease for purposes of profit, 
is eligible for membership ? 

Mr. G. M. Young: I am making enquiries and will let the 
Honourable Member know the result in due course. 

CONFIRMATION OF SUB-OVERSEERS AND SUB-DIVISIONAL OFFICERS IN THE 

MILITARY ENGINEERING SERVICE. 

90. Rai Babadur Lala Panna Lal : (a) Will Government be pleased 
to Rtate how many permanent sub-overseers working in the Military 
Engineering Service have been confirmed during the last three years ? 

(b) Does confirmation take place on seniority by length of service or 
are t er'~ other considerations as well to weigh in this matter? 

(c) '\Till the Goyernment be pleased to state how many temporary Sub-
Divisional Officers there are waiting for confirmation, how many of them 
bdong to the Northern Command, what are their names and what is their 
length of service as temporary Sub-Divisional Officers? 

(d) How many permanent vacancies of Sub-Divisional Officers are 
there in aii and how many are likely to be confirmed in the current financial 
year? 

(e) Have the claims of any temporary Sub-Divisional Officers been 
passed oyer for confirmation, and if so, for what reasons 7 

Mr. G. M. Young: (a) The information is being obtained from 
the Chief Engineers of Commands. 

(b) Merit also is taken into consideration when the question of con-
firming a temporary employee arises. 

(c) There are two qualified temporary Sub-Divisional Officers on the 
waiting list, Mr. Nand Singh in the Northern and Mr. P. S. Pandit in the 
Southern Command. They have completed one year and two months and 
one year and ten months' service, respectively. 

(d) There is only one vacancy at present. It is anticipated that eight 
more vacancies will occur during the current financial year. 

(e) The answer to the first part of the qnestion is in the negative. 
The second does not arise. 
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~ O  TERRORISATION IN AMBALA CANTONMENT. 

91. Rai Bahadur Lala Panna La! : (a) Has the attention of the 
Government been drawn to an article headed " Terrorisation in Ambala " 
published in the Cantonment Advocate for May, 1930 T 

(b) Will Government be pleased to state what the facts of the case 
are, and it the faGots mentioned in the Cantonment A.dvocate are correct T 

(c) Do Government propose to take any action in the matter to prevent 
officers who are carrying on Cantonment Administration from being thus 
humiliated ? 
Mr. G. M. Young: (a) Government have seen the article. 
(b) and (c). I am making enquiries and will let the Honourable 

Member know the result. 

CONSERVANCY TAX IN CAWNPORE CANTONMENT. 

92. Rai Bahadur Lala Panna La!: (a) Is it a fact that the 
conservancy tax in Cawnpore Cantonment has been recently raised to 12! 
per cent. on the annual value of the house 1 

(b) Did a deputation of the local Association wait upon the President, 
Cantonment Board, Cawnpore, to represent to him the oppressively heavy 
character of the above tax 1 

(c) Is it a fact that the President informed the deputation that the 
tax would be reconsidered ? 

(d) Is it the guiding principle of taxation in a cantonment that it 
should be as nearly equal to taxation in the neighbouring city as possi-
hh) ? 

(e) Are Government aware that the conservancy tax in Cawnpore city 
is three times less than that of the cantonment ? 

(f) Do Government propose to instruct the authorities concerned to 
re-consider the rate of the conservancy tax and to bring it down to the 
leye] of the Cawnpore City, if the same may not have been already done ~ 

Mr. G. M. Young: I am making enquiries and will let the 
Honourable Member know the result in due course. 

PAYMENT OF COUNSEL TO DEFEND SOLDIERS AND OFFICERS COURT-MARTIALLED. 

93. Rai Bahadur Lala Panna Lal : (a) Will Government be pleased 
to state if there is any provision in the Indian Army law to provide facilj, 
ties for defence in case of soldiers and officers court-martiaUed for military 
offcnces? If so, in what form are those facilities provided 1 

(b) What arrangement is made for the defence of the accused when 
they eanne I. afford to engage a defence counsel Y Do Government bear the 
cost d engaging a counsel 1 

(c) Is it a fitct that Mr. Mukandi Lal, M.L.C., Bar.-at-Law of Lans-
downe Cantonment, was engaged to defend the 17 ar al ~ who were re-
cently tried for some military offence at Abbottabad 1 

(cl) Did the Government pay this counsel his fee for working as a 
defence counsel? If so, what was the amount paid and what was the 
amount elaimed by the counsel Y 

(e) Was the full amount claimed paid? If not, why not T 
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Mr. G. M. Young: (a) Yes, Sir. I would refer the Honourable 
Member to Rule 81 of the Indian Army AGt Rules. A person accused 
before a court martial may have any person to assist him during his trial : 
and if such person is either a legal practitioner or a military officer, he has 
all the rights, duties and facilities of counsel. 

(b) The usual practice is to allow the accused to have the assistance 
of the best qualified officer available who appears at the trial as " Friend 
of the Accllsed". Such an officer has the same rights as Counsel. Govern-
ment do not bear the cost of engaging Counsel. 

(c) Mr. Mukandi Lal was engaged by the accused. A British officer 
of the Garhwali Regiment also appeared as " Friend ". 

Cd) The answer to the first part is in the negative. The second does 
not therefore arise. 

( e) Does not arise. 

DISCHARGE OF CERTAIN CANTONMENT FUND EMPLOYEES. 

94. Rai Bahadur La1& Panna Lal : (a) Are Government aware that 
in Quetta, Saugor, Naini Tal and Agra Cantonments, several old Canton-
ment Funa Employees having long records of service behind them were 
discharged under a wrong interpretation and application of rule 6 (1) of 
the Cantonment Fund Servants Rules ? 

(0) Will Government please state the names of those discharged during 
the last fou), years and the period of their service before discharge Y 

(c) Is it a fact that Government have since admitted that rule 6 (1), 
even as it stood before its recent amendment, did not confer any power on 
the Cantonment Authority to discharge a Cantonment Fund servant T 

(d) .Are Government aware that the employees so discharged are in 
great di8tress and that there is. a general feeling in the Cantonmcnts that 
grea t injustice has been done to them ? 

(e) What step do Government propose to take to reinstate those 
Cantonment Fund employees who have been discharged under a wrong 
interpretation of rule 6 (1) ? 

Mr. G. M. Young: (a) So far as Government are aware, no 
Cantonment Fund employee in the contonments referred to was discharged 
uuder a misinterpretation of rule 6 (1) of the Cantonment Fund Servants' 
Rules. 

(b) Does not arise. 
(c) Yes. 

(d) and (e). Government are aware that persons discharged under a 
misinterpretation of the rule have some grievance, and they have accord-
ingly issued instructions restricting the application of the rule to cases, 
where the discharge of a servant is necessitated by reduction of establish-
ment. 
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GOVERNMENT CIRCULARS INTERPRETING THE CANTONMENT ACT AND RULES 

THEREUNDER. 

95. Rai Bahadur Lala. Panna Lal: (a) Is it a fact that since April, 
1924---the datc of the enforcement of the Cantonments Act now in or e~ 

t ~ Government have issued a large number of circulars, circular letters 
and other departmental instructions for the guidance  of Cantonment 
Authorities about the interpretation and application of the variou!> sections 
of the Cantollments Act and the rules framed by the G.overnment there-
under' 

(b) Is it a fact that to guard public interests and to point out to Go,--
ermnent wIlere a circular seemed to override or change the spirit or meaning 
of Cantonment law, the All-India Cantonments' Association requested the 
Government to supply a copy of every such circular or of aU such cor-
respondence in which instructions of general character applicable to Cana 
tonment Administration were conveyed ? 

(e) Is it a fact that some of these circulars have been marked confi-
dcntial '! 

(d) Will GoverIUD,ent please explain why circulars explaining the sec-
tions of the Cantonments Act or the rules framed thereunder or affecting 
qucr.tions pp,rtaining to Cantonment Administration are tre.ted as con-
fidential ;' 

(e) Is it a fact that Government have refused to supply the Associa-
tion with copies of circulars of departmental instructions Y 

(I) Are Government aware that the result of their action is that there 
is no nniformity in the method of carrying on administration in various 
cantonments, and that there is great resentment at Government issuing 
circulars secretly regarding the application of cantonment. law to canton-
ment administration 7 

(g) Will Government be pleased to explain their policy in the matter, 
and state real;ons why it has ignored the request of the All-India Cantun-
ments' Association, for copies of the circulars iSJ!ued T 

. (1&) Are Government prepared to publish all the circulars they haye 
JSsued f 

Mr. G. II. Young: (a) Yes. 

(b) GOv'ernment received a request from the All-India Cantonments' 
Association for a copy of' each circular letter affecting the application of 
the Cantonment Land Administration Rules, 1925, the interpretation of 
the various sections of the Cantonments Act, 1924, or the_ municipal. 
administration of the oantonments. 

(e) Yes. 

(d) Circulars addressed to officers of Government or Cantonment 
authorities for their guidance are confidential in the sense that they are not 
intended for the information of the public. As I have already explained, 
the circulars in question have no modifying effect upon sections of the 
Act, which can only be interpreted by judicial rulings. 

(e) Yes, Government refused to supply the Association with a copy 
of a letter which contained departmental instructions for the guidance 
of Army Commanders and the Cantonment Authorities subordinate to 
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them. Government do not propose to convey those instructions to any 
section of the public. 

(f) No. 

(g) Copies of important letters affecting the municipal administration 
of Cantonments will be supplied to the Association as already arranged. 
The latter part of the question does not arise in view of the reply to part 
(f) above. 

(h) No. 

ApPOINTMENT OF ASSISTANT SECRETARIES IN CANTONMENTS. 

96. Rai Bahadur Lala Panna Lal : (a) Will Government be pleased ,0 state how many Assistant Secretaries have been appointed in the canton-
1e~d~ so far? What are their names, qualifications and salaries? 

(!J) Ar(' there any rules governing these appointments 1 If so, where 
can the ,;81l1e be had and when ,,"ere they adopted Y 

(C) L, a register of approv·ed candidates for these appointments main-
tained in 1he Command? Has one such register been maintained in the 
Northern ~ and  If so, how many candidates are still on the waiting 
]ist ? 

(d) What qualifications and training is a candidate i'eq uired to possess 
h"fore his apI-ointment as an Assistant Secretary is considered? 

Mr. G. M. Young: (a) Assistant Secretaries have been appointed 
in seventeen cantonments. Government have no information of their names, 
qualifications and salaries. 

(b) and (d). The appointments are made by individual Cantonment 
Authorities. There are no rules of the Government of India regulating the 
manner of appointment: nor, in the opinion of Government, are any such 
rules required. 

(c) I am making enquiries and will let the Honourable Member have 
the information as soon as possible. 

TRANSLATION AND DISTRIBUTION OF THE INDIAN CENTRAL COMMITTEE'S 

REPORT. 

97. Khan Bahadur A. H. Mama: (a) Will Government be pleased 
to state what arrangements they propose to make to translate the Indian 
Central Committee's Report, submitted to the Viceroy and Governor-
. General of Jndia, into European and Indian vernaculars and for distribu-
tion in America, in view 2f similar arrangements being made, by His 
l\Iajesty's Government? 

(b) Are Government prepared to publish at least a summary of 
their recommendations as early as possible into the Indian and European 
vernaculars and for distribution in America ? 

The Honourable Mr. H. G. Haig: (a) and (b). The Government 
of India do not propose to make any official translations of the Reports or 
of summaries of the Reports of the Statutory Commission or of the Indian 
Central Committee. Their view is that sueh translations are best left to 
private enterprise. Applications received from private translators will 
be freely granted, subject to conditions which will ensure the accuracr of 
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the translation. If there is any demand for copies of the Indian e~traJ 
Committee's Report in America, arrangements will be made to meet It. 

ApPOINTMENT OF ADVISORY BOARDS OF CIVILIANS IN CANTONMENTS. 

98. Rai Bahadur LaIa Panna Lal : (a) Is it a fact that a deputation 
of the All-India Oantonments' Association that interviewed the Army 
Secretary in June, 1929, urged the desirability of appointing Advisory 
Boards of the civilian population in cantonments administered by orpora~ 

tion sole to enable Commanding Officers of those eantonments to know the 
views and desires of the Cantonment people in matters pertaining to can-
tonment administration Y 

(b) Are Government aware that the Army Secretary agreed to the 
above proposal Y 

(c) Will Government be pleased to state if the Advisory Boards 
mentioned above have heen appointed after that in any cantonment, and if 
so, where and what is the constitution of those Advisory Boards 1 

(d) If not, will the Government state the reasons for not giving effect 
to a useful measure agreed to by it and do Government propose to carry 
it out now without delay ? 

Mr. G. M. Young: (a) to (c). No, Sir; the Army Secreta.ryf 
on the occasion mentioned, agreed to consider a suggestion of the deputation 
of the All-India Cantonments' Association that in Cantonments where the 
form of Cantonment Authority was " Corporation Sole" the Officer COl1l-
manding might consider the advisability of consulting one or two repre-
sentatives of the civil population in matters affecting their civil interests. 
The suggestion was accordingly brought to the notice of the General Officers' 
Commanding-in-Chief, all Commands, and the Commander, Burma Inde-
pendent District, for their consideration. 

(d) Does not arise. 

RE-IMPOSITION OF A PROFESSIONAL TAX IN RISALPORE CANTONMENT. 

99. Rai Ba.b.adur Lala Pa.nna Lal : (a) Are Government aware that 
a professional tax has recently been imposed at Risalpore Cantonment 1 

(b) Is it a fact that this tax was proposed to be levied some three 
years ago but was given up ~ 

(c) Will Government be pleased to state the reasons why therealisa-
tion of the tax was given up after its imposition, and how the considera-
tion that led to that step ceased to exist at the recent re-imposition of the' 
tax? 

(d) Is it a fact that the rates of the tax for different professioll8 are 
heavier than those of the neighbouring cantonments where that tax is 
imposed Y 

(e) Are Government aware that all the shops in Risalpore Cantonment 
where trade and business is carried on belong to the Cantonment Authority, 
Risalpore, and that tradesmen of that cantonment are already paying" 
ea ~  rent for the shops at the bidding of the Cantonment Authority T 

(f) Are Government aware that the re-imposition of the professional 
tax there has caused great unrest among the people Y 

(g) What are the reasons for imposing this tax T 
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(It) Are Government prepared to suspend the realisation of the tax 
tilJ its necessity· and the capability of the people to pay it are further 
inquired into !. 

Mr. G. M.. Young: I am making enquiries and will inform the 
Honourable Member as soon as possible. 

REPRESENTATION SUBMITTED BY THE RISALPORE CANTONMENT BAZAAR 

AsSOCIATION. 

100. Rai Bahadur I.&la Pann& L&l : (a) Is it a fact that the Risal-
-pore Cantonment Bal!:aar Association submitted a representation to the 
Northern Command containing a number of grievances against the Can-
tonment Anthority and requesting an interview to discuss those grievances' 

(b) Has the Northern Command given the Risalpore Cantonment 
Bazaar Association an opportunity for the same Y If not, what considera-
tions prevented the Northern Command from granting that request T 

(c) Is it a fact that the representation in question has been sent by 
the Northern Command to the Cantonment Authority, Risalpore, and are 
GovErnment aware that as a result thereof, the people's grievances have 
~n accentuated T . 
(d) Do Government propose to issue general instructions that in 

cases like the above, the Commands should welcome an opportunity of the 
informal discussion of public grievancles , 

Mr. G. M.. Young: Government have no information. I am 
;making enquiries and will let the Honourable Member know the result in 
due course. 

PERCENTAGE OF LITERACY AMONGST DIFFERENT COMMUNITIES. 

101. Mr. Nehal Singh: Will Government be pleased to state what is 
the percentage of literacy among the Hindus, Muhammadans, J ains, Sikhs, 
and Parsis in India T 

The Honourable Mr. B. G. Baig: I would refer the Honourable 
Member  to Table VIII of the Census of India, 1921, Volume I, Part II· 
·Tables, copies of which are in the Library of the House. 

EARNINGS FROM DIFFERENT CLASSES OF PASSENGERS ON THE EAST INDIAN 

RAILWAY. 

102. Mr. Nehal Singh : Will Government be pleased to state the 
amount of earnings from the passengers travelling in first, second, inter 
,and third classes of the :Kast Indian Railway separately in the last financial 
year , 
. Mr. A. A. L. Parsons: The earnings from passenger traffic for 
-the year ending 31st March, 1930, were as follows : 

1st class 
2nd class 
Inter class 
Third class 

Total 

Rs. 
14,45,000 
24,64,000 
46,89,000 
5,11,76,000 

5,97,74,000 
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CANDIDATES FROM MINORITY COMMUNITIES APPOINTED TO THE I. R. S. E. 
AND 1. S. E. 

10:1. Sardar Gulab Singh: Will Government be pleased to state : 
(a) the number of candidates from minority communities who 

attained the qualifying standard in the examination held by 
the Public Service Commission in February, 1930, for recruit-
ment in the I. R. S. E. and I. S. ~. ;-

(b) 

(0) 

(d) 

the number of vacancies which were reserved for the redress of 
communal inequalities in the 1. R. S. E. according to rule 3 
of the regulations for that service published by the Public 
Service Commission ; 

the number of Sikhs selected for appointment in the above serl 

vice Hnd the number of Sikh officers already in that service; 
also the corresponding number of candidates selected for ap-

pointment by nomination and the number of officers alreadY' 
in the service, of each of the remaining minority communities ; 
and 

(e) if Government intend to recruit one Sikh from among the list 
of qualified candidates Y 

Mr. A. A. L. Parsons: (a) Five. 
(b) Three. 
(0) The answer to the first part of the question is none. The answer 

to the second part of the question is 6. 
(d) The answer to the first part of the questi.on is that two candidates 

of minority communities have been selected for appointment this year and 
one selection remains to be made. 

The answer to the second part of the question is as follows : 
MUjllims 15 
Anglo-Indians 
Indian Christian 

25 
1 

(e) No, as the remaining vacancy has been reserved for a Muslim:. 

MOTION FOR ADJOURNMENT. 

CONTINUATION OF REPRESSIVE MEASURES IN THE NORTH WEST FRONTma 
PROVINCE. 

Mr. President: I have received notice of the following motion of 
adjournment from Maulvi Mohammad Shafee Daoodi : 

"Sir I beg to <rive notice of my intention to move an adjournment motion on 
Monday I:ext for th.;" purpose of discussing the following matter of urgent public-
importance: 

'The <'olltinuation of repressive 'lleasures in the North West Frontier Pro-
vinee '." 

Notice of this motion was received by me on Saturday afternoon. I 
should like to know if Government have any objection to this motion. 
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The Honourable Mr. H. G. Haig (Home Member) ~. Sir, I should 
like to submit for your consideration certain points of order in connection 
with this motion. 

Maulvi MohaIQ.JUad Shafee Daoodi (Tirhut Division: Muham-
madan) : Speak loudly, please. 

Mr. President; Order, order. I wish Honourable Members would 
restrain themselves from indulging in these loud whispers, because it is 
very difficult to hear anything on account of the disturbance and noise 
.created. 

. The Honourable Mr. H. G. Haig: The motion is based on the 
,continuance of repressive measures in the North West Frontier Province. 
A motion under the rules, Sir, can only be made if it relates to a definite 
matter of u,rgent public importance. The first point I would like to sub-
mit for your consideration is that the continuance of a certain state of 
affairs is hardly a definite matter. It is unfortunately the case that for 
some months past it has been necessary to take certain measures in the 
North West Frontier Province, though, as I have already been indicating, 
in reply to certain questions this morning, those measures are fortunately 
now much reduced. But I would submit that the mere continuance in a 
reduced form of certain measures is nof a definite matter within the mean-
ing of the rule. 

Further, Sir. it is necessary that the matter which is sought to be 
raised should be an urgent matter, and' the word" urgent" has several 
times been interpreted by your predecessors as meaning a very recent 
oocurrence. I would refer you, Sir, to the ruling of Sir Frederick Whyte 
{)n the 10th January, 1922, reported in Volume II of the Debates, at page 
1453, in  which he held tbat a matter to be definite, urgent and of public 
impmtance, in the sense in which  these terms are used in the Standing 
Order, must have arisen suddenly in the manner of an emergency. I would 
refer also to the discussion in this House on the 14th September, 1922, 
reported on page 502 of volume III, in which Sir Frederick Whyte held 
that, as soon as a matter of this kind is brought to the notice of the 
Honourable Member and he wishes a discussion the,reon, he should at the 
first available opportunity bring it before the Assembly. As I have already 
mentioned, the matter to which the Honourable :Member seeks to draw 
attention by this method has been going on for some considerable time, 
find I would submit that the Honourable Member should have given notice 
of his intention to move an ordinary Resolution and could have brought 
the matter to notice earlier than he has done. I would submit that no 
emergency has recently arisen suddenly, and I would therefore ask you, 
Sir, to consider whether there is any case for adjourning the bUJ';iness of 
the House on these grounds on this particular day. 

Maulvi Mohammad Shafee Daoodi : Sir, the occurrences in the 
North West Frontier Province have been certainly going On for some 
months, but as you know, and as everybody knows, there has been the 
strictest censorship prevailing in that province. The papers in the pro-
vince have been suppressed. The people have not been allowed. to cross 
the fu-ontier and men from this part of the country were not allowed to go 
to the ro~t er. Pandit Madan Mohan Malaviya was prevented from 
.Yoin ... to the frontier and f';0 also Maulana Shaukat Ali, when he cor-
e p~nded with the Government, was not allowed to go. There are many 
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other instances. I believe our ex-President Mr. V. J. Patel also wanted to 
go to the frontier for the purpose of holding a very important inquiry, but. 
he was not allowed to go there. I want to point out that there was no 
means of communication between the frontier and this part of India. It 
was only recently, day before yesterday, that one man came here from there 
and another man came even after that. These men have come from 
Peshawar without knowing that they can have their grievances redressed 
here even if they came at the present moment. But they have become 
desperate, and in their desperateness they have left their homes and come 
to Simla. In their desperateness I am told that the people there are so 
mucll exasperated that they will either leave the country and perform 
what is called hijrat from the North West Frontier Province, or choose 
some such method as will prove detrimental both to India and to the 
British Government. I need not tell the Government what they are think-
ing of doing, because I know that the Government must be in possession 
of more information than the man who came to me has. It seems to me 
that a very serious situation will arise if immediate steps are not taken to 
prevent thjl excesses that are being committed by the authorities even noW 
there. Therefore I say that the information that has been given to llS is 
abl:iolutely recent ; we had' no such definite information previously to enable 
us to come forward in this Assembly. Our previous information would 
have been dismissed as vague and hearsay. But now eye-witnesses have 
come, as I told you, only on Saturday last. 

As regards the definiteness of the matter, I have taken great care to 
cross-examine these men and to find out what definite matters they have to 
place before me and before the As.sembly. They have given me informa-
tion of incidents which took place on the 6th and 7th July. On the 6th 
July, a village called Yar Hussain in Swabi Tahsil, in the Peshawar 
District, was blockaded by the military, and after the blockade, the 
military entered the houses and did all sorts of damage not only to the 
property but also to the people inside the houses. I have some self-respect 
and therefore I do not want to say what they have done, but I shall merely 
let Honourable Members on the Government Benches imagine the statc of 
things when military enter a village after the blockade of the village; 
they can easily imagine it. J find that this incident has been eye-witnessed 
by these men. Again. we have the incident of the 7th in the village of 
Sherpao in Charsada Tahsil of the Peshawar District, and I find that that 
incident also is equally horrifying. I should say that the Government have 
become-I would not use a stronger word-blind to all these things. I 
do not know how long it will take to forget the incidents whieh are happen-
ing in the Frontier Province. At the present moment they have taken a 
V0W of non-violence, and therefore not one single soul has been fired upon 
by the people during the recent disturbances ; had it not been for their 
vow of non-violence, things would have taken a different turn ..... . 

Mr. President: I would request the Honourable Member to reply 
to. the constitutional issue whether thiStmotion is in order or not; he is not 
called upon to go into the merits of the case at this stage of the debate. 

Ma.ulvi Mohamm&d. Sbafee Daoodi: I was telling you that these 
two incidents are definite· instances which are in continuation of the inci-
dents which happened earlier. I am not referring to the earlier incidents, 
because the Honourable Sir Fazl-i-Hussain wellt there and those matters 
were t'o a certain extent brought t(' bis notiee ; but even after his departure, 
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, [Maulvi Mohammad Shafee Daoodi.] 

these things are happening ; and as I have said, no more proof of definite-
ness can be given than what I have given just now ..... . 

Mr. President: Are these incidents mentioned in the motion for 
adjournment ¥ 

It'Iaulvi Mohammad. Shafee Daoodi: I have said very clearly in 
the motion-the repressive policy of the Government being continued at the 
present moment. It means this and many more incidents-I mentioned only 
these two in order to illustrate my statement. Therefore I say that the 
repressive policy of the Government is being continued in the Frontier 
Province, ana I am quoting instances of recent occurrence, of which we 
could not have had any knowledge, except through these men who have 
come here and who were eye-witnesses of the occurrences. Considering 
all these things, I should say that my motion relates to a definite matter 
of the repressive policy of the Government in the Frontier Province, and 
that it is urgent because, if immediate measures are not taken to prevent 
and stop this state of t n ~ I believe that the whole of India will be 
involved in something terrible. Therefore I say that the matter is definite, 
that it is recent, and the remedy I want to be applied is urgent--<>therwise 
it will involve us in very great difficulty. 

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division : Muham-
madan Rural) : Sir, the Honourable the Home Member has, as I under-
stand, raised two definite issues before the House. One is that the matter, 
being continuous, is hardly a definite mattf'r of public importance; and 
~ olldl , that it is not urgent because it is not of recent occurrence; and 
in support of the latter he has quoted· the opinion of a predecessor of 
yours, namely, of Sir Frederick Whyte. Sir, my p<tint is this, that, 
firstly, I maintain that it is a matter of definite public importance for 
this reason, that though it is continuous, there must be a limit to one's 
patience and the conditions at present in Peshawar, as we are informed, 
from whatever little news we have been able to get ....... . 
Mr. President: This point cannot bring the motion within the four 

corners of the rule. 

Mr. FaJ:al Ibrahim RahimtuDa: I maintain that it is a definite 
matter of urgent public importance, The secona point is this: Mem-
bers here were expecting that the recent yisit of the Honourable Mem-
ber for Education, Health and Lands, Sir Fazl-i-Husain ....... . 
Mr. President: I am afraid you are again going into the merits of 

the case. 

Mr. Fazal Ibrahim Rahimtulla: I am not, Sir, I want to say that 
the matter has become urgent because Sir Fazl-i-Husain was not suc-
cessful in his visit, and we want that something must be done by the 
Government here. That is my point. A representation was submitted, 
I am told, to the Honourable Member while he was there but he has not 
succeeded in pacifying those people there and he 'has ireturned' and' 
hence his visit has been unsuccessful ....... . 

Mr. President : That cannot turn an indefinite motion into a definite 
one. 

Mr. F&Zallbrahim a .t~ : It may be true, Sir, but it can make 
the recent occurrences urgent and of a definite character ; because his' 
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visit was unsuccessful. People thought that the Honow:able Member 
would be able to pacify the people there and reduce or minimise the 
difficulties existing there at the present moment. 

Mr. President: But even that occurrence is not mentioned in the 
motion. 

Mr. Fazal Ibrahim Ra.himtulla: The motion says "repressive 
policy of the Government of India". That means the policy that is being 
followed there and which, if not stopped in time, might lead to disastrous 
consequences. Therefore it is a matter of urgent definite public import-
ance. That was my submission. There is reason to believe that the visit, 
authorised with the concurrence of the Government of India, of Sir Fazl-i-
Husain, to go there and ascertain first-hand information and to find out 
what could be done, was unsuccessful. That is why I maintain that· the 
matter is urgent and it must be debated in this House. A question was 
raised by the Honourable Member that this could have been Ibrought up as 
a Resolution. It is very difficult to get Resolutions here balloted, and even 
if balloted there is very little chance of their being reached ......... . 

Mr. R. S. Sarma. : What is the source of information of the Honour-
able :Member that Sir Fazl-i-Husain's visit was unsuccessful? 

Mr. Fazal Ibrahim. Rahimtulla : I think I will leave Mr. Sarma to the 
Honourable Members of Government. It:is better that he should not in-
terfere in this matter. Whatever information I have is quite correct and 
I shall substantiate it when the adjournment motion is allowed and a full 
dress debate takes place. 

Dr. Ziauddin Abma.d (United Provinces Southern Divisions : Muham-
madan Rural) : Sir, in the first place the word "continuation ", which 
has been used, is, to my mind, a very positive and definite idea. It is 
not a negative idea, oor is it indefinite. The second point is about the de-
finition of the word" urgency". With due deference to our first Presi-
dent, I should maintain that the definition of urgency nOw advanced is 
very much open to question. It is said that anything that occurred some 
time ago is barred from discussion even if it be left unknown by the 
action of the Government. Now, I can certify that the Honourable the 
Mover did not know of the facts till Saturday mornin/Z, and as SOOn as he' 
came to know of the facts, he took the first opportunit\" to g-ive notice of a 
motion ; and if these facts were left unknown to the Mover, it is certainly 
not his fault, but of those who are in charge of a:ffairs. 

As regards the point about public importance, I may repeat' in un-
equivocal words what I uttered in February last. I warned you as to what 
would happen in the Frontier Province-I told yoo the same thing, that 
if your policy is not changed ..... . 

Mr. President: That is not discussing the point of order; you must 
confine yourself to the point of order. 

~r: Ziauddin Ahm.ad. : I just want to prove that this is a matter of 
pubbc Importance and my reason for it is this .... 

. . Raj Sa.hib HarbU&s Sarda : It is objected to only on the ground that 
It IS not definite or urgent. . 

Dr. Ziauddin Ahmad : And of public importance. 
LOCPB(LA) H 
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Mr. President: Nobody has denied so far that this is a matter of 
public importance; even the Honourable the Home Member did not say, 
that it was not a matter of public importance. Th€ point raised by him 
was that it was ,not a definite matter---no particular definite incident was 
mentioned in the motion-and that it was not urgent. These are the tWQ 
defects which the Honourahle thp Home Member pointed out and I WQuid 
like Honourable Members in their reply to restrict themselves to these 
two salient points. . 

Dr. Ziauddin 4hmad.: Sir, the matter is very definite, and a positive 
idea is implied in the words. As regards ',' urgent ", the Honourable the 
Mover took the first opportunity to make this motion as ROon as he came 
to know the fa,cts. 

, Sir Bari Singh Gour (Central Provinces Hindi Divisions: Non-
Muhammadan) : Sir, I think our silence on this occasion is likely to be 
misunderstood, and I therefore wish to say a few words in connection with 
this matter. As regards the meaning of the word" definite ", everybody 
knows that a matter is definite if it can b", defined, is certain and that 
there is no vagueness about it. Now is there any vagueness about this 
subject? Can anybody say that it is vague? I think the Honourable 
the Home Member, in objecting to the admissibility of this motion, has 
himself pointed out how clear and definite the -issue is. The definiteness 
lies in the defined pol ~  of the Government in. connection with frontier 
unrest- Nothing can be more definite than this, and I thirik it is sheer 
super-criticism to say that this matter is not definite. He knows it ; 
everybody knows that the matter is therc. The question is, is 'it urgent T 
Now, that it is urgent is equally clear from the fact that the ordinary laws 
have been suspended in the Frontier Province and emergency measures 
put in force. What justification is there for the ,suspension of ordinary 
laws and resort to extraordinary emergency measures if the Government 
of India did not consider this matter as one of urgency! Urgency meaDS 
and implies avoidance of delay. The ordinary normal procedure entails 
delay and the justifitmtion of the Government for resorting to extraordin-
ary procedure is admission of the fact that this exceptional procedure is. 
resorted to !because the matter is urgent. I therefore submit, Sir, that 
both on the question of definiteness and urgency there cannot be tw9 
opinions. 
As regards the matter being of public importance the Honourable 

the Home Member admits it. I submit, therefore, that on the broad consti-
tutional issue, you should rule, Sir, that the matter is both definite and 
urgent within the meaning of the rules. Similar questions had been allow-
ed and discussed in this House, and the Honourable the Home Mcmber 
will find r-recedent after precedent that questions of this character had 
been admitted by your predecessors during the last ten years. I there-
fore think that, in the interests of jUl'tice and in the interests of the right 
of this House to give the Government a lead as to the right policy they 
should follow, this motion should be admitted. 

Mr. President : Will the Honourable ¥ember cite any ruling on this 
point T 

Sir Barl Singh Gour : If you will give me a little time-, Sir, I ~ll be 
able to hunt up the rUlings. I am speaking from my reconection in this 
Hou<;e, and I am quite sure that I shallibe able to show you the rulings on 
this point. But if you want me to give you the time and the dates on 
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which J these rulings were given, I shall require a little timti,'beuauSe yOU 
cimnot expect me to carry in my head the rulings contained in ahout45 
volumes of the ABsembly debates. 

Mr. Arthur Moore (Bengal: European) : May I ask the Honourable 
Member to state for our information in what sense the ordinary law has 
been suspended in the North W'est Front;er Proyince? We are not aware 
of that. 

Dr. A. Suhrawardy (Burdwan and Presidency Division: Muham-
madan Rural) : There were never any ordinary laws in force t.here at all. 

·Raja Ghazanfar Ali Khan (North Punjab: Muhammadan) : Sir, 
I shall confine my observations to only one point, lind that is about the 
question of urgency,. As we have just learnt, the Honourable the Home 
Member has told us that, accoroing to Sir Frederick Whyte's ruling given 
in this House in 1922, a motion can be called as one of urgent importance 
if it has been moved without losing much time. Now, Sir, I do not want 
to repeat the arguments advanced by Manlvi Mohammad Shafee, but 
there is strict cemorship in the Frontier Proyince,andeverybody knows 
it. I come from a place which is much nearer the Frontier Province than 
that of my friend, and I call assure you, Sir, that. we were absolutely un-
able, in spite of our great Elnxiety,to get any' correct. news of what was 
going on in the Frontier Province, and we used to get very exaggerated 
reports. Therefore Sir, before ma,king this motion here, we waited for 
the conclusions of the Sulaiman Committee's Report. We thought that 
unless we had an authentic document before us which would tell us what 
the real situation is, we would not be in a position to debate in this 
House. The Government's Resolution on the Sulaiman Committee's Re-
port was published enly four days ago. We were expecting that we would 
be supplied with a copy of that important document before this Session 
came to an end, and we thought that would be the proper time to discuss 
1hisquestion. Now, Sir, although the information eonveyed to us through 
the papers may not be as complete as we desire, we are in possession of 
certa,in facts, and the present was the only early opportunity when we 
could move this motion. That, Sir, I think, will certainly show the urgency 
of the case, and it will also give the definite reasons why it was impossible 
for us to move this motion a few day!! earlier. 

Only one more point, Sir, that I would like to place before the House, 
and that is the wording of the Resolution has been slightly modified and 
altered even during. the discussion of the motions on previous occasions. 
My friend Maulvi Mohammad Shafee has used the words " the repressive 
policy in the Frontier Province". I think wha.t he exactly meant was the 
present critical situation in the North West Frontier Province. Sir, as 
regards the definiteness of the motion, I think the Honourable the Home 
Member did not give us any reasons as to why the matter was not definite. 
The mere continuation of a certain definite thing does not make it indefinite, 
and ~ e Honourable the Home Member having admitted that it was a 
~e t~ matter,. but as it continues, I don't understand why he calls it' 
mdefimte. Therefore, Sir, this matter is both urgent and definite, and 
I would request you to allow it to be discussed, and Jean assure you, Sir, 
that the discussion will be carried on in a manner which would be helpful 
to remove the present tension . 

LGCPB(LA) 
.. ~peee  not l'evised by the Honourable Member. 
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Kau1vi Bayyid Mnrtua Saheb Bahadur (SO'uth Madras: Muham-
madan) : WithO'ut gO'ing in detail intO' this questiO'n, I may merely invite 
the attentiDn of the HDuse to' the fact that numerDUS a.trO'cities have been 
perpetrated in the villages Df SherpaD and Yar Hussain on the 6th a.nd 7th 
instant, and to add to' this list, I might also mentiDn the name Df the vil-
lage Umarzay. These are the definite villages in which excesses have 
been committed and atrDcities perpetrated. Sir, these high-handed actions 
have reached /I climax nDW. And yet if the HonDurable the HDme Member 
or any ot.her r~pre entat e Df Government shDuld come fDrward to ques-
tion the definiteness Df the matter and urgency of the question, it cannot 
but be deplored. 

Mr. President : I think the question has nDW been sufficiently debated. 
We have h&d a debate for fully half an hour, and I think it is time that 
I shDuld give my ruling. I have given my very anxious thDught to' this 
questiDn, and really it has distressed. me very much. I assure HonDur-
able l\Ieqlbers that I am nDt distressed any less than the HDnourable 
Member' whO' has given nDtice Df this mDtion Dr any other Member 
on the floor of this House. But Honourable Members know that motions 
for adjournment of the House can o,nly be allDwed for the purpDse of 
discmsing a definite matter of urgent public inmpoortance. Such a motion 
must be restricted to a single specific' matter of recent occurrence and 
must be of an urgent nature. It has been pointed out that there were 
certain matters of recent occurrence which came 'to the notice of the 
Honourable Maulvi Mohainmad Shafee Daoodi on the morning of Satur-
day. Notice of this mDtion was handed over to me on the afternDon of 
Saturday. So, it is clear that the Honourable Member wa,s in possession 
of these specific facts on the morning of Saturday before he gave me 
notice ~ this motion, and I do not see any reason why nOne Df these 
incidents of recent Dccurrence was specifically rut dQwn in the notice of 
mDtiDn for adjournment. The motion of which Maulvi Mohammad 
Shafee DaoDdi has given nDtice runs as follows : 
"The eOlltinu[,t;on of repr('Ssive measures in the North West Frontier Pro· 

vince .. , 

Not a single definite measure of a repressive character has been men-
tioned in this motion. It is obviDUS that the motiDn, as it has been framed, 
is nDt definite, nor doe<; it relate to a single specific matter Df recent 
occurrence, as was pointed out by the Speakers Df the House of CDmmons 
on several occasions. The Honourable Member would have been well 
a,dvised if, in framing his mDtion, he had stated some specific matter of 
recent occurrence. It has been pointed out by Dr. Ziauddin Ahmad, or 
by some Dther Honourable Member. that the ordinary law has been 
suspended in the North West Frontier Province. If that was a specific 
matter of recent (lCCUrrence, it ought to have been mentioned in the 
motion, if it was desired to discuss it as a matter of sufficient importance. 
Then, it has been pDinted out by some HonDurable Members that they 
were waiting for the Report of the Sulaiman CDmmittee. If that was 
the case, the Report Df the Sulaiman CDmmittee was published a few days 
agO', and the HonDurable Member cDuld have very well said in his notice 
that he wanted to move an adjournment Df the House fDr the purpose of 
discussing the unsatisfactory character Df the Sulaiman Committee '8 Re-
port. Nothing Df that sort has been done. Again, it has been stated that 
there were no means of cDmmunication, and that no gentlemen could come 
from the frontier to give them real facts. But we know it very well 
that about a week before the Assembly met. about half a dozen gentlemen 
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from the Frontier Province came to Simla and they had a discussion 
about matters which were going on in that province with Assembly 
Members at Simla, including Dr. Ziauddin Ahmad himself. Therefore, 
I cannot say that Members of this House were not in po e~1.on of informa-
tion in order to put it definitely in the motion for ad our~nt. No 
doubt, the situation at present created in the North West Frontier Pro-
vince is a matter of great anxiety and I would be the last man to come 
in the way of any debate on that subject, provided it fulfilled the necessary 
conditions laid down in the rules of the Assembly. This point of view is 
also supported by a ruling which was given in this HouSe some years ago. 
A similar point arose on the 16th JUly, 1923, when Lieut.-Colonel H. A. J. 
Gidney wanted to move the following motion for an adjournment of the 
House: 
"The applll1ing condition leading to unparalleled economic upheaval in India 

due to the un('mployment of middle dasses, Domiciled Community and Indians' '. 

This motion was framed in a form similar to the one which is now before 
the House. Sir Frederick Whyte ruled as follows : 
"  I am afraid the Honourable Member. hall mistaken the bearing of the rules. 

The rule, aR r think I have explained, provides an opportunity for Memben of this 
House to draw the attention of Government to a matter of recent Qecurnmee which 
could not otherwise be d ~ u ed under the ordinary proeedure of the House. 'l'he 
matter to wlrich the Honourable ~ n er is refertin:g, namely, the a.ppallipg condition 
of. the middle emsses due to unemployment is a matter which, th6ugh urgent in his 
reading of the word, is not urgent in the sense of the rule and therefore I am afraid 
I cannot admit it.". 

There is another ruling on this point <if amore recent date. A sim:ilar point 
arose on the 7th September, 1927, when Mr. M. K. Acharya wanted to mOve 
the following motion for an adjournment of the House : 
"  I desire under Rule 11 of the Indian e l~t e Rules to make a motion for 

theadjoll1"nment of the business of the Assembly to· day (7th September 1927) for 
the purpose of discussing a definite matter of urgent public importanee, namely, the 
,lecisioll of th(' Bengal Nagpur Railway authorities immediately 'to retrench 2,000 
men of the KllIIrgpnr workshops at a time when the neighboutin:g parts of the country 
are stricken with the havoc eaused by the r6CeJ;lt floods, and while the said railway 
authoritier are giving out on contract to private . firms large quantities of work tm 
recently done ill the railway workshops by the workmen themselves' '. 

My predecessor in office, the Honollr8:ble Mr. V. J. 'Patel, gave the follow-
ing ruling : . 
"  I am ~learl  of opinion that the. matter is of r~at public importance. But I 

am not convinced that the matter is urgent. I should have certainly admitted this 
notice of lIlotion for ad ou ~nt if it had eome to me on the 18th. AUgJ!.st. The. 
dt'cision' proposM to be questioned-was arrived -at oiithe"1'5th":Augus( 'it wa;;' pub. 
lisRed ill the newspapen on the 16th or 17th August, as Sir George a n~' has Raiil, 
and then' is ahsolutely no reason why the Honourable Member should not have giyen 
" notice of 1ll0tiQn for adjournment on the 18th." 

In the present case also, the House met for the first time un the 7th July, 
and notice of this motion was handed to me only on the 12th. As I ha.ve 
already stated,  all these facts 'were within the knowledge of Honourable 
Members when the House met on the 7th July. (Some Honourable Mem-
bers :  " No, no.") From the statements which have been made by some 
Honourable Members on the floor of the ()u~ today, it is quite elea.r that 
they were in possession of certain definite matters of infonnation before 
the 7th July. In May's Parliamentary Practice, page 247, it is laid down : 

" The Speaker declines to. submit a motion for adJournment to the House if, in 
!Iis opinion, tbe subject to he brought forward is not definite, urgent, or o l'u l ~  .. 
l lpo~ta .  , .. -•• --,» .... - _ ... ",,, •• -... , --.' 
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[Mr. President.] 
I regret very much to say that the motion of which the Honourable ~ e er 

has given notice is framed in such vague and undefined terms tuat I have 
no option but to rule it out. 

Sir Bari Singh Gour : Will it be open to the Honourable Member to 
recast the motion and place it before this House ? 
Mr. President: If a second motion comes before the Chair, the Chair 

will consider it. 
Nawab Sir Sahibzada Abdul Qaiyum (North West }<'rontier 

Province: Nominated Non-Official) : Just on a point of information, 
Sir. Do I understand that the suggestion made by Mr. Jinnah this 
morning, and in a way accepted by the Foreign Secretary, will stand and 
that some sort of op'portunity will be giyen for the discussion of the affairs 
of the North West Frontier Province ? 
Mr. President : This is a point on which it is difficult for the Chair to 

say anything ..... . 
Nawab Sir Sahibza.da Abdul Qaiyum : I want the information from 

the Government side. 
Mr. President: Order, order. I regret very much to say that when 

this question was being discussed so many Honourable Members got up to 
express their opinions, but the distinguished Member from the North West 
Frontier Pro.vince did not get up and did not say 8 single word in support 
of the leave asked for. (An Honourable Jfember: "He is a nominated 
Member.") (Another Honourable Member: " How can he T ") 

STATEMENT LAID ON THE TABLE. 
HYDRO-ELECTRIC POWER SUPPLIED FOR THE GREAT INDIAN PENINSULA RAIL-

WAY. 

Mr. A.  A. L. Parsons (Financial Commissioner: Railways) : Sir, I 
lay on the table the information promised in reply to starred question 
No. 814, asked by Mr. Sarabhai Nemchand Haji (m the 24th March, 1930, 
regarding power supplied by the Hydro-Electric concerns for the suburban 
service of the Great Indian Peninsula Railway. 
(a) The rate per unit is O· 6 anna when the payment4! are made on the minimum consumption 

and O· 42fi anna per unit pl'16 Rs. 4.2·8 per month per " Kilowatt of Maximum demand" 
when payments are made on actual consumption. 

(b) 

Period. 

January, 1925 to 30th June, 1926 

1st July, 1926 to 30th June, 1927 

lilt July, 1927 to 30th June, 1929 

1st July, 1929 to 30th June, 1932 

lilt July, 1932 to 30th June, 1m 

Minimum units to be paid 
for by the Railway 
per month. 

850,000 

2,000,000 

,OOO~  

5,000,000 

6,000,000 
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(c) and (rl). 

Month. 
Actual eonsumption in units 

and KiiowattB of Maxi-. Am"unt paid. 
mum Demonrl. 

Rs. A. P. 

July, 1928 3,277,686 Units 1,50,000 0 0 

August, 1928 3,297,300 Units 1,50,000 0 0 

'A' September, 1928 3,195,500 Units 1,50,000 0 0 

October, 1928 3,597,400 Units 1,50,000 0 0 

November, 1928 3,746,164 Units 1,50,000 0 0 

4,274,600 Units ~ 1,61,744 0 11,568 K.W. ) 
December, 1928 

4,289,600 Units 1,64,042 8 0 12,024 K. W. 
January, 1929 

'A' February, 1929 3,878,500 Units 1,50,000 0 0 

4,683,750 lTnits I 1,79,212 2 0 13,152 K. W. 
March, 1929 

4,899,550 Units } 1,85,344 5 0 13,248 K. W. 
April, 1929 

5,106,540 Units } 1,89,642 8 0 12,960 K. W. 
May, 1929 

5,157,200 Units J 1,98,788 2 0 14,832 K. W. 
June, 1929 

The minimum number of units fixed for the period from 1st July, 1927, to 30th .June, 1929 
[as shown in item (h) above] was 4,000,000 and; as the consumption during the months marked 
• A ' was below the minimum, the payments in these cases were made nn the minimum number, 
lliz., 4,000,000 at the flat rate of O· 6 anna per B. T. unit. 

PRELIMINARY REPORT UPOK -THE EXPENDITURE OF THE 
CENTRAL GOVERNMENT. 

The Honourable Sir George Schuster (Finance Member) ; Sir, in 
accordance with an undertaking which I gave in the lar;t Delhi Session, 
I beg to lay on the table- 11 preliminary R-eport by Mr, Jukes on his in-
quiry into the expenditure of the Central Government. 

THE INDIAN LAC CESS BILL; 
The Honourable Sir George Rainy (Member for Commerce and Rail-

ways) : I beg to move that the Bill to provide for the creation of a fund 
for the improvement and development of the cultivation, manufacture and 
marketing of Indian lac, as repoIi.ed by the Select Committee, be taken 
into consideration. 

*Tht> Report was placed in the Library of the House. 
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~. -' ~n' i ~~ ed' in February l~t, Mr. President, for the . reference 
of this Bill to a Select Committee, I expolained in some detail to the House 
what exactly our proposals were and why they were put forward. The 
House on that occasion passed without discussion the motion to refer 
the Bm to a Select Committee, thereby accepting the principle of the 
Bill. All that I need do at this stage is to recall to the memory o.f 
Honourable Members very briefly the substance of what I said then. 
Hitherto the cess collected under the Act of 1921 has been administ.ered 
by the Indian Lac Association, which is a private association, but re-
gistered under the law. The Act. would in the ordinary course have 
terminated unless it was specially extended at the end of the 
year 1931. Last year the Indian Lac Association intimated to 
Government their view that the whole system should be re o 1 an ~ed 

on a more permanent and satisfactory footing and that the 
Association should be relieved of duties for the adequate performance 
of which it felt it had neither the knowledge nor the experience required. 
This Bill therefore provides for the constitution of a statutory body-
of a committee to administer .the expenditure of the funds which are 
collected by means of the cess. The Bill has been carefully considered 
by the Select Committee to which it was referred. They have found it 
necessary to make only one amendment in it of a purely formal nature. 
In these circumstances, Sir, I do not think I need take up any more the 
time of the House. Sir, I move. 

The motion was adopted. 
Clause<; 2 to 12 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

The Honoura.ble Sir George Rainy : r move that the Bill, as amended, 
be passed. 

The motion was adopted. 

THE NEGOTIABLE INSTRUMENTS (SECOND AMENDMENT) 
BILL. 

The Honourable Sir George Schuster (Finance Member) :  I beg to 
move that the Bill further to amend the Negotiable Instruments Act, 1881, 
for a certain purpose, as reported by the el~ t Committee, be taken into 
consideration. . 

This short Bill deals with a matter of practical impoorta.nce to the 
commercial communitv which has been under discussion for several Years. 
Its object is clearly stated in the printed explanation and was also . mRde 
clear bv mc in the Simla Session of last vear when I moved my motion 
for the' circula.tion of the Bill for op n on~. At the same time, i: wish to 
avoid any possibility of misunderstanding oftpe provisions oitha. Bill 
and I propOSe to give this House few short explanatory remarks. 
JIonourable Members who are familiar with commercial practice are 
aware that the present law affords protection to bankers in the ease of 
forged or unauthorised endorsements on order cheques. That is to say, 
if a. bank has presented to it . an order clJ.eque which purports to be en: 
dorsed by or on !behalf of the payee, the bank is discharged by the pay-
ment in due course, even though the payee's endorsement may have been 
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forged or unauthorised. "Payment in due cO'OrBe" has a technical 
meaning ,and is defined in section 10 of the Negotiable Instruments Act 
which says : 

"  , Payment 'in due course' means payment in accordanee with the apparent 
tenor of the instrument ill. good faith and without negligence to a.ny person in pO!18e8-
sion t1wreof under cireumstanees which do not afford a l;easonable ground for believing 
that he iSllot entitled to receive· payment of tlie amount therein mentioned." 

A .bank therefore has a certain responsibility in the matter ; that is 
to say, a bank has to exercise reasonable caution or to avoid negligence. 
To give this p-rotectioh to Banks is a common practice in all civilized 
countries, but under the Indian law as it stands it is not quite certain 
whether similar protection is given to banks in the case of a draft drawn 
by one office of 8, bank on another office of' the same bank. Such a draft 
is ex,actly analogo-qs to. a cheque and would be handled in the course <!f 
business in exactly the same way, but we have been advised that it IS 
possible that it migbtbe held that, under the Negotiable Instruments 
Act as it stands, a. draft drawn by one office of a bank on another office 
would not be a cheque and would not be entitled to the same protection. 
The whale object of this short Bill is to make it clear that bankers are 
to have the same Pl"otectionagainst the effects of forged or unauthorised 
endorsements in the case of' such fl draft a<; they have in the case of a 
cheque. Thereforf', nothing new is heing introduced into commercial 
practice. No dangers to the public are involved, and we are simply 
making' it clear that this recogniZed' form of protection applies in the 
case of drafts drawn by one branch of a bank on another branch of the 
hank. . 

Now as, I said .at the beginning, this matter has been under considera-
tion for some time, and I think it is fair to say that such differences 
of opinion as have been expressed about this Bill do not depend on objec-
tions to the o,bject of the Bill but simply on a doubt as to its necessity. 
It is held by tho.<;e who say that this Bill is unnecessary that the 18,w 
already provides for the object which we are now seeking to provide fQr. 
The Bill has been circulated, and I think again it is fair to say that the 
overwhelming majority of the opinions received are in favour of le ~

lationon these lines. Of the dissentient opinions that have been ex-
pressed, only one or two raise objectioIl$ to .the purpose of the Bill, 
and again I think it is fair to say. that those objections really gf'em to me 
to be based upon a mIsunderstanding of its purpose. 

In deaiing with the question of opinions there is one matter to whicb 
I should like to caB the attention of the House. When the Bill was unde!' 
previous discussion, I took the opportunity to talk o ~r its provisions at 
some length with ODC' who tlsed to be an HOnOUl'llble :Member of this House 
and whose opinion on these matters was always regarded' M :repr~nta

tive. I refer to my Honourable friend, S,ir Pu,xsootamda<JThakurdas. I 
had discussed this matter with him at the time and I had some further 
diseussion with him at the end of the last Delhi Session, and this was fol-
lowed by correspondence in the month of April. I should like to read to 
this House the final letter which I reeeived from him closing this corres-
pondence. I may explain to the . House that ·we. had some discuSsion as 
to whether, under the Bill as originally drafted, we should sUDstitute 
tbe word "~an er " for " bank". It was held by the Legislative De-
partment here that it would be preferable to qse the word " banker ", but 
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Sir ur ota ~  Thalrnrdas, sreaking for the interests which he repre-
Bents, thought that that word might make the Bill a contentious one and 
r therefore. agreed to meet his views and to retain the word "bank". 
After that deCision had been communicated to him he wrote as follows : 
"In contiuuation of my letter to you dated the 22nd instant I have now Ilscer-

tained the view of the COmmittee of my Chamber and they see no objection to the 
Governmeut procet'ding with the Bill in the Assembly, although, as you know, they 
have said h"fore now that in their Opinion the Bill is not necessary and is almost re-
dundant. But inasmuch ae they d(J not --consider it harmful to the interests of the 
commercial eonllnunity, they have no, objection to Government earrying it through th.e 
Assembly should the Honourable Finance Member consider that necessary." 

Well, Sir, after a careful consideJ:'lation of all the circumstances, we 
are definitely of the opinion that it is necessary. In conclusion, I should 
like to say a few words on the minor amendments which have been intro-
duced into the Bill as a result of the discussions in Select Committee. 
These concerned themselves with two points only. The Seleet Committee 
has added words which in effect give a definition to the word " dra.ft ". 
It is a curious Lact that no definition of the word " draft " occurs in the 
Negdtiable Instruments Act. I presumE\ the omission is really due to the 
fact that the word is considered to be so well understood that no defini-
tion is necffiSary. However, it was suggested in some of the opinions re-
ceived-and as noted in the Report of the Select Committee, those opinions 
came from pa,rticularly authoritative quarters-I would refer for example 
to the opinion of the Honourable the Chief Justice of Bengal-that the 
word " draft " ought to be defined. Therefore we have added in the 
Select Committee a definition of the word " draft " by adding the words, 
.. that is, an order to pay money". I think that ought to leave the matter 
with no p<X'ssibility of doubt. The only· other amendment was of a very 
minor nature. We have substituted the word "office" for the word 
~, branch " in the case of a bank, it having been thought that the word 
" office " is clearer than the word " branch ". I do not think that I 
am called upon to give any further explanations, and with these words, 
Sir, I move. 

The motion was adopted. 

:Mr. President : The question is that clause 2 stand part of the Bill. 

Mr. Saradindu Mukerjee (Calcutta Suburbs: Non-M:uhHmmadan 
Urban) : Sir, I have an amendment-standing in my name, but in view 
of what has fallen from the Honourable Sir George Schuster's lips, I 
think the question of cheques does not arise in this case because the law 
is c1ear on this point, and since the Honoorable the Finance Member wants 
to make clear only the law 8R regards. drafts, I think he has practically 
accepted my amendment. 

:Mr. President: So you do not move your amendmentY 

Mr. Saradindu Mukerjee: No, Sir, as my amendment has been 
accepted. 

Clause 2 was added to the Bill. 
Clause 1 was added to the BilL. 
The Title and the Preamble were added to the Bill. 

*" That in ~lau e 2 of the Bill to the proposed section 85A the o o ~  pro'Tiso 
be added: 

• ,Provided that a draft does not include" ('.heques ". used locally in India ,.,', 
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The Honourable Sir George Schuster: Sir, I beg to' move that the 
Bill, as amended, be passed, 

. The motiO'n was adO'pted. 

THE INDIAN FOREST (AMENDMENT ) BILL. 

Mr. G. S. Bajpai (Government O'f India: NO'minated Offidal) : Sir, 
I beg to mO've that the Bill further to' amend the Indian 

1 P.M. FO'rest Act, 1927, fO'r a certain purpO'se, be taken intO' 
cO'nsideratiO'n. The Bill is, as HO'nO'urable Members must have seen fO'r 
themselves, a very small measure indeed. It is intended to' meet a 
situatiO'n arising out O'f the fact that sub-clause (a) of clause (4) O'f 
sectiO'n 2 Qf the Indian FO'rest Act (XVI Qf 1927) dO'es nO't contain any 
prQvisiQn whatsoever fO'r the regulatiQn Qf the mQvement Qf· the CQm-
mO'dity knO'wn as "kuth". "Kuth" is a fQrest prQduee, which has 
a certain value in China where it is burnt as a incense and, we find, 
that inasmuch as there is no prQvision under the law at the present 
mO'ment to' enable u~ to regulate the movement 0'1' this cQmmQdity, there 
is a cQnsiderable amQunt Qf smuggling gQing Qn. The cQmmodity is 
prQduced largely in Kashmir, but it is alsO' prO'duced in certain parts 
Qf British India and in Qther Indian States. The authQrities cQncerned 
met in cQnference last May at LahQre and came to' the CQnclusiQn that 
the· best way to prevent smuggling, which, I understand, is calculated 
also to' disturb public tranquillity, is to' add the wQrd "kuth" after 
the wO'rd " seeds" in sub-clause (a) O'f clause (4) O'f sectiO'n 2 O'f the 
Act. That, Sir, is the O'bject Qf the amendment, and I hO'pe that it will 
commend itself to the HQuse. Sir, I mO've. 

Dr. Ziauddin Ahmad (United PrO'vinces SQuthern DivisiO'ns: 
Muhammadan Rural) : Sir, I would like to knO'W whether the present 
Bill is mO'ved fO'r the benefit O'f the Indian States Qr fO'r the benefit O'f 
British India. The Qther thing, which I WO'uld like to' request the 
HO'nO'urable the MO'ver to' dO', is to' place befO're the HO'use all the circum-
stances Qf the case which led the GO'vernment to' bring fO'rward this Bill, 
because there are a gO'od many things talked abO'ut this affair and I shO'uld 
like to' have sO'me authO'ritative statement frO'm the Member in charge O'f 
this Bill. 

Mr. G. S. Bajp&i : As regards the first questiO'n, Sir, asked by the 
nO'u~a le Dr. Ziauddin Ahmad, I shO'uld say that the Bill is intended 

to' meet nO't merely the requirements of the Indian StlJtes but alSo the 
requirements O'f British India, because, in the Kulu Sub-DivisiO'n Qf the 
Kangra District O'f the Punjab the grO'wing O'f "kuth" is being 
encO'uraged, and it seems desirable that the Punjab GO'vernment shQuld 
have authO'rity to' deal with the mQvement in British India O'f " kuth " 
that they may prQduce in their O'wn fO'rests and plantatiO'ns. 

As regarrls the secO'nd PO'int, my HcnQurable friend said that there 
was a gO'O'd deal that was being talked abO'ut this matter. If he had 
been gO'O'd enO'ugh to' specify what the nature O'f these cQnversatiO'ns was, 
I WQuld have been probably in a PO'sitiO'n to' answer him. SO' far 8S I 
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am concerned, I think I have given all the facts relating to the necessity 
for thiS legislation. 'l'he position is that " kuth " finds a very valuable' 
market in China and, because it finds a valuable market ~ China, and 
there is no provision under the existing law to regulate Its movement 
through British India, people, both from British India and, more so, 
perhaps from Indian States, get hold of this commodity and smuggle it 
out of India. The State primarily concerned, namely, Kashmir,' and 
also the British Indian authorities, find that they really annot do much 
in the present situation to· deal with these smugglers because, under the 
'law as it stands at present, it is not illegal to take this commodity called 
" kuth " across British India. Inasmuch as both the Kashmir State 
and British India stand to lose revenue by the absence of any legal 
control over this smuggling, it is proposed to amend the ·Act. 

Dr. Ziauddin Ahmad: Did the suggestion for the amendment of 
the Act come from Indian States or from the Punjab Government? 

Mr. G. S. Bajpai : The suggestion came from the State of Kashmir" 
but it was considered by the Punja.b Government as well as by the 
North West Frontier Administration. 

Dr. Nand Lal (West Punjab: Non-Muhammadan) ~ Sir, the 
provision of the Bill, as proposed, appears to be of great importance. 
" Kuth " is of great monetary value. It is imported into British India 
and it has got a good sale. There was a Jack of legislative sagacity when 
this word was not included and I am in support of the inclusion of' this 
word" kuth " and therefore! support the Bill. 

Mr. President: The. question is : 
" Tha t the Bill to amend the Indian Forest Act, 192:7, for a certain. purpose, be 

tuken into ('OJISitiHation." . 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

Tbe Title and the Preamble were added to t~ Bill., 

Mr. G. 8. Bajpai : Sir, I beg to move that the Bill be passed. 
The motion was adopteu. 

THE INDIAN TELEGRAPH '(AMENDMENT) . BILL. 

The Honourable Sir Joseph • Bhore (Member for Industries and 
Labour) : Sir, I move that the Bill further to amend the Indian Telegraph 
Act, 1885, for a certain purpose, be taken .into consideration. This is 
a small measure rendered necessary by modern developments in aerial 
transport. The existing Act makes provision for the grant of permission 
by rule to marine craft to operate wireless within Indian territorial 
waters. All that this Bill now seeks to do is to extend that provision 
to the case of aircraft in or flying over British India or over Indian 
territorial waters. Sir, I move. ' 

The motion was adopted. 
Clause 2 was added tA() the Bill. 
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Mr. President: The question is that Clause 1 stand part of the Bill. 

The Honourable Sir Joseph Bhore : Sir, with your pernnsslOn, 
1 would like to move a purely formal amendment to this clause. It is 
this : 

" That ill clause 1, for the figures' 1929 " the figures' 1930 ' be Bubstituted ". 

I ought to explain, Sir, that this Bill has been with the Legislat'ive 
Assembly Department for over a year, and it is much regretted that 
this formal mistake was not noticed by me before. Sir, I move the 
amendment. 

The motion was adopted. 

Clause 1, as amended, was added t'o the Bill. 

The Title and the Preamble were added to the Bill. 

The Honourable Sir Joseph Bhore : Sir, I move that the Bill, as 
amended, be passed,. 

The motion was adopted. 

THE BOMBAY CIVIL COURTS (AMENDMENT) BILL. 

The Honourable Mr. H. G. Baig (Home Member): Sir, I beg t6 
move that the Bill further to amend the Bombay Civil Courts Act, 1869, 
for a certain purpose, be taken into consideration. This, Sir, is a small 
measure which has been introduced as a consequence of an amendment 
recently made in a local Act', the Bombay Civil Courts Act. Undpr that 
Act, the jurisdiction of a Subordinate Judge of the second class extended 
only to original suits and proceedings wkrein the subject matter did 
not exceed in value Rs. 5,000. The amendment made in that Act has 
extended the limit for t'he jurisdiction of Subordinate Judges of the 
second class from Rs. 5,000 to Rs. 7,500. In section 26 of the Bombay 
Civil Courts Act, provision is made for appeals to the High Court from 
suits decided by Subordinate Judges, and as this matter relates to the 
jurisdiction of the High Court', it is necessary that any amendment 
should be undertaken in the Central Legislature. The provision in 
section 26 of the Bombay Civil Courts Act is that in all suits decided 
by a Subordinate Judge of the first class, of which the amount or value 
of the subject matter exceeds Rs. 5,000, the appeal shall be direct to the 
High Court. In consequence of the amendment already carried out in 
the Local Legislative Council, there are now suits of the value of more 
than Rs. 5,000 which will be decided by Subordinate Judges of the second 
class, and the object of this Bill is to provide that in such cases, the 
appeal from a u (:rd nat~ Judge of the second class as well as of tile 
first class will go direct to the High Court. 

Sir, I move. 

Dr. Nand La!: (West Punjab: Non-Muhammadan): May I ask 
the Honourable Member whether there is no third class Subordinate 
Judge Y Is he aware of it ? 

The Honourable Mr. H. G. Baig: I am not aware whether there 
is a Subordinate Judge of the third class. But in any case, if there is 
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such a Judge, he is not empowered to deal with Buits exceeding B.s. 5,000 
in value. 

Mr. President: The question is : 
" That th<, Bill further to amend the Bombay Civil Courts Act, 186!l, for a cer· 

tain purpose be taken into consideration." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

The Honourable Mr. H. G. Haig : Sir, I move that the Bill be passed. 

The motion was adopted. 

THE BENARES HINDU UNIVERSITY (AMENDMENT) BILL. 

Sir Frank Noyce (Secretary, Department of Education, Health 
and Lands) : Sir, I beg to move that the Bill further to amend the 
Benares Hindu University Act, 1915, for certain p.urposes, be taken into 
consideration. 

Sir, the objects of the Bill are very fully stated in the Statement 
of Objects and ReasoJls I!-nd it is unnecessary, I think, for me to say more 
than a very few words in support of a briei,but by no .means an 
unimportant, measure. The Government of India have recently, as the 
House is aware, increased their annual . grant to the Benares Hindu 
University from 11 lakhs to 3 lakhs, and have given the University a 
non-recurring grant aggregating 15· lakhs, with the object of enabling 
it to liquidate its indebtedness, to balance its budget, to improve its 
staff and to provide for the normal expansion of its Engineering College. 
In view of the fact that these grants amounted to a considerable sum, 
the Government of India felt that it was in the best interests of the 
University that a Standing Finance Committee should be established 
which would examine the annual accounts and financial estimates of the 
University and rule out expenditure in excess of its income and 
resources. This suggestion was very readily accepted by the authorities 
of the University and the present Bill is the outcome of their acceptance. 
The details  of the constitution, powers and duties of the Committee will 
be prescribed by Statutes which will be framed under the. provisions of 
the existing Act. As the House will see, opportunity is also being 
taken of the amendment to the Bill for this purpose to embody certain 
provisions taken from a Bill of which Pandit Madan Mohan l\1alaviya 
gave notice in 1926, but with wbicb he was unable to proceed further. 
These relate to certain matters of domestic concern, but th€ Government 
of India .have very willingly accepted the suggestions of tbe University 
authorities on these points. . 

The only point I wish to urge in conclusion is that this Bill has 
the full concurrence of tbc Vice-Chancgllor and the Court of the 
lTniversity of Benares and that tberefore there 'is notbing in ~  way 
contentious about it. Sir, 1 move. 
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Dr. Nand La! (West Punjab: Non-Muhammadan) : Sir, I support 
the Bill. I have examined the _provisions of the Bill and I am of 
opinion that it is aU· right. -

Dr. Ziauddin Abmad (United ProvinceB Southern· Divisions .: 
l\Iu.hammadan Rural) : Sir, I cmmot see the signiticance of the unusual 
procedure tlJopted in thjs particular Bill, and why i.t has not been refer-
rel! to auy Select CommIttee. There was plenty of time ; the Select o ~ 

mittee could have met during the sittings of this AHBembly and could have 
reported hI time to pass the. amended Bill. There are one or two very 
import.aut considerations which I would certainly. have brought to the 
notice of the Select Committee had it been suggested lind I take the oppor-
tunity of bringing them before the Assembly now. 

Mr. President: Has the Honourable Member Bent any amendment 
to the motion of Sir Frank Noyce asking that the Bill should be referred 
to a Select . Committee J 

Dr. ZiauddiD Ahmad : I sent no amendment or proposal of that 
kind, for which· I expreRR my regret. So I shall speak on the original 
motion. 

The Bill provides for an increase in the number of members of the' 
Syndicate from 17 to 20. Of course this. is an important consideration, 
and it would ha ve been far better if Government had taken this-
opportunity to move for a fundamental change, that fundamental change-
being that the constitution of the Syndicate ought to have been 
provided for in the Statutes' and not in the Act. That is the procedure 
adopted in the Aligarh and other Universities Acts, so that,-whenever-
there is a change in the number, the Legislative Assembly is not troubled 
with it and it. becomes only a: question between the Government of India· 
and ,the University authorities. In some other University we have 
seen that the number of the executive body was reduced from 30 to ~ 

and probably the time is not far distant when they will have to raise it 
again from 3 to some other number. It' was ~r  fortunate that, in-
the constitution of that University, the constitution of the governing 
bodies was not prescribed by the Act but by the Statutes. Therefore, r 
would have very much welcomed it, had Government brought forward· 
a motion, on these lines instead of only increasing the number from 17 
to 20. The question of number should be fixed by the Statutes and not 
by the Act. and the Assembly mlJY b£' relieved from the discussion about 
the increase from 17 to 20 and perhaps after some time again another' 
change may be made from 20 to 11, or so. 

Comi.ngto the . merits of the question itself, 1 am very doubtful 
whether the increase in the number· of . the Executive Committee is IlrI 
expedient and wise move. Under the old Universities Act. in the ease of 
the Syndicate, which deliberated both on the academic and on the financial 
side of the Universities, the number of members never exceeded 17 or 18. 
Here in the Benal'es University the executive of the academic and 
financial sides are separated. The £'xeeutive part is in the hands of the 
Council, the academic part is in the hands of the Syndicat£'; B('Sides, 
they have got faculties also to deal with important questions of· com-
mon Interest. It is very desirable that the executive academic committee 
SllOUld bea compact body of a smaller number which n:ay be able to 
act in unison and quickly. It would not happeD. if the number was 
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increased. Therefore I would have veJ'y much liked Government to 
consider whether, instead of discussing the question of numbers on the 
floor of the House, they could not have transferred this particular 
provision to the. Statutes and left the lTniversity to change the number 
with the permission of the Government of India 01' the Local Government, 
as the case might be. I think that would have been a very desirable 
method, and had Government not been in precipitate haste in bringing 
forward this Bill, I would certainly have made a suggestion which I am 
sure they would have accepted, and the lTniversity would also have 
accepted it. The academic opinion also would have. endorsed that this 
kind of change ought not to be discussed on the floor of this House but 
should be settled by the University and the Government by mutual 
consent. 

Now, Sir, I come to the really important issue which has led to the 
introduction of this Bill. On the face of it, it appears to be a very 
innocent proposition. It aims at simply adding one more authority to 
the University in the shape of a Standing Finance Committee. But we 
know that there is something deeper in apparently innocent propositions. 
Government always present bitter things in sugar coa.ted form, so that 
people may not look into the inner meaning of the whole thing. Why 
is the change needed? Section 27 of the Act says : 
. "The following shall be the authorities and the offieers of the University ....... . 
. . . . . . . . .. and sueh other authorities and offieers as may be provided for by the 
IItatutes .•• 

In the face of this provision that any authority can be created by 
the Statutes, is it necessary explicitly to provide it and  add one more 
clause! I will give the answer myself.' Here is another clause about 
the change of the Statutes. Section 17 of the Benares Hindu University 
Act says that the Statutes can be altered with the permission of the 
Governor of the United Provinces. But whenever they want to change 
the constitution of the Senate and Syndicate,' the Court and the Council, 
the permission of the Local Government is not enough. They must also 
come to the Government of Tndia for per ~ on. Therefore, they 
wanted to provide in this Act that a change of the constitution of the 
Standing Finance Committee should not be made with the approval of 
the Local Government alone, but it' must also come to the Government 
of India. It is evident that mention cannot be made of the Standing 
Finance Committee in the last proviso of the section unless it is also 
mentioned in section 7 of this Act.' Why are the Government of India 
specially interested in providing this particular proviso Y It is a truism 
that whenever the question of control comes in, both the Government of 
India and the Local Government vie with each other in claiming that 
these two unfortunate Universities, Aligarh and Benares, are under 
them. The Government of India on the one side maintain that they 
are the authority for them, the Local Government try to impose still 
greater authority oYer these two Universities. In fact every one. claims 
to exercise authority over these Universities. The United Provinces 
Legislative Council se,,-eral times, without division, sanctioned gTants 
for the Benares amI the Aligal'h Univel'siti{'S. The unanimous wish of the 
M1'lmbers of the United Provinces Council was always ignored by the 
UniVed Provinces Go-rerninent on' the ground tIult these two Universitie::; 
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do not come under them; they have no concern with them. They are 
not transferred subjects, but they are. subjects directly under the 
Government of India, and therefore they could not give any grant what-
soever. 

Then we come to the question of State scholarships. The Govern-
ment of India constituted special State scholarships, but they did not 
make them available to the, Benares and Aligarh students. They said 
it was not their concern. They give scholarships to the Frontier Province, 
Delhi, Ajmer-Merwara and not to Aligarh and Benares. Whenever 
theiSe scholarships are instituted by the United Provinces Government, 
they explicitly exclude the Aligarh and the Hindu Universitie;; from the 
award of these scholarships. So that when it is a question of scholarships, 
one Government shoves these two Universities on to the other, but 
whenever the question of control comes in, each Government maintains 
that these two Universities are under them and tries to put as ~an  

screws on as possible. This thing would not have been needed if, in 
bub-section (4) of section 17, they had added that the change of 
Statutes would require the permission of the Government of India, an4 
all' these difficulties would have been solved and this double control, 
which is now being exercised over these Universities, would have been 
avoided. 

Now coming to the subject matter of the Finance Committee, the 
Flliversity hm, heen in existence for about 15 years now. There has been 
a Finance Committee working there for these 15 years and no action has 
been taken about it. If their expenditure had been irregular, it would 
have been very desirable to draw their attention to it in time and not 
to continue waiting for a long period of 15 'Years and then come forward 
in the end with a bomb shell in the shape of creating a special Finance 
Committee with a Government spy in it. 

The Assembly then adjourned for Lunch till Twenty Five Minutes 
to Three of the Clock. 

'The Assembly re-assembled after Lunch at Twenty Five Minute!; to 
Three of the Clock, Mr. President inthe Chair. 

Dr. Ziauddin Ahmad: Sir, I pointed out before Lunch thllt, 
instead of moving a change in the number of members of the Syndicllte, 
it would have been more profitable to the University, to the Government 
and certainly to the Legislature if they had amended the section, and 
trar.sfer the constitntion and powers of the Syndicate from the Act to 
the Statutes. Then it would have been open to the University and to 
the Government to go on playing with the 'change of numbers and we 
would have saved our time. 1'l1is procedure is provided in the Acts of 
the modern Universities including Aligarh University, and I thought the 
present opportunity would be utilised for this particular change. 

As regards this Standing Finance Committee proposed in the Bill, 
I would like to know from the Honourable Member in eharge of the Bill 
as to what was the constitution of the Finance Committee from the 
begi.nning up to the present time, and what changes the Government of 
IndIa have proposed in the constitution of this new Finance Committee 
which they are now introducing by this Bill. Of course, it is said tllat 
L!.i8PB(LA) .. -
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these suggestions have been accepted by the n ~r t . ~at I?ay be 
true' but since the Government give a very big grant, no Umversity can 
re u ~ their demand. I should like to know whether the suggestion. for 
the change in the constitution of this new tand ~  ~n.an e ~ ttee 
came from the Government of India, or whether It orlgmated from the 
University. I would like to ha\'e information on this point as well. 

Sir Frank Noyce: I am sorry that I did not catch the last point 
on which the Honourable Member desires to have information. 

Dr. Ziauddin Ahmad : Whether the suggestion for the change in 
the constitution of the Finance Committee originated from the Pniversity 
or from the Government of India. 'l'he Honourable Member may say 
that there had been irregularities in the financial arrangements of the 
University. Supposing that was correct, why did not Government draw 
the attention of the University to it in time. Had timely action heen 
taken by the University, there would not have been any necessity to adopt 
the measures which they are now proposing in the constitution of the 
Finance Committee. This if: really one of the important defects in the 
present organisation of the Universities in general, that they have not 
got any organisation like the Grants Committee in England which 
;might give timely advice to the Universities and avoid ultimate crises. 
When this new Advisory Board is established, then one of the 
important things they woultl look aiter would be that they would be 
giving timely advice to educational institutions, and these irregularities, 
which are now allowed to accumulate, will probably disappear and 
timely advice given to the Universities will certainly help in avoiding 
crises which might lead to some extraordinary action either by the 
University or by the Government. Therefore, it is very desirable that 
the Government of India should formulate some kind of policy about 
higher education. Of course I am not discussing other aspects of 
education at present, which may be entrusted to this new Advisory 
Board, and which I would very much like to be established at an early 
date. I sent in the notice of a Resolution to this effect last Delhi Session. 
and I sent in a notice again this time, but both times it was ruled out 
by the hallot, and so I did not get an opportunity 1'0 move it. Of course 
I do not want to discuss the Advisory Committee on this particular Bill. 
but I would certainly say that that Committee might function in the 
same manner as the Grants Committee, in the case of Universities. Of 
course it will have other fUllctions as well in connection with other 
aspects of education, dissemination of information and advice to 
student8 who desire to go abroad. But I do not want to discuss those 
points now. I do feel that, although the Government have not utilised 
the present opportunity and have not moved the right motion, which 
they ought to have moved in order to make the affairs of the University 
more efficient, they had only one thing in their minds, namely, how to 
keep contr.ol over the affairs of the University. To my mind this is 
a very uDlmportant thing. The thing which we ought to look after is 
undoubtedly the efficiency of the University and not control either by 
the Local Government or by the Government of India in which alone 
~ e Mover of the Bill is ntere' te~, because the whole object of the Bill 
IS to transfer the power of altenng the constitution of the Finance 
Committee from the Local Government to the Government of India. I 
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say that this and this alone is the object of introducing this particular 
Bill. I maintain that Government ought to introduce some machinery 
which might help to avoid similar occurrences in this and other 
Universities in future by giving suitable, timely advice. I do not want 
to oppose this particular Bill, but I do regret that the Bill has not been 
rightly drafted ; if the Government had given us an opportunity to refer 
the matter to Select Committee, then probably it would have come out 
in a more useful form and included suggestions for more efficient werking 
of the Universities. With these remarks, I close my observations . 

. The Revd. J. C. Chatterjee (Nominated: Indian Christians) : Sir, 
the Honourable and learned Member, Dr. Ziauddin, seems to have smelt 
a hare and has hunted extensively and long to unearth his quarry. 
But as I read this innocent looking Bill, it seems to r.J.e that the covert 
is not thick enough to hide even a rat, and therefore I think that the 
letll'lled Member has to some extent unnecessarily exorcised \ himself. 
At all events, if we look at the Statement of Objects and Reasons of 
this Bill, we find at the end the following significant words: "This 
Bill . gives effect to the above proposals, which have the full concurrence 
of the Vice-Chancellor and the Court of the University". It seems to 
me that if the Vice-Chancellor and the Court of the University of 
Benares have given their full concurrence to these proposals, they could 
not· have done so without the closest scrutiny. Although, I have the 
greatest admiration for the ingenuity and efficiency of the Education, 
Health and Lands Department, yet I am certain that even they are not 
astute enough to throw dust into the eyes of' such astute and learned 
gentlemen as the Vice-Chancellor and the members of the Court of the 
University of Benares. So, if there had been something suspieious about 
this Bill, they would have certainly smelt it. and would have raised a 
great deal of dust about it ; and since they have not done so, it seems 
to me that the fears and suspicions of my Honourable and learned friend 
are to some extent or largely unfounded. The main objection he has 
to the Bill apparently refers to the constitution of this Standing Finance 
Committee by statute. From the experience I have had for some years 
in the Standing Finance Committee it seems to me that the two Univer-
sities of Aligarh and Benares as wen as  others, are constantly coming up 
to the Central Government for large grants. The Univer8ities of 
Aligarh and Benares have lately asked' for very large sums of money-
and I believe rightly-for the use of their Universities. Those sums of 
money were asked for and have been provided by the Central Govern-
ment. It is therefore ouly right and proper that the Central Govern-
ment, the custodian of the money of the taxpayer, when it makes such 
large grants, in however worthy a cause, should exercise a certain right 
to examine and scrutinise how that money is spent, and therefore it seems 
to me to be strange that the Honourable and learned en~le an should 
question the right of the Central Government having a certain amount 
of say in the constitution of this Standing Committee. The funds are 
not being provided by the provincial Governments on this occasion ; 
they are being provided by the Central Government, and therefore it 
is but right and proper that the Central Government should exercise 
some control over the expenditure of those funds. 

Then there is another point, Sir. While these grants were asked for 
and various memoranda were presented to the Standing Finane. 
L6CPB (LA) 12 
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Committee, it appeared that a· great deal of criticism about the manner 
in which certain funds have been spent in a particular University ~ 
made. That is not a secret ; it is public knowledge. It is therefore 
necessary that a strong Standing Committee should be created by statute 
to regulate these funds and to make it answerable to· Government, who 
provide the funds. I think it is only right that such a body should be 
created. 

Then my Honourable and learned friend is well aware that a great 
many Universities have these Standing Finance Committees. Drawing 
Ii parallel from my own University of Delhi, we have got a body which 
is almost on aU fours with the body which is now proposed for the 
Benares Hindu University. We have a Standing Committee which sits 
for three years. That is for the normal term of elections in our 
University, and that is what is being proposed for the Benares Hindu 
Universfty. I am not aware what the exact composition of this Stand-
ing Finance Committee is going to be, but I have no doubt that with the 
one or two nominees, who ever they may be, of the Government or rather 
of the Chancellor or the Rector, there would be certain elected represen-
tatives on the Court. That I must Ijlay, my friend will agree, is very 
nearly the same as in the other Universities. There also we have Stand-
ing Finance Committees, and whether they are Standing Fin!tnce 
Committees created by the Universities or whether they have been 
actually created by statute, to my mind it makes very little difference. 

Dr. Ziauddin Ahmad: On a point of order, Sir. The Finance 
Committee has been in existence for 15 years ..... . 

Mr. President: That is not a point of order. 

The Revd. J. O. Ohatterjee :  I am quite aware, Sir, that the Finance 
COnllllittee has been in existence, and I believe the intention of this 
Bill is to strengthen it so as to make it responsible to the authority which 
proyides the grants that the University is now asking for. I was just 
saying that, in my own University of Delhi, there is a Finance Committee, 
on which the nominees of Government sit, for the simple reason that 
the Lniversity of Delhi is dependent upon Government for a yery large 
portion ·of its revenue, and nobody has taken objection to it, because 
people who provide the money must have a certain amount of say as to 
the manner in which it is going to be spent. I think, Sir, the Honourable 
Member is unduly suspicious and that he is unnecessarily worrying 
himself oyer a matter in which there is very little to fear. 

The other point he has referred to is the proposal for raising the 
number of the members of the Syndicate. I again feel that it is a very 
healthy change, because to increase the number of members of the 
Syndicate of a large University like that of Benares, which is in some 
wayan All-India institution, from 17 to 20, is all for the good. Even 
in a small University like that of Delhi, the members of the Syndicate, 
or the Executive Council as it is called, exceed 20. So in a University 
like that of &nares, where so many interests have to be represented it 
seems to me that the raising of the number from 17 to 20. is a step' in 
the> right direction, and whether it is done by statute or by some other 
method, to my mind the procedure makes very little differec.ce. It ii; 
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a practical proposal, and has the full support, as ~e a~e told, of the 
Vice-Chancellor and of the Court of the Benares UruversIty, and there-
fore we in this House ought to have no apprehension in passing this 
Bill. 

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muham-
madan Rural) : Sir, I shall not take much time of the House, but I 
only want to say just one or two words. I found doctors on either side 
disagreeing. When doctors disagree, laymen like me have to be very 
cautious. The learned doctor on this side came forward with some of 
his objections, and the reverend gentleman from that side came forward 
with what he considered to be his replies to those objections, and I was 
simply wondering how I could best adjust the two sides, and it looked 
to me as if my reverend friend was trying to measure the scale of the 
Benares University with that of the Delhi University ..... . 

The Revd. J. C. Ohatterjee : Not at all. 
Mr. M. K. Acharya : ...... or possibly my Honourable and learned 

friend on this side was trying to compare the scale of the Henares 
University with that of the Aligarh University. Any way, I am not 
concerned with any scale, whether borrowed from Delhi or from Aligarh. 
All that I want to say is this. It is very unfortunate that myoid friend 
PancH Madan Mohan Malaviya is not here in this House today when 
a Bill like this is introduced, because probably he is the person best 
qualified to speak and to tell us once for all how far this Bill will satisfy 
the authorities of the Benares University. I am not at all concerned 
with the reconstitution of the Standing Finance Committee. I never 
take much trouble about these things. How many Members are going 
to be on the Standing Finance Committee or who is to appoint them, 
these are matters which I leave to the practical genius of practical 
gentlemen. I am a dreamer and philosopher ; and these numbers 17 or 
20 do not trouble me at all. There is only one feature in this measure 
which I think I should welcome, and that is all that I wanted to say. 
There will be an examination in Hindu religion for all Hindu student's. 
It seems to be one of the changes that are in contemplation, and I wel-
come that change. I believe it was about years ago that I paid a visit 
to the Benares Hindu University; and I stayed there for three or four 
days with somebody, and it then impressed me that the so-called Hindu 
University in Benareswas just as good or as bad as any of the big first 
grade colleges in South India. There was nothing particularly Hindu 
about it, except that all the students that were receiving education in 
that University happened to be students who are, I suppose, in' the 
Census Report described as Hindus. 0.£ course, in the Census Report 
a Hindu is one who is neither a Muhammadan nor a Christian ..... . 

Dr. A. Suhrawa.rdy : Is that the definition ? 
Mr. M. K. Acharya : I believe it is so. 
The Revd. J. C. Chatterjee: Nor a Parsi. 
Mr. M. K. Acha.rya : Nor a Jew. So I do not believe that the 

Census Officers, or even the Government of India for that matter, are 
yet sure as to who a Hindu is. I am supposed to come from a non-
Muslim constituency; that is all. That is all' the definition of my 
constituency, and I am a non-Muslim. I think, Sir, in that respeet the 
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Hindu University is non-Muslim and non-Christian. There was no 
Muslim or Christian religious teaching given in that University. I myself 
graduated from a Christian college, and I learnt plenty of the New 
Testament in my college, and T do not ever regret that I did ~earn it. 
In any case, it struck me in those days that, although somethmg was 
shown in the time table by way of religious instruction to the boys, yet 
very little was actually givoo. And in passing I may say that in the 
days in which I was a teacher myself in charge of an educational 
institution, I always made it a great point to impart religious instruction 
on non-sectarian lines to the pupils-in fact at one time I even went to 
the length of moving the Madras Government to appoint a Committee 
on the subject. I had to write a book On the subject for the benefit of 
the High School boys in the Madras Presidency-that was all in the old 
days. Any way, I took some interest to see what kind of religious 
instruction was imparted to the students of the Benares University; 
and i't struck me that very much more might have been done than was 
actually done in those days. I hope there is a change now coming on, 
an(l that the stud.ents of the Benares Hindu University will not be just 
neminlllly receiving instruction in the l:l indu religion, in Hindu ideals 
and Hindu Dharma, but they will receLve really sound and good instruc-
tion so as to be able to stand the test of an examination, if need be, in 
the instruction which is supposed to be imparted to them. 

Therefore, I think that this provision that there would be an 
examination also and not merely instruction so as to make sure that the 
boys do learn something is, on the whole, a fairly satisfactory innovation. 
I admit one may know all the scriptures and yet may be as bad a 
renegade as anybody can be. Therefore, there is a good deal of differ-
ence between learning and actual conduct in life. However, there is 
this fact of being the knower of one's religion, whether one follows it 
or not. Knowing one's religion, one may be tempted to follow it in due 
course. That was an innovation which I thought was welcome. That 
is all that interested me in this Bill. For the rest, I hope that now 
that the expert on one side has been answered by the expert on the other 
side, a layman like myself may on this occasion at least vote with the 
Government and see the Bill passed. 

Sir Frank Noyce: Sir, my Honourable friend ~r. Chatterjee has 
made such an able defence of this measure that it IS unnecessary for 
me to add very much to what he has said. Dr. Ziauddin has accused 
Government of precipitate action in bringing the Bill forward. The 
papers I have in front of me are, I think, sufficiently thick to rebut 
that charge. This Bill has been under consideration for at least a year, 
and short and simple as its provisions appear to be, they have been the 
subject of very prolonged discussion with the Vice-Chancellor of the 
University. I myself have spent several hours with him in devising a 
measure which will be equally satisfactory to Government and to the 
authorities of the University. 

Dr. Ziauddin has asked why the Bill was not referred to a Select 
Committee. It was because we were satisfied that it was acceptable to 
the authorities of the University, and because, as I have said, that its 
provisions are simple and no. question of drafting arose, that we did not 
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consider that it was necessary to refer it to a Select Committee. Dr. 
Ziauddin thought that, if that had been done, opportunity might have 
been taken so to amend the Benares Hindu University Act as to bring 
luch questions as the number of the Syndicate within the operation of 
the Statutes instead of that of the main Act. I think, if he had looked 
up the history of University legislation in this country, he would have 
realised why such an amendment weuld not have been desirable nor 
acceptable to the University. The Benares. Hindu University Act dates 
from before the Report of the Calcutta University Commission. Since 
that Commission reported, its advice in regard to the drafting of 
University Acts has been followed, an.d such matters as Dr. Ziauddin has 
mentioned are now brought within the operation of the Statute. If 
we had made an· amendment bringing the number of the Syndicate within 
the Statutes, we should have had to do likewise with regard to the 
constitution of the other authorities of the Benares Hindullniversity 
and that would have meant a very extensive remodelling of the Act, 
which hardly appears necessary. 

Now, I come to the main point, which is the necessity for a Standing 
Finance Committee for the Benares 'Hindu University. Dr. Ziauddin 
referred to this requirement as a bombshell to the University. I think 
myt;elf that Universities would welcome bombshells of this kind which 
" burst with blessings on their head8". The bursting of such a bomb-
shell has its advantages and disadvantages and the disadvantage in this 
case is, of course, that the grants to the Univell"sity have been made on 
the condition that it sets up a strong Standing Finance Committee. It 
has in the past had a Finance Committee, but it is an entirely informal 
body which was not constituted under the Act or under the Statutes. 
I venture to think that when Government increase the annual grant of 
the University from Rs. It lakhs to Rs. 3 lakhs and give it non-recurring 
grants to the extent of Rs. 15 lakhs, they are justified both in their 
interests, in the interests of the taxpayer and in those of the University 
in taking steps to see that the grants are properly administered. That 
is also the opinion of the University, as I have said. The University 
authorities have never raised any objection whatever to the constitution 
of a Standing Finance Committee. The only objections they did raise 
were as to the manner in which it should be constituted, and those 
objections have now been met fully and completely. I was asked how 
this Standing Finance Committee is to be composed. It will consist tlf 
the Vice-Chancellor ex-officio, who will preside over its meetings, one 
member of the Court, who will be nominated by the Lord Rector, one 
member who will be nominated by the Vice· Chancellor, and two members 
of the Court who will be elected by the Court. I submit that there is 
no Government spy on that Committee; it consists entirely of the 
members of the Court who presumably enjoy the confidence of the 
University. 

Dr. Zi&uddin Ahmad: No representative of the Government of 
India' 

3p ••• 

will have full 

Noyce: The no~ nee of the Lord Rector. There is 
no question of the Government of In.dia controlling 
the activities of the Standing Finance Committee: it 
power in its own sphere. All that the' Government of 
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India insist on-and I think they are justified in insisting on-is that 
any change which may. be made in the Statutes constituting t ~ tand n~ 
Finance Committee shall come up to the Governor General In CouncIl 
for approval. This House has constituted a Standing Finance o ~ttee 
of its own and I cannot but conceive that a Standing Finance CommIttee 
cannot but be of great advantage to a University. It is, I u ~, fr?m 
the Standing Finance Committee thus constituted that the Umverslty 
can expect the ndYlce which Dr. Ziauddin thought should be tendered 
by the Government of India or by a body constituted by the o ern ~nt 

of India. I hardly think that the Education Board, whose formatIOn 
he envisages in the near future, would be in a po t~on to give the 
University advice in regard to the management of its finances, or that, 
if such advice was given, it would be altogether welcome to the 
University which is very jealous of its autonomy. 

I think, Sir, [ have said sufficient to show that the Bill is a salutary 
measure, and I repeat once more-and I am sure the House will agree--
that there cannot be anything radically wrong with a measure which is 
acceptable both to the University authorities and to the Government of 
India. 

Dr. Ziauddin Ahmad : Will the Honourable Member please answer 
two of my questions which I have already put Y One is, who originated 
the proposal of a Standing Finance· Committee, aDd the other is, whether 
the decision of the Standing Finance Committee shall be final or subject 
to revision by the Council of the Court Y 

Sir Frank Noyce: I am sorry I omitted to answer those questions. 
I think the reply is really implicit in what I have stated. The suggestion 
that there should be a Standing Finance Committee emanated from the 
Government of India, which felt, as I have said before, that, in making 
grants of the large amounts I have mentioned, 'they ought to have some 
means of assuring themselves that they were properly administered and 
that there would be no more bombshells coming in another fifteen years' 
time. The second question is whether the constitution of the Standing 
Finance Committee has the approval of the Court. I can assure the 
Honourable Member that that is the case. I have before me the draft 
Statutes regarding the constitution of the Standing Finance Committee, 
which have been sent to us by the Court. 

Dr. Ziauddin Ahmad: It has been imposed On the so-called 
autonomous University. 

Mr. President: The question is : 
" That the Bill further to amend the Benares Hindu University Act, 1915, for 

rertain purposes, be taken into consideration." 

The motion was adopted. 

Clauses 2, 3, 4 and 5 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

Sir Frank Noyce: I move that the Bill be passed. 

The motion was adopted. 



R'ESOLUTION RE CONVENTION ~'O  O O~ 014' WORKER's 
AGAINST ACCIDENTS. 

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways) : Sir, I move: 

" That this Assembly having considered : 

(1) the Draft Convention ~on ern n  the protection against accidents of workers 
employed in loading or unloading ships; 

(2) the R.ecommendation concerning reciprocity as regards the protection 
against accidents of workers employed in loading or unloading ships; 
and 

(3) the Recommendation concerning the consultation of workers' and employers' 
Organisations in the drawing up of regulations dealing with the safety of 
workers employed in loading or unloading ships; 

adopted by the International Labour Conference at its Twelfth Session recommends 
to the Governor General in Council that he should examine the possibility of givini 
effect to the above Convention and the Recommendations and that the results of 
this  examination should be placed before the Assembly within eighteen. months fr.>m 
this date." 

I have only a few words to say in respect of this Resolution, but I 
think it is due to the House that I should tell them what exactly are 
the reasons which have made it necessary to bring it forward. As 
the House will see frOID its terms, it does not c{lmmit the House to any 
definite expression of opinion, hut it conveys all injunctioll to the Gov-
ernment of India to proceed with its examinati{lu of the question, and 
to place its proposals beforp. the Legislature within a period of 18 
months. The necessity arises in this way. lJnder Article 42;) of the 
Treaty of Versailles, the member Governments have bound themselves 
to bring any draft convention ~r recommendation adopted by the In-
ternational Labour Conference hefore the competent authority em-
powered to take action, within lR months from the date when the draft 
convention or rec:ommendation was auopted. In this case the period of 
18 months will expire on the 21st December next, and as legislation will 
be necessary before the Government can ratify the Convention, it is 
necessary in order to comply with the provisions, of the Treaty, that 
the draft Convention and the Reeommendations should be brought .~

fore the Indian Legislature this Session, because before the next Session 
begins, the period of 18 months will have expired. The nature of the 
Resolution being what it is, I do not think it is necessary for me to go 
into any great detail a8 to the terms of the Convention. It provides a 
a pretty complete code for the protection of workers, employed whether 
ashore or afloat, in loading and unloading ships. In a matter of this 
kind, it is obvious tbat we could not in allY case comt' to decisions with-
out consulting Local Governments, commercial bodies, shipping interests 
and the Port Trusts and we started conf>ulting them some time ago. 
We have not, however, yet received the opinions of all Local Govern-
ments, and we shall not be in a position to formulate our proposal until 
we have their replies. '{'hereafter the whole matter will be taken up 
and in due course the proposal!; .of the Government of India will be 
placed before this House. Sir, I move. 
Mr. N. G. Ranga (East Godavari and West Godavari cum Kistna : 

Non-Muhammadan Rural) :  I learn from the reports submitted to the 
Government of India by its delegates to the Illternational Labour Con-
ference that this partieular proposal wasplaceu before them by the 
Government of India in April last. Their delegates to the International 
Labour Conference cla.imed that it was not possible for them to ratify 
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or to accept this particular convention on behalf of the Government of 
India, in view of the fact that the Government of India had such short 
notice. In fact this was the same claim that they advanced in reply to 
my Honourable friend, Mr. Matin Chaudhury, who criticised their atti-
tude. Sir, I learn from the Honourable the Leader of the House that 
the Government of India has not yet had ~ ent time to consult Local 
Governments and also the other organisations which are concerned with 
this particular matter. It ii-i also learnt from him that the Government 
of India have had replies only from a few provinces and not from all. 
I should be very grateful to the leader of the House, Sir George Rainy, 
if he would inform me whether they received the proposal from the 
International Labour Office in April, 1930, or April, 1929. If it was in 
April, 1929, that the Government Qf India were appraised of this con-
vention of the International Labour Conierence, certainly they have 
had more than enough time to consider this. If they had notice only 
in April last, that is three months ago, then to ask for 18 months' time 
to give the necessary consideration for this particular convention, in 
order to arrive at their own recommendations, is rather an extraordi-
nary thing, because it shows that the Government of India are not 
really anxious to help the workers of this country-dockyard workers 
and workers employed on steamel"s--as' soon as possible. 

It is a notorious fact that in most of our docks and shipyards, no 
attention has been paid till now by the Port Trusts or the employers 
to take the elementary precautions to prevent accidents to the workers ; 
and even when accidents have occurred, very  little attention is given 
to the qnestion of giving necessary compensation to these workers. 
I am conscious of the fact that there is a Workmen's Compensation Act, 
but by reason of the fact that these dockyard workers have not been 
organised properly, this Act has failed to give sufficient redress or suffi-
cient assistance to these workers. Government have not taken care to 
see that the employers are persuaded to take the necessary precautions, 
and what is worse, there has been negligence on the part of employers 
as well as of Government. But to-day Government come to us aud ask 
for a period of 18 months in order to formulate their own proposals. 
The other day (i.e., 7th July, 1930), when my Honourable friend, Mr. 
:Matin Chaurlhury, drew the attention of the Honourable Sir Joseph Bhore 
to this question and inquired why Government should ask for six 
months' time to consider that particular convention regarding the in-
dustrial accidents of workers, he was given the answer that Government 
had to circulate that particular conveation to all the Local Governments 
and to get the necessary replics before they could formulate their own 
conclusions and place them before this House. Sir, a period of six 
months was found necessary for that partiCUlar convention, so is not 
that period long enough for this particular convention also! If this 
period is not long enough, at most one year should be quite enough. 
Why do Government want 18 months' This question is very im-
portant, and I sincerely hope that the Honourable Sir George Rainy will 
try his best to see that proposals are placed before this House within 
at most one year from now. Secondly, Sir, there is a third section-
the recommendation concerning consultation hetween workers and 
employers over the drawing up of regulations dealing with the safety 
of workers employed in loading and unloading ships. Here I learn that 
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some of the urban workers working in the dockyards of cities are or-
ganized into trade unions and therefore it is quite possible for them, or 
it may not be impossible for them, to safeguaru their own interest!! 
when this particular question comcs up for discussion, but what about 
those workers employed on small sailing ships and also in inland ports , 
These workers are not at all protected because they have no oJ;ganisa-
tions for themselves. Therefore It is quite easy for Government to ig-
nore them if their case is not placed before them properly. I would 
request the Honourable Sir George Rainy to take note of this fact and 
to try his best to see that proper representation is given to these people 
also on any committees or councils which may be held to get this parti-
cular convention dis(mssed at the proper time. Thirdly, Sir, I do not 
know whether the Government of India propose to apply this partieu-
lar convention only to the seaports or to inland ports as well. There 
was a discussion on this point at the International Labour Conference, 
and the majority of the delegates were of opinion. that this particular 
convention should be made applicable to workers employed. both at the 
seaports and also in the inland ports, and to workers employed on the 
shore and also on board steamers. Now I would suggest that it would be 
in the interests of the dockyard workers in this country, and those 
workers employed on the steamers and sailing ships, if this particular 
convention were to be made applicable not only to workers at the ports, 
but also to the workers in the inland ports of this country and to 
worker'> on the shore as well as workers on board steamers. Lastly, 
Sir, there is a provision made in this convention that a Government, 
if it was found to be necessary, should be authorised to exempt any 
small steamer or any small inland port from the provisions of this par-
ticular convention. Sir, I think this is a very dangerous pro-
VISIOn. If this particular authority to exempt sailing ships or 
certain inland ports were to be givell to the Government of India, 
I am perfectly sure, Sir, that the Government of India would try 
to exereise this power ill as many cases as possible, to the detri-
ment of the ultimate interests of the unorganised and helpless 
workers of the inland ports. Therefore I give this particular 
caution to the Government of Iudia not to try to take advantage of 
this particular provision, but to try their best to extend the benefits 
accruing from the application of this convention to the workers em-
ployed in inland ports also. 

The Honourable Sir George Rainy : Sir, I should like to say a few 
words in reply to what has fallen from my IIonourable friend. He 
seemed to think that, in this case, the Government of India have been 
extraordinarily dilatory. Now what actually happened was this. The 
Convention and the Recommendations were adopted by the International 
IJAbour Conference in its Twelfth Session in May and June, 1929. 
Owing to the procedure of double discussion which obtains in the In-
ternational Labour Organization-first discussion in one year and a 
second discussion in the next-and owing to the delay which takes place 
before papers reach the Government of India from the International 
Labour Organization, we had literally no time whatever to consult 
Local Governments and the otller interests concerned. In these cir-
cumstances it was clearly impossible for the Go,"ernment deleg-ates at 
the Twelfth Session to take a decided line ; and it was the more neces-
sary, after we received the draft Convention and Recommendations, 
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that we should take steps to see that these important questions were fully 
examined. The papers were issued from the Office of the International 
Labour Organization at Geneva in September, 1929, and they finally 
reacheu the o lller ~ Department about the middle of November. 
There was no delay in issuing a circular to Local Governments asking 
them to give their own opinions a.nd to obtain the opinions of the in-
terests concerned, and considering that this is the first occasion on which 
we have had a real opportunity of examining them, I do not think there 
has been any undue delay. Now my Honourable friend put a question. 
He wanted to know whether the!>e provisions in the Convention and in 
the Recommendations would apply to the inland port!;. Sir, my Honour-
able friend is in a position to answer his own question. If he will read 
the draft Convention and Recommendations, as no doubt he has already 
done, he will find that the proyisions do apply in many cases to the in-
land ports as well as to the ~aport . Now when the International 
Labour COlrlerence have adopted /I Convention, the member-Govern-
ments can decide for themselyes whether thcy will ratify or not, but 
they cannot ratify with reservations.  Therefore, the answer to the 
question is that, if the Government of India finally decide that the Con-
vention should be ratified, and if the tegislature should concur in that 
decision, because in order to make it eiIectiye legislation is necessary, 
then in that case the provisions will apply both to the seaports and to 
the inland ports. I think, Sir, that really answers most of what fell 
from my Honourable friend, and it is perhaps unnecessary that I should 
say more. 

Mr. N. G. Ranga : Does the Honourable Sir George Rainy propose 
to give due representation to inland workers employed in inland ports 
who are not properly organised at present' 

The Honourable Sir George Rainy: I am afraid I cannot give an 
answer to that question at this stage, but I ,.-ill certainly promise that 
what my Honourable friend has suggested will be considered. 

Mr. President: The question is that the following  Resolution Le 
adopted: 

" This Assemhly having considered: 

(1) the Draft Convention ~oneern n  the protection against aeeidents of workers 
employed in loading or unloading ships; 

(2) the Recommendation concerning reciprocity as regards the protection against 
31'ddents of workers employed in loading or unloading ships ; and 

(3) the Retommendation concerning the consultation of workers' and employers' 
Organisations in the drawing up of regulations dealing \,·ith the safety 
of workers employed--in loading or unloading ships ; 

adopted hy the International Labour Conference at its Twelfth Session recommenflll 
to the Governor General in Council that' he should examine the possibility of giving 
effect to the r.bove Convention and the Recommendations and that the results of this 
examination should be placed before the Assembly within eighteen months from thia 
date." 

The motion was adopted. 



RESOLUTION BE CONVENTION O ~  THE MARKING 
'OF WEIGHT ON HEAVY PACKAGES TRANSPORTED BY 

VESSELS. 

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways) : Sir, I move: 

" That thi. Assembly recommends to the Governor General in Council that he 
should ratify the Draft Convention concerning the marking of the weight on heavy 
paekagtls t "an~ported by vessels, adopted by the International Labour Conferen('e at 
its 12th t~, oJ1 held at Geneva in May-June, 1929." 

This Convention, Mr. President, is a very simple one_ It requires that 
any package or object weighing one metric ton or more consigned for 
tra:asport by sea or inland waterway, shall have its gross weight plainly 
and durably marked upon it on the outside before it is loaded on a ship 
or vessel. The object of this COllvention is to protect the worker 
ti6uinst the danger to which he is exposed if heavy packages which must 
be loaded or unloaded Oil a ship Ly mechauical means do not have their 
weight marked on them. Obviously, it must seldom be possible to move 
a package weighing more than one metric ton by hand, and there-
fore it has to be moved by mechanical means. If the weight is not marked, 
a crane or derrick may be used to lift the package though it is not 
really strong enough to carry it. If the crane broke, there might be 
great danger to the life alld limb of those who were employed in work-
ing the cargo. Since that Convention was adopted, we have consulted 
Local Governments, Local Admini::trations, commercial bodies and the 
other interests concerned on the question whether we should ratify the 
Convention or not. ']'he opinion!' we haye received are practically un-
animous that the Convention should be ratified, and the only two dis-
seHtient opinions we have received are from the Bombay Chamber of 
Commerce and a firm in Madras. After considering the opinions, the 
Goverument of India are clearly of opinion that it is desirable tIlut the 
Conyel1tion should be  ratified. 

Then we have also considered the 4uestion whether special legisla-
tion will be necessary, but as far as we can judge there is no preser:i 
need for such legislation. The Port Trusts under their various Port 
Trust Acts have the power to frame hye-Iaws for the safe and con-
"enient use of wharves, dOC)Ol, piers, etc., aaJ We believe that it will be 
quite possible to euforce the Convention by means of such bye-laws. 
In one port, namely, Chittagollg, the position is rather exceptional, be-
cause the jetties belong to the Assam Bengal Railway Company. The 
Company, howe'\'Cr, is willing to enforce the necessary rules to secure 
compliance with the Convention by virtue of their powers under the 
Indian Railways Act. 

As regards the inland waterways, our information is that cranes are 
very seldom employed in the loading and u1110ading of vessels, and pack-
ages weighing one metric ton and upwards have very rarely to be dealt 
with. Therefore it appears to us that no legislation is necessary at pre-
sent' on that point, but should it appear, as the result of further 'ex-
perIenee, that legislation to enforce the Convention is necessary, then, 
undoubtedly, the Government of India would come to the House and 
ask for the necessary powers. Sir, I move_ 

Tile motion was adopted. 
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RESOLUTION RE TERMINATION OF CONTRACT OF THE ASSAM: 
BENGAL RAILWAY. 

The Honourable Sir George Ra.iny (Member for Commerce and 
Railways) : Sir, I move : 

" That this Assembly recommenos to the Governor General in Council that, in view, 
firstly, of the requirements for new ~on tru t on and open line works on railways which 
will have to be met in the course of thp next ten years, and of the demands whieh 
the pro ~ on of aocquate funds to meet the eapital expenditure required for these 
projeets will make on the resources of Government, and secondly of the fact that the 
purchas(-of thp ~a  Bengal Railway Company's interest in the Assam Bengal Hail-
~  will 1I0t at th. present time be financia,lly profitable, and that another opportunity 
for acquiring that interest will o~ ur ill 1!','l1, notice should not be given to the Com-
pany on the present occasion of intention to terminate their contract unless it should 
prove possible to devise some expedient by which the purchase money can be found on 
terms ~  will neither involve the Government in substantial financial loss nor neces-
lIitate any er ou~ curtailment in the programme of new capital expenditure required for 
the proper deVl'lopment of the railway system in accordance with the economic needs 
of the coulItry." 

I should like to express at the outset my regret that it was not pos-
sible to give longer notice of my intention to move this Resolution. Cer-
tain d u~ on  have been in progress, and until they had terminated, it 
was very difficult to formulate the exact terms of a Resolution. As soon 
as I was in a position to do so, the Resolution was drafted and was sent in. 
It was considered by the CentIal Advisory Council for Railways yester-
day, and copies of the Memorandum, which was placed before the Ad-
visory Council, to~et er with a n()te showing what the recommendation 
of the Council was, have heeD placed on the desk ibefore every Member. 
As I said, I regret very much t.hat it was not possible to give longer 
notice. Now, Sir, Government, in considering this question, and in 
deciding what their line ought to be, have constantly kept before their 
mind the strong feeling that is entertained by very many sections of 
Indian opinion and which has often found expre.;;sion in this House in 
favour of terminating the contracts of the guaranteed Companies at the 
earliest opportunity. All Honourable Members are of course aware that 
this was the recommendation of the Acworth Committee. I should, how-
ever, like to read to the House exactly what the Acworth Comwttee said 
-about the Assam Bengal Railway. In the first place their general re-
commendation was this : 

" We re('ommend that the systcm of management by guaranteed companies of 
n l ~  dOllli(·ilc should not be eontin:Icd after the termination of their existing 
contracts. ' , 

The Committee then went on to deal with the various railways !,!iying 
the dates on which their contracts terminated, and what they said about 
the Assam Bengal Railway was this : . 
"The pOfOition of the Assam Bengal Company is exceptional. All the other 

«uaranteed companics earn, in the shape of their share of surplus profih. a substantial 
<1ivi<1enrt above th" guaranteed minimum, and their shares, even under rhe exceptIOnal 
market conditions of the present moment, stand in the neighbourhood of par. The 
Assam.B"ngal net receipts do not even meet the 3 per cent. guarantee. 
The ~ ar  arp. consequently quoted at present at about 45. We should hesitate to 
adviAc that the Secretary of State should payoff at par in 1931 shares now standing 
at 45. Rut till' Company is not important, and there is ample time for consideration 
of this ":ucptional case between now ani! 1931. In any case, the amount at ilillue is 
lIot large." 

• 
I have quoted that passage to show that the Acworth Committee recog-
nised that the Assam Bengal Railway stood in a somewhat different posi-
tion from others, owing to the fact that they earned sufficient in the 
way of surplus profits to keep their shares above par, even at that time, 
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that is, 1921-22, whereas the Assam Bengal Railway was not even carn-
ing its guaranteed interest. 

Now. Sir we come to the question as to how matters .stand at the 
present no ~nt. First o~ all let us take the. revenu.e position and try 
to a~ erta n how the barg.am looks from the pomt of Vlew of Government, 
which means the point of view of the taxpayer. Let us see how the 
bargain would look if we were to carry out the pur a~e in accordance 
with the terms of the contract. The ordinary share capital of the 
Company is It million sterling and the guaranteed rate of interest is 

•  3 per cent, that is to say, the Government have to pay annually £45,000 
as interest on the Company's capital. In addition, there is the Company's 
share of the surplus profits. In the years 1920-21 to 1925-26, no surplus 
rrofits were earned. But in the following four or five years, there have 
been surplus profits which in one or two years have amounted to as much 
as Rs. 4 lakhs a year. We have considered very carefully what these surplus 
profits might amount to during the next decade. The two years in which 
they amounted to as much as Rs. 4 lakhs werc rather exceptionally good 
years, and we feel that it would be dangerous to count on the Railway 
making surplus profits to that extent as an average during the decade, 
although I certainly hope that in good years-gooC' years for the railway, 
I mean, for the term good is somewhat ambiguous, since high receipts in 
the a l a~' may mf'an a bad rice harvest in Bengal and very heavy rice 
imports from Burma to Chittagong, still I do not dOUlbt that in particular 
years, the surplus profits might amount to or might even exceed Rs. 4 lakhs 
a year. On the other hand, we must be prepared for years that are bad 
from the point of view of the Railw;ay, a year for instance in which 
serious damage might be done to the hill section by heavy rainfall ana 
consequently the working expenses be high. Therefore, our view is that, 
taking one 3'ear with another, we are not entitled to calculate that on the 
average the surplus profits I"ayable to the Company would amount to 
more than Rs. 3t lakhs. In sterling that would be nearly £24,000, or 
more exactly £23,750. N!?w, if we were to purcha'le the Railway, we 
should of course no longer have to pay the guaranteed interest 
on the capital of the Company, and we should not have to 
pay surplus profits but in addition we should not have to pay the 
administrative expenditure of the London Bo.ard of Directors, 
and that amounts to about £8,500. Altogether the total amount of the 
charges of which we should be relieved, if we made the purchase, is 
between £76,000 and £77,000. On the other side of the account in the 
first place, we lose the Indian income-tax and the super-tax on the Com-
pany ',~ profits, which amount to a little oyer £3,000, and also of course, 
we should have to pay interest on the money that we should have to 
borrow in order to pay the Company's capital Now, it seems very un-
likely, conditions being what they arc, that the Governmf'nt (';f India 
would be able to borrow money required for paying off the capital in 
London at less than 6 rer cent ....... . 

Mr. B. Das (Orissa Division: Non-Muhammadan) : Why not in 
India' • 

The Honourable Sir George Rainy : I will come to that. Therefore 
as against the charges, of which we should be relieved of a sum amountina to 
I)omething like £7.000, we should on the other hand oove additional a~ e  
to meet to £93,000. That is to say. we anticipate that. if we made the 
purch8lSe, we must lay our account for a recurring loss of something-like 
~1 ,  a yea!. Therefore, on the face of it, the transaction does not look 
hke good busmess. It means that the Railway is not really profitable at 
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present and that, if we take it over now, the loss will fall on us, but if 
we do not take it over at present, part of the loss falls upon the Com-
pany. 

The next point I want to make is this. According to the most recent 
information that I have, the market price of the ar~ in London is 
£78. Last year they rose higher, I understand, there was an impressiOi! 
-that the Government of India was likely to purchase the Companl and 
the price went up to 98, but it has now d,ropped back to 78. My own 
feeling is th3t when the London money market values shares at only 78 
per cent. of their par value and when we are obliged, if we buy the Rail-
way, to J.'urchase them at par, I. feel a certain instinctive reluctance--
pO&bibly due to my Scottish nationality-in placing that extra £22 in 
the pocket;; of the shareholders. 

So far, I have been speaking of the matter almost entirely from 
the revenue side. Let us now look at it for a moment from the capital 
side. As Honourable Members know, during the last two yean, it has 
become increasingly evident that it is going to be difficult to raise all 
the money that we should like to be able to spend upon railway deve-
lopmrnt in India. Every Honourable Member knows that we have had 
to curtail our programme of capital expenditure rather drastically. 
We have not, I am glad to say,' had to shut down any comtruc'tion 
which we had actually begun, but we have been compelled to postpone 
the commencement of new projects ; and as far as I can forrsee, it is 
llot going to be an easy matter in the next three, four or five yeJrs to 
provide funds for more than a very modest programme of capital deve-
lopmrnt. Now, Honourable Members who hold strongly the view that 
the contracts with the ComJ.'8nies should be terminated may very well 
say to me: "But surely in any year when ,a contract fall, in, if you 
devote part of the money, you can raise by borrowing, to buying out t.he 
. Company, then you will have so much less M spend on railway develop-
ment. Do the terms of the Re<;olution mean that the Goyernment of 
India are asking the Assembly to commit itself to the general proposi-
tion that the shares of these Company railways ought not to be acquired 
when opportunity offers !" If the language of the RetlOlution on the 
paper has conveyed to' any Honourable Member an impression that Gov-
ernment are asking the House to commit itself to a proposition from 
which it could be inferred tha,t opportunity ought  not to be taken of 
these opportunities when the ('.ontracts fall in, I should be very sorry, 
because that is not the intention of Government at all. The reason whv 
these pointB were emJ.'hasised in the Resolution was this, that at the pre-
sent jq.ncture and in the existing circumstances, it is particularly diffi-
cult to raise the money we require for railway development. If we have 
to purchase the Assam Bengal Railway, it will not mean that we should 
still have a fairly golod programme, though not quite so large as we could 
have wished. It would mean that a programme which, as I have already 
said, we regard as totally inadequate would become more inadequate still. 
It might mean that we should have to put off for a year or for two years 
the beginning of such important projects as the B()ffi\biay Sindh connection 
and the Dacca Aricha Railway in Eastern Bengal. That being so, Gov-
ernment are bound to put the position clearly before the House and 
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expLain to them what the consequences are likely to be if we decide to 
purchase this Railway. 

Now, Sir, there is another point connected both with the capital and 
revenue sides. The main reason why there have been surplus profits for 
the last four or five years is, we believe, the policy adorted in recent 
years of building short branch feeder lines on the Assam Bengal Railway. 
It is this which has brought about an increase in receipts and has finally 
provided surplulSes. Now, it ~t be urged, ': Is it not likely t~at ~  
thc construction of more feeder hnes the finanCIal results of the hne wIll 
improve and if this prospect exist,;, might not the purchase of the line be 
profitabie ?". My answer to this line of argument is this. I believe. it 
is quite true that, if we could ,build several more feeder lines, the finanCIal 
results of the main line would be substantially improved.. But if we spend 
large sums of money to acquire the line, then I fear we shall not be able 
to afford to build the feeder lines and in that case we sh,all not get these 
additional profit", For that reason I do not feel that we can take into 
account any additional surplus profits arising from the construction of new 
feeder lines, because if we Arquire the line, we shall not be able to build 
them. 

There is another point which I ought to have mentioned earliet·, and 
about which I mUHt say something now. \Ve have very carefully con-
sidered whether, in addition to the ga,ving of administrative expenditure 
owing to the abolition of the London Board, there might not be adminis-
trative savings in India owing to the purchase of the line. It has teen 
liuggested for instance, that the management might be amalgamated with 
that of the Eastern Bengal Railway. That is a pOliSibility, but after going 
into the matter very carefully, we are satisfied that on the balance there is 
not likely to be any saving, The Assam Bengal line has always been very 
economically managed, and as soon as we took it under State managcment, 
we should he faced with a very firm demand that the scale of salaries and 
emoluments of all ranks should be raised to the same standard a~ on other 
State-managed railways. That being so, I am afraid that any saving 
exrected in this region would prove to be illusory. 

That, Sir, I think very nearly concludes what I desire to place before 
the House, We have been exploring the subject to see whether any prac-
tical expedient can be devised in order to meet what I know are the wishes 
of a very large number of :lHembers of this House, without saerificing any 
important financial interests of Government, which means of the tax-
pa e~ . We shall continue our search, because it is not necesr.ary to give 
notice until the end of December. But I should be misleading the House 
if I were to lead them to believe that I am very hopeful that we shall be 
able to devise any such expedient. As far as I can judge, it will not be 
possible to arrive at any scheme which would not either involve a -substan-
tial recurring loss to Government or which on the other hand would not 
lead to a drastic curtailment of our capiwl programme. Nevertheless we 
shall l"till see whether anything can be done, Meanwhile owinO' to the 
fact that it must be in the interest of the ~ are olrler  to ~ paid ~  at an 
early date, so long as the line is not profit.able to them and their shares 
ta~d below par, webelieye it may be possible to obtain an additional 
optIOn to purchase the line in 1936 instead of in 1941. If we are able to 
arrange for this-and I may say that it is the course recommended by the 
Central Advisory Council-we shall not be committed to the continuance of 
L6CPB(LA) 
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the contract for any long perio(l. The Government of India in 1936 will 
be able to decide whether, in the circumstances of that year, it is exredient 
to purchase or not. 

My Honourable friend, Mr. Das, put me a question about the differ-
ence ~ et een. borrowing in England and borrowing in India and I said 
I would come to it later. But I think I shall be better advised to leave my 
Honourable colleague the Finance Member to deal with that point, and I 
have no doubt that he will be able to intervene in the debate somewhat at 
a later stage. Sir, I move. 

Maulvi Abdul Matin Chaudhury (Assam: Muhammadan) : Sir, I 
rise to oppose this Resolution. This Resolution on the face of it looks in-
nocent enough, but it involves a very serious and a very dangerou8 de-
parture from the accepted policy of this House. The Resolution is in-
tended to give a new lease of life for ten years to Company management 
on the Assam Bengal Railway. Honourable Members are aware that the 
Acworth Committee, as Sir George Rainy pointed out, unanimously recom-
mended' that these English domiciled guaranteed companies should cea!;e to 
exist a-r the termination of their contracts .. I !;hould like to supplemcnt 
the quotation that was made by Sir George Rainy by another quotation 
from the same Report. The Committee said : 

I, AdvlIntages may be claimed for the exercise by the London Boards of the func-
tions to -,\'hich we have referred and for the technical and expert knowledge whie.h 
many of the Directors possess. But conditions in India have changed 80 greatly in 
the last few years, and are changing so rapidly at this moment, that whatever may. 
havc been the positjon in the past, we think the advantages of English management' 
arc now cutwdghed. by the great disadvantages of absentee control and the difficulty of 
keeping in dose touch with the lIIodern social and trade conditions of India." 

Now, Sir, thi!; Committee consisted not only of two Presidents of the 
Railway Board, but of Indian public men of eminence like the Right Hon-
ourable Srinivasa Sastri, Sir R. N. Mukherjea, Sir Purshotamdas Thakur-
das In pmsuance of the recommendations of this Committee, this II ous!' 
passed a Resolution in the ycar 1923 for taking over the Great Indian 
Peninsula and the East Indian Railways under State management and the 
contracts of those railways were terminated accordingly. In the year 1929 
also, according to the same policy, the Burma Railways were brought under 
State management. This House and the public outside have always been 
very keen, very zcalous about this question of State management, and we 
had thought that this battle for State management had heen fought and 

4 P.M. 
won. But we are surprised today to find that the 
Govp.rnment have tabled this motion this Session. 

Probably taking advantage of the peculiar constitution of this House now, . 
Government want to smuggle in this proposal for Company management 
for the As!.;am ~en al Railway for another ten years. I am sure, Sir,' 
that, apart from every other consideration, on the question of policy am1 
principle, this House will throw out this Resolution. As to the merit of 
thl' (IUl!stion, the capital of the ,Assam Bengal  Railway really comes to 
over Hs, 23 crores ; out of this only about Rs, 2 erores is the Company's 
share in the capital. About 1l!12ths of the capital is Government money, 
and 1!12th only is the Company's property. Still, the Government of 
India, holding 1l!12ths of the capital, are going to hand over this under-
taking to the British investors ....... . 
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Mr. A. H. Ghumavi (Dacca Division: Muhammadan Rural): 
Does the Honourable Member suggest that the shares are owned by the 
Government.7 

ltIaulvi Abdul ltIatin Chaudhury :  I mean to say that Rs. 21 crores 
of Indian Government money have been sunk in this enterprisc ..... . 

An Honourable Member : More substantial than shares is cash. 

Maulvi Abdul.Matin Ohaudhury: And the Go\ernment wish to 
hand over to thc British Investor and the Board of Directors in London, 
who own only 1112th of the shares, the management of the whole show. Thc 
position is, on the face of it, absurd. Then it has been suggested that: it 
would not he financially profitable. This is a doubtful proposition to uo;. 
According to this memorandum that has been submitted to us this :mOTn-
ing, we arc paying 3 per cent. guaranteed interest on a capital of 
£1,500,000-that comes to £45,000, or about Rs. 6 lakhs. It has been 
admit'ted by Sir George Rainy that the company has been making a surplus 
profit for the last few years-the figures being : 

Rs. 
1925-26 1,70,000 
1926-27 2,19,000 
1927-28 4,04,000 
1928-29 3,96,000 

When a newly constructed line  like the Habigunj-Balla, Karimgullj-
Dhurlabeheria, Mohanganj-Netrakona line and Jorhat-Furkating and 
other sections are fully worked up, the surplus profit is bound to go up ; 
an,4 on a modest estimate, we can calculate that at least for the ne~tten 
years we shall have a surplus profit of B.s. 4 lakhs every year. That a~e :  

the total B.s. 10 lakhs ; and as Sir George Rainy has pointed out, there is 
a saving in expenditure because of the abolition of the London. Board ; 
that makes it about Rs. 12 lakhs. And so we make about Rs. 12 lakhssav-
ing by tal,ing over the Company's share. The question really before the 
House is whether this amount, whieh in ten years amounts toRs. 120 
lakIn" is to be handed over to the British investor or is going to be kept in 
. India ; that is the real question before the House. The Government say 
that if we are to purchase the line, where are we to get the money from' 
Thc value of the Company's share is £1,500,000. The Acworth o ~ttee 

remarked: 
"We bhould hesitate to advise that the Secretary of State sllould payoff Ilt 

par in 1931 shares now, standing at 45." 

The present market quotation is 78 for a £100 share and so the present 
market value of the undertaking is £1,170,000 ; and that is the money we 
have to provide. (An Honourable Member: " No, no.") 

Mr. R. K. Bhanmukham Ohetty (Salem and Coimbaton, cum North 
Areot : Non-Muhammadan Rural) : We have to purchase at par. 

Maulvi Abdul Matin Ohaudhury : Supposing we have to purchase 
at pH and pay this sum of £1,500,000 and have to find the money, the pur-
chase may be effected either in cash or by the issue of India stock or by 
aJlnuities. 

Mr. A. A. L. Parsons (Financial Commissioner, Railways) : On a 
point of information, Sir, under the contract, the purchase money must 
be pflid in cash on the 31st December, 1931. 
L6CPB(LA) J2 
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lWaulvi Abd1ll "tin Ohaudbury : I agree ; but in the year 1928-29 
the Railway Board spent about 28 crores of rupees on capital expenditure ; 
and a Railway Board, that can afford to spend R<;. 28.. erores for capital 
upelluiture, can surely afford to make provision for Rs. Ii crores for the 
purdmse of the Assam Bengal Railway. Then again ther.e is the ReserYe 
~'und. Rs. 18 erores are lucked up in the Reserve Fund and one of th'e 
main functions of the Reserve Fund was to provide money for writing 
dOWJl capital; money from the Reserve Fund can be very properly used 
for the purchase of this Company's share. If, Sir, you are to raise a loan, 
then, as the Honourable Sir George Rainy has pointed out, we have to 
pay £9(1,000 by way of interest. I have shown, Sir, that we are going tl) 
make a saving of Rs. 12 lakhs, and £90,000 come approximately t.o that 
amount. So we ~n pay the interest from the saving we can expect hy 
bringing it under Government control. So, Sir, neither on t.he question 
of policy nor on the question of the-merits is there the least justification 
for continuing the Company management. On these grounds I oppo:;e 
the motion. 

Mr. R. K. Shanmukham O ~tt  : ~lr. President, I mnlSt lodg'e a very 
emphatie protest against the shortness of notice given to this House for 
the consideration of a question of such vital importance as the one rai"ed 
by the Resolution before the House. My Honourable friend the Commerce 
:Member attempted to give some sort of an explanation for the delay in 
gh'ing llOtice of this Resolution. Sir, whatever might be the difficulties 
that he might have had to encounter with the Secretary of State in coming 
tll n' final decision on this matter, the fact remains that this Housc is 
asked to ~ e it!! verdict on  a very important Resolution without being 
~ en a chance to examine the whole question in all its various asplfuts. 
We have been told in this memorandum that has been placed before the 
Honse only this morning, that the Central Advisory Council for Railways 
has approved of the suggestion of the Government of India with certain 
modifi('ations. On making inquiries. I found, that this matter was placed 
before the Central Advisory Council for Railways only yesterday, that is. 
aftl'r the Honourable the Commerce Member had tabled his Resolution. 
That procedure, I submit, is unfair not merely to this House but even to 
the Central Advisory Council. Sir, the object of the Central Advisory 
COllneil is to examine in detail proposals of this nature, so that this House 
may be in a position to know what ('xactly is the result of slleh 1\ det.tiled 
examination by the r('presentativ(';; of thi;; House who serye on that Com-
mittee. Giving-such a ;;hort notice even to the Central Advisory Couneil 
on  a matter of this nature is, I ag-ain suhmit, unfail' to this House and un-
fair to the Central d ~'Or  Council. 

:My friend the Honourable the Commerce Member recognised the feel-
ing thnt we on this side entertain on the question of the State taking oyer 
the Company-managed railways as the terms of their contracts termi-
nate. All a result of the recommendations of the Acworth o tte~, 

it is now the recognised policy of this House, to which the Government or 
India 111so is pledged, that as the period of contract of each of the rail-
ways terminates, the management must be taken over by the Government 
of India. 'l'he time has now come for the Government of India to decide 
about the taking over of the Assl1m Bengal Railway in 1931. The reasons 
for Jlostponin!! this transfer to Government control are given in the Reso-
lqtio!l which the Honourable the Commerce Member has tabled. He e~ 
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two reasons why this option ought not to be exercised at the presf'nt 
moment. In the first part of the Resolution he says that the requirements 
for DeW const-rnction and open line works, which will have to be met ill 
the course of the next ten years and of the demand which the ·provision of 
adequate funds to meet the capital expenditure required for these projects 
will make on the resources of Government, will be rather heavy, and there-
fore this option ought not to be exercised now. I must frankly confess 
that I do not at all like this part of the Resolution. Whatever my friend 
the Commerce Member might say, the meaning of this Resolution is that, 
if, in t ~ opinion of the Government of India, any available money ean 
he more usefully spent on new construction or open line works, whieh 
would be o~ advantageous, it would be advisable to spend tha't available 
money for I'llch purposes rather than .expend it on Company-managed 
railwllYs. 'l'hat, Sir, is a pruposition which we on this side of the Houl-ic 
are not prepared to agree to. In a vast country like this with immense 
possib:Jities of railway development awaiting in the future, for a long time 
to COIlltj the state of affairs will be that it would bc desirable to expencl 
money ~Jll new construction and on open line works. Now, if that is going 
to be a eon~ (l(~rat on, ~ l', theIl, I am afraid that, even in 1937 or 1941, 
or 1945 or 1950, this consideration will have as much validity as it has 
at present lJloment. When the Bengal Nagpur Railway contract terminates 
in 1950, we will still be in the same position. (An Honourable Member: 
" By that time you will have Dominion Status.") And, if it is really the 
intention of the Honourable the Commerce :Member that this option ought 
not to be exercised merely for the financial reasons mentioned in the second 
part of his Resolution, I would ear~t1  ask him to omit the first part of 
the Resolution. 

Now, eoming to the financial aspeet, I need not go over the arguments 
advanced by my Honourable friend, Sir George Rainy, as these arguments 
are flllboclied in the memorandum that is before us. The argument, stated 
l:>ridly, OlO(~  t(l this. We will haye to pay in cash on the 31st December, 
l!:.131, It million and a half pounds for the purchase of the shares of the 
Assam B('ngal Railway. The nett yield of the Assam Bengal Railway to 
GOYl'l'llmellt will be about £73,000. We cannot raise money in London 
at less than (j per cent., which means that we will have to pay £90,000 
by way of interest on the capital, while we will be g.etting only £73,000 
in return. rj'hat, in short, is the financial argument against exercising the 
option at present. It is mentiolled in this memorandum, and it was re-
iterated by my friend, that money could not be raised in London today 
at less than 6 per ceut. Sir, with the Bank of England rate at 31 per 
rent., I would hesitate to take t.he statement that the credit of India is so 
low that money ('annat be rais.cd on India's revenues in the London market 
at less than 6 per cent. at present. My friend Mr. Das raised a very per-
t n~nt question and asked why the money should not be raised in India. 
I am sure the Finane(' Memb(>r wiII give some reason. but we all know 
what that reason is. If the money is raised in India, my friend the 
Finanet' Member will find it next fa impossible to remit it to London, and 
i!' h(' i" in that ]losition today, Sir, he has hiinself and his currency policy 
to thank f0r it, and cannot hold this House or the Indian money market 
responsihle for this state of affairs. .As I stated a little while ago, it will 
lead llS to controversial topics, which it will not be advisable to raise 
Oll thi:3 n·.otjon. 
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Looking at the financial position, Sir, I am of opinion that a yield of 
£73,000 on an investment of a million and half pounds is eertainly an 
investment which is not very bad, and if at all it is possible for my friend 
thc Finance Member to raise this money, he must leave no stone unturned 
to raise the requisite capital and purchase the Assam Bengal Railway. 

There is another factor which thc House ought not to forgct. It 
may be that, as a result of the political situation in India, it may' not 
be possiblc to raise money in the London market at lelils than 6 per cent. ; 
hut I would rcmind the House that this cash has to be paid not on t ~ 

31st Decembcr, 1930, but on the 31st December 1931. I.f we decide to 
excrcise the option, notiee has to be given before the 31st Decembpr, 
1930, and it may be that if all goes well, if good sense prevails at the 
Round Table Conference in Oetober, before 1931, money eonditions may 
be easy and the credit of India may be restored in foreign markets and 
we might be in a position to raise money at about 4-1 per cent. I would 
therefore ask most earnestly my Honourable friends the Finanee \Iembcr 
and the Commerce Member to consider this question very carefully 
IJefore they decide not to give notice to the Assam Bengal Railway at 
the end of this year. 

:Mr. B. Das : I listened to my Honourable fril'nd the Railway Mcm-
bel' very attentively and it seems to me that he is in the eonfidence of the 
Honourable the Finanee Member, who has told him that he is not going to 
foot the bill for the purchase of the Assam Bengal Railway, which is to 
the tune of £It millions sterling. Well, I hope that when my Honourable 
friend, Sir George SchuSteT, rises to take par! in this debate, he will give 
us the attitude of the Finanee Department towards this question. 

To me the issue is confined to two points. One point is-and I am 
glad that Sir George Rainy realises it--that the non-official :Members of 
this House are all agreed and keen that all Company-managed railways 
f;hould be purchased by the State. I am glad that he recognises that 
and that he accepts that. The second point, over which the Railway 
Member and the Railway Board are agitated, is that a sum of £17,000 
may be lost to the taxpayers in India, and under those circumstances the 
Railway Member cannot advise Members of this House and also the 
. Finance Member to take a loan of £1-t millions to purchase the Assam 
Bengal Railway. I am indebted to my Honourable friend, Mr. Chetty, 
for having raised the point about the status and dignity of the Central 
Advisory Council for Railways. To me no Advisory Committee has any 
statu:;, and I know when their recommendations go before the depart-
mental heads how they are treated as scraps of paper. I would as!:: a 
pertinent question of the Honourable the Railway Member. Did he 
consult the Standing Finance Committee on Railways to find out what 
was their opinion? 

Mr. A.  A. L. Parsons: Had there been a proposal on behalf of the 
GO\'crnment to spend money on the purchase of the Assam Bengal 
Railway, then it would have been placcrl before the Standing nan l~ 

Committee for Railways. But until there was a proposal to do so--and 
it could not arise until this motion was discussed in this House-it could 
not properly be put before the Railway Standing Finance Committee. 
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Mr. B. Das : If I understand the Honourable Member correctly, it 
means that the Railway Standing Finance Committee, which body, as far 
as I know, is given a very sacrosanct place in the management of 
r:lilways in India, has no power, has got no status to advilie the Railway 
Board regarding the purchase of the different railways. That is a matter 
which I think the Members of this House who are members of the 
Railway Convention Committee-I think that Committee will soon ue 
a defunct body because the Assembly is going to be dissolved-will 'have 
to take the matter up whether the Standing Finance Committee for 
Railways have any control over the policy of the Railway Board. As 
I have stated, it is a matter of £17,000, and if I have read the little 
leaflet that was placed on the table of the House this morning correctly, 
Illy Honourable friend, Sir George Rainy, tells us that £78 is the priee of 
a £100 share. As a business man, I would ask the Honourable the 
Finance Member why he did not ask the Secretary of State to buy ur a 
certain amount of these shares instead of waiting till the last day to 
~~~ . 

The Honourable Sir George Schuster (Finance Member) :  I might 
answer that question at once. If it was known at the London market. 
that the Secretary of State was going to buy thCMe shares, I venture to 
prophesy that they would not remain at 78, and that before he could 
pi.ck up more than a few thousand pounds of the stock, the price would 
go up to par and it would be impossible to buy below that. 

Mr. B. Das :  I may observe, I did anticipate that reply. However, 
the House stands committed to the principle of purchasing the Company-
managed railways. To-day we are discussing the purchase of the Assam 
Bengal Railway. I think next year at this time we will have to discuss 
the purchase of that dilapidated railway over which my Honourable 
friend Mr, Gaya Prasad Singh travels, the Bengal and North Western 
Hailway, over which we have to foot a bill to the extent of £10 millions. 
Ii' to-day w@ accede to this request on the part of the Government, then 
strengthened with that idea, they will come to us next year and say, 
"We cannot purchase the Bengal and North Western Railway", which 
my Honourable friends of the European Group are very anxious shoulrl 
not be purchased by the Government of India because it pays a dividend 
of 16 per cent. at the cost of the travelling public, at the cost of the 
Government of India. Sir, I cannot accede to this request, and when 
J see that the financial loss to Government is only a trifle of £17,000, it 
l'annot stand in the way of our purchasing the Railway. It may go nIl 
on the profit side ; it may not be a loss at all. Here is my HonouraLle 
friend Mr. Abdul Matin Chaudhury the Member from Assam who ~ 

very' much interested in this particular Railway ; there are my Honour-
llble friends Mr. Srish Chandra Dutta, of Assam and other Bengal 
::\f.emLers from Eastern Bengal ; and they will give their view poinh 
/lnd how anxious they are to see this Railway become a State Railwuy. 
As my Honourable friend Mr. Abdul Matin Chaudhury has already b-tated, 
why not pay this £11 millions from the Railway Rese-rve Fund which 
bas accumulated to the tune of Rs. 17 crores. My Honourable friend 
Sir George Rainy Rmiles. The truth is that the Hooourable the Finance 
Member does not allow him to utilise that money for any' of t e ~ pur-
pOScfl: This is a fit occasion when we must 'utilise a portion of thc 
Railway Reserve Fund to purchase this Railway. I will suggest anothel' 
source from which this money can be tapped. India gets a 'Mlare-
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annudly from the War Reparation money paid by Germany. Will the 
Honl)urable the Finance Member kindly say how much this amount:; to ? 

The Honourable Sir George Schuster: I should be very glad to give 
an answer to my Honourable friend's question, but I have not understood 
him clearly. 

~. B. Das : I want to know what amount is received from Germany 
~  India's share of the War Reparation from Germany. I think it is 
£250.000. As far as I recollect, that sum goes to-day to the Sinking Fund 
for the reduction and avoidance of debt. Why· not utilise that money to 
pnrchase the AS8am Bengal Railway! Those of us who know how the 
A.ssam Bengal Railway came into existence know that it was not origi-
nally a commercial proposition. It is really a strategic line. We know 
how the Govermnent of India, as it was then con8tituted, tried and the 
GO\'crnment of India as it is now constituted try to build 8trategic lines 
and show them as commercial lines, so that this House will not grumble 
much, though such railway lines are really for the exploits of my Honour. 
able friend Mr. l\lacworth Young the Army Secretary. This Assam 
Bengal Railway is really a strategic line. Of course my Honourable 
friend Sir George Rainy said, and' also my friend Mr. Matin aud ur~ 

pointed out, that the new extensions are the paying lines in that parti-
cular area. As the previous Government is eommitted to that expendi-
ture, we are bound to buy it up and I du maintain that there is no 
other blternative but to buy it up. Otherwise it will produee a disastrous 
feeling in Indian India. Sir, my Honourable friend the Railway Member 
&"lid that if we acquire this Railway labour will have to be paid better 
wages and the revenue might decrease. The revenue may decreal:le, but 
the money that will be paid to labour will remain in India and indirectly 
it is a gain. There is another point that I would like to mention.  The 
Honourable the Railway Member knows that in the Company-managed 
Uailways, there has been only Indianisation up to 42 per cent. Vt'ben 
the State takes over the control of thi!; railway, it will be rapidly 
Indianised to the extent of 75 per cent. in its superior e:;tablishment and 
therefore the money paid to the Indian employees of the Railway and 
the Indian officials will be a distinct gain to India, and the money that 
it; paid to the British officials passes out <;If India. My Honourable 
friend Mr'. Chetty has rightly alluded to my interjection why the money 
wa:; not borrowed in India. As far as I know, there was much heart-
burning in the Indian finaneial circles in Calcutta and Bombay becaulie 
the recent loan was floated by thc Honourable the Finance Member in 
London at 6 per cent. and not floated in India. I think it is only fair 
to India that the Honourable the Finance Member should float the loan 
in India at 5!, and if that loan was not Imbscribed in India, then he was 
justified in going to London. If thc Honourable the Finance Member 
will float a loan here, in spite of the financial depres.sion,-which is due 
not to us, but to the Treasury Benche6, for not settling the eon6titutional 
(Iuestion-at 6 per cent., he will get it. 

Sir Oowaaji Jehangir (Bombay City: Non-Muhammadan Urban) : 
Will o~ underwrite it T 

JIr. B. Daa :  I am sorry I am not a financicr and I think YOll can ask 
my JIoneJurable friend, Mr. Kikabhai Premchand, to do it and I think he 
will most gladly do it. 
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Mr. Prelident : Will the Honourable Member let me know how lonfr 
he lli going to take f 

Mr. B. Das : About 10 or 15 minutes more. 
Mr. 1'4. A. Jinnah: The Honourable Member has got only 15 minutE'B, 

unless you give him permitlsion to speak longer. 
Mr. Prelident: He hal> not exhausted hlli time. I feel that Honour-

able Memberl; have not had sufficient time to go into this Resoluiion. 
Moreover, I feel that there is a large number of Members who want t·o 
discuss this important Resolution and I do not want to stop the debate. 
'l'herefol'c 1 think it would be better if I give another opportunity to 
Honuurable Members to go into this Resolution and have a full dllicus-
Slon on the subject. I think that will meet the wishes of Honourable 
Members. 

'rhere is one thing more. I would like to inform Honourable 
Member!; that particular seats have been allotted to them and they 
cannot expect me to see them if they are not in their seats. 

The As.scm bly then adjourned till Eleven of the Clock on Tuesday, 
the 15th July, 1930. 

L6CPB(LA) K 
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